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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 16. 2015/Agrahayana 25, 1937 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]



16.12.2015 11

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Sarvashri Mallikarjun Kharge, Jyotiraditya M. Scindia, Ninong Ering,
Gaurav Gogoi and Kumari Susmita Dev regarding alleged interference by the
Governor of Arunachal Pradesh. The conduct of Governor can be discussed only
on a substantive motion drawn in proper form. I have disallowed the notices of
Adjournment Motion.

I have also received notices of Adjournment Motion from Prof. Saugata
Roy, Sarvashri Bhagwant Mann, Prem Singh Chandumajra, N.K. Premachandran,
Shrimati P.K. Sreemati Teacher and Shri P. Karunakaran on different issues.

The matters though important enough do not warrant interruption of
business of the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.

... (Interruptions)

HON. SPEAKER: Now, Question Hour. Question No. 241 — Dr. Heena
Vijaykumar Gavit.
... (Interruptions)
11.02 hours
(At this stage, Shri Bhagwant Mann, Shri K. Suresh and some other hon. Member
came and stood on the floor near the Table.)

... (Interruptions)
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11.02 Y2 hours

ORAL ANSWERS TO QUESTIONS
HON. SPEAKER : Q. No. 241, Dr. Heena Vijaykumar Gavit.

(Q. 241)
DR. HEENA VIJAYKUMAR GAVIT: Madam, in order to prevent the

catastrophic damages, the Indian Railways has introduced the On Board Condition
Monitoring System which is one of its kind and it is currently operational in UK
and US.... (Interruptions) First of all, I would like to congratulate hon. Minister
for introducing this advanced technology in the Indian Railways for the safety of
the passengers and the trains. ... (Interruptions)

I would like to ask the hon. Minister through you the number of wagons,
coaches and locomotives that will be deployed with the condition-based
monitoring system during the current fiscal year; the estimated cost involving the
installation of this system in coaches and wagons; the Railway Zones that will be
considered for this system in the first phase; and the time by which the bid of this
system will be finalized and the system will be put into operation.... (Interruptions)
et A @3, srmaw 3iv vEdt TR SuvmE w@aAl qun WWe @i wat (St wH. deam
AEG) : HeW, 9 H MR TN IRDG I9 ARl Bl R FHIT HR T 2. (FauT)
M HeHT < & 2. (FAUM) ST Bl BT Yield HIAT ARy, (@rae) 74 w1 & & 9

A WM R SR 961 ... (ag™) O Ifferl & IR Y[R &I IIRY &, Sd! Acg |

TS DI fS¥ed BT 3T 8l 2. (ayr)
SHRI SURESH PRABHU: Madam, I am very happy that the hon. Member has
raised a very interesting issue which concerns the safety of the Rail as well as the
modernization programme that we have undertaken to bring the Indian Railways
at par with the best in the world.... (Interruptions) So, I really thank the hon.
Member for raising this issue.... (Interruptions)

Madam, as you are aware, there are two types of maintenance systems that
take place — one is time-based and another is condition-based.... (Interruptions) In

the time-based maintenance system, we normally try to find out each and every
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component on an on-going basis irrespective of the fact that whether this
component is good enough or not.... (Interruptions)

In the conditions based monitoring system, we are going to do a predictive
maintenance to find out which are the areas in which it is required.
(Interruptions) Probably a particular part is not functioning well. This will reduce
the downtime; this will increase the on time as well as this will help us to reduce
the cost of maintenance as well as remove the possibility of an accident. ...
(Interruptions)

In the next four years we have already decided to complete a plan to
improve LHB coaches; converting the production of present coaches to LHB
coaches which are far more safer, far more better and far more efficient. That 1s
why, we decided to undertake to do this programme in the next four years. ...
(Interruptions)

HON. SPEAKER: Dr. Gavit, you put your second supplementary.

... (Interruptions)

DR. HEENA VIJAYKUMAR GAVIT : Madam, we hear about railway accidents
mostly due to low level platforms. ... (Interruptions) Before the beginning of this
winter Session, the General Manager of the Western Railways had arranged for a
meeting with all the Members of Parliament of the Western Zone.
(Interruptions) In this meeting, we were informed by the railway officials that that
they would consider raising the height of 10 platforms this year; around 40
platforms each year for another three years. ... (Interruptions) Now, my
parliamentary constituency, Nandurbar, which is an important station, is on the
route of the Railways connecting the Eastern India and Western India. ...
(Interruptions) We see a lot of people facing accidents because of low level
platforms, and these includes mostly commuters who are old-age people, women
and children. ... (Interruptions) So, I would like to know from the hon. Minister,
through you, Madam, whether this target of raising 40 platforms next year can be

increased. ... (Interruptions)
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Secondly, will the Nandurbar platform also be considered for raising the
height in the next year’s plan in order to prevent accidents which mostly includes
commuters who are old-age persons, women and children? ... (Interruptions)
HON. SPEAKER: Shri Bhagwant Mann, I am warning you. 3mue! fdgfdaR srear a1
gl

... (Interruptions)

SHRI SURESH PRABHU: Madam, this is an important issue and we will be
raising the height of platforms as many as possible. ... (Interruptions) As you have
said, this is the one Zone, the Western Railway Zone ... (Interruptions) We are
doing it on an All India basis. ... (Interruptions) We will definitely like to look
into this possibility because you have raised the issue of Nandurbar platform. ...
(Interruptions) 1 will definitely like to find out whether we can also consider it on
an expeditious as well as urgent basis. ... (Interruptions)

HON. SPEAKER: Shri Dhananjay Mahadik — not present.

Shri Anurag Singh Thakur.

2 IRET [ oR @ HEIGT, IS 16 ewRR ©, Ussdl dli qHT ¥ AT wis g o,
s oIy &9 UsEdl Wl ¥ W Udh 0% B a1 o O <wr 1 Afeesll & @
9 UHR B G 7 S, AT BT a9 F G Y TE BT T .. (@@uE) FHE W)
AT AT BT | AT HAT St 5 i W90l & QIR el AT {6y Indian Railways shall

be moving from preventive to predictive maintenance, one of the best ways to
achieve it through On Board Condition Monitoring of Rolling Stock.
Madam, I would like to know from the hon. Minister, through you, s fazn

H 1 HeH IO MY .. (FAYF) FIT Yerd AT 7 g # St O disd Sude € @
IID fTT o1+t 3R & dIs & fhar © A1 Yord faumT Ot SaTaroll Bl T dbadl 70+
Rerd 7 Saatwdie S &I A5 S0 S 96 9o U &l B, Yol # gded &w e & w
@ 2l X9 fI9mT 7 g a¥ | R fRar g onTel Wig 9 a8 & dRE R F SW AN BN
U A7 Haol RAd IS STadie a@ Giffd mi? . (eraem)
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S G qY : AW, AT FSR T IR AT SR TSI BT AT A T Aefdied H bl a8
G BT A1 9 I e gul BT R e A W @Y A9 fRar g L (rau) S e
golc # Bl o, .. (FauE) g9 Difefdeg A= & B 9 ¢ T T sUd AT g T
YOIl &1 A & &1 (of e 21 . (eraem)

A1 3eALT : 3T HAISH b ATH T8 G|

... (cTaeT)
St PR WY : I9D d8d W S8 Iidls broied AeRT RieH B oM @l gRed
B, ... (aEE) R Red 3 91 @@ I8 ¥ 9edd A & [y YRRd 8 gal Bl ...

(Interruptions) It is a path-breaking effort of Indian Railways, which has been
made for development of ‘On-Board Rolling Stock Condition Monitoring
System’ ... (Interruptions) ST S W1 A & HUI I8 dad RAD 8 STATHC AP
A T8 @ L (Tag) TTEA S @ A 39 SfSUT BRiBH & dgd wdft S &
0T 39 H AR B Y 89 U YRR S $oxe @Y gl ... (aem)

DR. SHRIKANT EKNATH SHINDE: Thank you Madam Speaker for giving me

an opportunity to raise an important issue about the safety of railways. Firstly, I
would like to congratulate the Railway Minister for taking an initiative to
introduce the advance systems to prevent the accidents. But I would like to ask
about an important issue which is related to gangmen. I have raised the same
thing in the last session also. That is related to the safety of the gangmen and
trackmen. The safety of railways so far is largely dependent on lakhs of gangmen
who are guarding for more than a century.

Through you, Madam Speaker, I would like to know from the hon. Minister
as to what impact the condition based monitoring system is going to have on the
fate of these gangmen. What steps are being taken to improve the working
conditions of these gangmen so that they can take better care of the track?

SHRI SURESH PRABHU: Madam, hon. Member has raised a very valid point.
The gangmen or the trackmen or the people who are actually at the cutting edge of

the safety provide round the clock monitoring of the track system.



16.12.2015 16

(Interruptions) They do it. We have seen many times that as a result of this, many
accidents have been prevented because the trackmen have been able to forecast the
possibility of an accident. So, we will definitely take into consideration. What we
are going to do today is that this monitoring will ensure that a load on the
gangmen will go down considerably. There will be a remote sensing. There will
be a sensor that will be attached, which will ensure the safety of whatever is
happening. Now, the safety of the gangmen is an important issue. We are looking
into that separately. ... (Interruptions)
AT SEA& AT [ I(YHI-3701 Hlel W e |
.. (e
A reaet ¢ 3y HfRe” BT STa1d o | q1fdd o) e 21 I8 el a1d T8 o
.. (o)
HON. SPEAKER: I am again warning all of you. You should not come to this
side.
... (Interruptions)
SHRIMATI KOTHAPALLI GEETHA: Thank you Madam Speaker for giving me
an opportunity to speak on this Railway issue. I thank the hon. Minister for
Railways for his initiative in actually providing more interest towards the
customer service and the safety of the passengers. ... (Interruptions)
St T, b AEg . 3MMY [ U Al W g | . (FaHr)
SHRIMATI KOTHAPALLI GEETHA: There has been a lot of talk regarding the
public private partnership for raising resources and the Railways, though a capital
intensive sector, has not been very successful in raising substantial resources.
Dr. Debroy Committee has submitted his report regarding the mobilization
of resources as well as restructuring of the Railway Ministry through private
public partnership. Has any steps been taken by the Ministry in this regard for

raising such resources and promoting private public partnership in the Railways?
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SHRI SURESH PRABHU: Madam, modernizing the Railway infrastructure,
upgrading its operation, making it more efficient, making it safe is a very
important imperative of this Government and this is the Mission on which we are
all working.

As a part of this, we have raised a very important budgetary resources  Rs.
8,56,000 crores have been decided to be allotted in the next five years for the
budget of the Railways to do all these things in which there are many components.
This will be network decongestion, network expansion, national projects, safety
which includes track renewal, bridge works, ROB, RUB, signaling and telecom
including Information Technology, rolling stock, locomotives, coaches, wagons
production, passenger amenities, high speed railway elevated corridor, station
redevelopment and logistic park in which the part of the funding will be made
from various sources. A part of the funding will also be made from private public
partnership. I am happy to say that recently the Railways have awarded contracts
for Rs. 40,000 crore for manufacturing of electric as well as diesel locomotives.
We also made two main projects for port connectivity which will ensure that a port
development also takes place at the State level and as you know, we have a very
large coastline of 7600 kilometres in India. So, we can do port connectivity
through PPP. We also want a programme for redevelopment of 400 Railway
stations which will also be on a PPP basis. We are also working with various
State Governments so that State Governments and the Railways will form a joint
venture to develop an infrastructure. So, hon. Member has rightly pointed out.
We need various kinds of resources to ensure that Railway is modernized and just
not get confined only to the small budget which we are getting in the past.

... (Interruptions)
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(Q. 242)
2 BIeTers PAR ¢ AFIY JeUe] Sfl, B9 AT ¥ 78 2l

... (cgaym™)
HON. SPEAKER: Do you not want to ask supplementary? I cannot help it.

... (Interruptions)
Y PITels PAR (FTeiET) : TS IR H & 8, # Uo7 > ol
SHRI B. SENGUTTUVAN: Madam, it is heartening to note from the reply of the

hon. Minister of Railways, particularly with reference to part (d) and (e) of the
Question that the Railways are going to invest a colossal sum of 130 billion US
dollars over the next five years and of which, Rs.1,02,000 crore for the rolling
stock and for high speed rail and elevated corridors Rs.65,000 crore is proposed to
be spent.... (Interruptions)

My question is that the Integral Coach Factory in Perambur, Chennai is one
of the premier railway coach production facilities in India that was set up in 1955
with Swiss technology. The ICF manufactures electrical multiple units, diesel
electric multiple units and LBH coaches also.... (Interruptions) Of late, we have
been hearing, rather disturbing reports that the ICF management is haunted by
organizational inflexibility so much so that the layers of red tape prevent it from
taking quick decisions.... (Interruptions) It is reported that though this facility has
a capability to manufacture metro rail coaches, yet it is prevented from offering
bids.... (Interruptions)
HON. SPEAKER: Question please.
SHRI B. SENGUTTUVAN: The private sector seems to be scoring at the expense
of this Government-owned facility. The Debroy Committee also suggested
granting of autonomy to the ICF so that it works at par with the private sector and
gains a competitive edge.... (Interruptions)

Therefore, my question to the hon. Railway Minister is whether the

Ministry, in order to improve the efficiency of the ICF, would allocate any
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substantial portion of its investment over the next five years to modernize the
infrastructural facilities in the ICF and would also grant autonomy to this
Government-owned entity as well as the status of the Delhi-Chennai bullet train
project.... (Interruptions)
SHRI SURESH PRABHU: Madam, as pointed out by the hon. Member, ICF is a
very important manufacturing facility of Indian Railways. They have done some
commendable jobs in the past and we are really conscious of their contribution and
we are appreciative of what they have done.... (Interruptions)
Recently, we rolled out the 50,000"™ coach from this particular ICF factory and we
are actually ensuring that this factory will also get modernized so that they can
produce a far better quality product in the future. So, the ICF is one of the very
important jewels in the crown of Indian Railways. So, we really value it very
much. We would like to modernize it.... (Interruptions)

Right now, recently, I have asked Dr. Saraswat, who is a Member of the
NITI Aayog, along with all our Members who deal with this subject to prepare a
roadmap how we can make ‘Make in India’, our Prime Minister’s programme, so
that the ICF will also contribute not only making only for India but also we export
globally.... (Interruptions) So, the idea is that ICF is a very important institution.
We will do all that is necessary to make it more viable, more efficient and more
vibrant.... (Interruptions)
AT FEq& : HA! SN, 3R AP dHel® 8 & & Al MY AT S8 IqADL W IR §
Hehd & AR MU $H TG ATHY IR <1 Al Aep! Fiaem et Aifd J3I 300 AR Pl
Hede BT 2

.. (o)
HON. SPEAKER: I have to protect more than 300 Members. So, you can do that.

SHRI DUSHYANT SINGH : Madam, I would like to ask a question to the hon.
Minister. He has kept Rs.8.56 lakh crore for 2015-2019 to invest in the railways.

The resources will come through IBR, PPP and other ways. The investment needs
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to be made in what he mentioned about new train lines. Still, there are a lot of train
lines pending completion. I come from the State of Rajasthan. Hon. Prime
Minister has focussed on building infrastructure in the regions where there is no
work done in regard to railways. ... (Interruptions)

There is a main line which connects hon. Speaker’s State, Madhya Pradesh

and Rajasthan through Kota. It is called Ramgunj Mandi-Jhalawar train line
which goes to Bhopal. It was announced during the time of Shri Atal Bihari
Vajpayee. This is 270 kilometres long main line, costing about Rs. 1,235 crore.
Still the work has not been finished. By when will the Ramgunj Mandi-Bhopal
train line, which goes through Jhalawar and Aklera, get consideration from the
Government to get funding so that these regions, which are not well connected,
can be connected to other regions? It can also give you another way of connecting
these regions of India to Mumbai. ... (Interruptions)
SHRI SURESH PRABHU: Madam, it is a priority to ensure that we complete all
such projects which are at very advanced stage of completion and have not been
completed because of last mile connectivity problem. We are focusing on that. At
the same time, our focus is on congested lines to construct the second line where
there is one line and to construct the third line where there are two lines. Wherever
there is a huge congestion, like on Mughal Sarai to Allahabad section which
causes problem for trains going all over the country, we are trying to put our focus
on that through modernization etc. ... (Interruptions)

In addition to this, I have already proposed to the hon. Chief Minister of
Rajasthan to make a joint venture with the Railways so that we can undertake such
projects in Rajasthan. The Government considers it as a priority. We are at a very
advanced stage of taking a decision on this. Then, based on the consultations that
we will have with Rajasthan Government, we will decide the priority of such
projects which should also be put into this joint venture company.

(Interruptions)
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SHRI B. VINOD KUMAR : Madam, hon. Union Minister of Railways, Shri
Suresh Prabhu, is a qualified chartered accountant. For the last one year, he is
speaking of FDI investments, modernization, bonds, joint ventures and special
purpose vehicles. I would like to know from the hon. Minister as to how many
State Governments had come forward for these proposals, and how many
multinationals and how many corporates had confirmed to invest in the
Railways. ... (Interruptions)

Madam, my State Government, Telangana State Government, has come
forward for joint ventures as well as for special purpose vehicle, but nothing is
happening from the Railways’ side. I would like to know from the hon. Minister
what steps have been taken by the Railways in this regard. ... (Interruptions)
SHRI SURESH PRABHU: Madam, hon. Member is absolutely right.
(Interruptions)

In fact, I went to Hyderabad and met the Chief Minister on my own. |
requested him to make the joint ventures. They are really keen to do that. There
are 17 State Governments which have agreed to do this because we wanted all the
major States to do it. We are awaiting the final technicalities to be completed. But
we are very keen to take it forward. I, recently, had a meeting also with all the
Telangana Members of Parliament as well as two Deputy Chief Ministers who
came to meet me. Again, I raised the issue with them. So, we are very keen to take
it forward. ... (Interruptions)

As far as other programmes are concerned, as I just explained, recently the
Railways has actually finalized tenders worth Rs. 40,000 crore under the ‘Make in
India’ programme to make diesel and electric locomotives. We are already at a
very advanced stage of negotiating tenders for train-sets, for making locomotives
for dedicated freight corridor and other things. In my opinion, in the next few
years, we will get another several thousand crores of rupees of investment coming

into the Railways as a result of this. ... (Interruptions)
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In addition to this, we have actually got a programme for modernization of
railway stations, which also will get investment. All of these, as you can see, are
big ticket investments and need a lot of preparation and a lot of consultation with
State Governments, local bodies and others. We are completing all this. ...
(Interruptions)

In fact, I am very happy and must thank the Chief Minister of Telangana
for coming forward immediately when I met him and he has agreed to do this. So,
it is completely a priority for us. We will take it forward. We are awaiting the
Cabinet approval. As soon as it comes, we will get it done ... (Interruptions).

Mt aRfde wEa @ srewer WEIGAT, W1 UeA 9gd HedQUl B] oY SMd © b AEH HwE S
s W € 3R g B SUTRIG Xl § A BRid 75 ARG ATA A1 DR &) Ao Al
HAG 1000 AN BT I ¥ GHTAT H §g a8 ALY X 81 AT U X 8l M & RART 4
QFI S SAHT FHTETT T8I DR Gl & i (IR & oy grag AeR H SFI8 781 gl 71
fUgell IR Wt AT #31 St & war of 6 o fid & SRT STTR PRISR IRITSHTY
o ® € S ferafes o @t o5 aRAIeHRl @ IR # N IReR $B A & 87 R®I
A AEIGY Qferdfes ¢ @ oIy $© Jrage &R I8 © A1 59 URASHT Bl )/ &R & fog
STeg ¥ e DI W HaH IO ol I8 57

AN P AY : HLGA, A S 1 I8 [Aeipel el a1d Pel ® b grEg TR © AN
F [T 9gd & fGdoma 81 &R IS 75 @ F & AN S/ AT BRA D HRUT ¥ W
987 TR 21 39 R B R B B Y STeT-3felT MG 89 ol 2 & o gagendi-3 &1
At ddg | A AN F YUISTer AT ST, A1 §9Db FUR BMH B3| §9d AATal, H31 94 D
qIE B 9D YRR B ATl B9 Jrg ¥ vAufa REnh cHiTd 4 R tdd I iR a9
e A R ¥ fRR 9 Ush gferdfes BiRer 4t af wR o3| g9 dididt disa & fog
STeg B TaRIUT 3% Sevwe i aTelil| 9 ol 8 AERIS ¥ISg ¥ aiadid & 81 86 o
HRBR A Wie g F1fey] I8 giiie &1 & fog Wt 891 Uep @i Sofliies Jws H gl
2 qIfeh I DR & WY 98 Hx 9T ISl &1 Fare™ Ha1| g9 fofg I8 mrfiear 8 iR
g I8 Wl 9§ 5 g IR $Hhad WERg @ 9T T8l § dfcd Su B HAfad
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wftcd 2l g8 oeR & Ry g forg +ff daime 78 € ok 39 8 & & fog st
HEH AN A% ¥ IS DI ATTLIHAT BH1T, B I3 a8 oSG |
$it 9\ g TRt @ AsH Wie), A YA HAT Sff 99 § AW Ho Bl Afedisd e
& fU dfe AR ddR MU § MR Yad SWRCFR Bl Aredissl pal g SO9 < H
AR #A S @ gEE U Afia oIk geifed WAl & w6 § & 2] g9e fog § g
qUE <@ g WA E, WA SN W A AT A1 A@iEdl g b Aledisy Rivew & Q-
ST SfeeFd HUSH ©, S ¢fSuel IR ©, S 9gd R YA WIFI © ©IThH o, ATEral
g T §, U UBR ¥ ¥ W W 9¢ W § S N AFeyR Aifed § b dIse H
QICHH B, AN ASS § WChH T8l gl A <d & S T 20 ™ AN S §, 10
ARG AN BIeA-Alged & oIy Offd €, S99 ¥ agd ARl DYfsreciol 81 Skl & Wi A
HA Sft o g8 SR oY 9, g WA oWl 2] SAfaY ofue wie | A w4 S |
ST ATed g fb Al STeeyR wifgd # AU S Xeld WMl TR R Wgs § Ul wiehid
T P SR B, T SUBT AR ¥ HAl Sff & WU § 27
S G 7Y ¢ "EIed], I8 [Adpd FE & {6 5@ 8H ygFeiexu B i B 8, AR B
I BRd § A1 AR U TS Ol T Al B, S W b bR Bl gAN e 81 Sue
foQ oo <xar B 6 aore § Wew usd g e wefiedr Aafs fE @ & g a1 e
3 ST FTad AHR Rl 8, b1 feaehdd fob a8 | X &1 O, ST Bl €419 ¥ & g
AN 1 MG OIR WA &, I JIRT B B B I8 21 MU <@l 8rn {6 aga-9 e
R wTEfad difedl T8 9, & fate T8 N dove ¢ wWric T8 ¥, 9gd 9N W
W TRICH B el &l o, U B AR DI GREpdl AR ol 3R ATh-GA AT B
H A ST Bl BB fagehd AR oY, 57 A FHRRAT B R B DI g1 I o 2
A e O R &1 a1 HEl 8, | g8l AT A1 3R # Aredn § (P o oy
STl AT T8 /AT T B AU O 8, U WM Bl gavell bl Eeb bRl ga e 2
BH TG Y TG el ARy 98l [hd ORE W BR b, 59 aN H [ DI B3|
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(Q.243)
2t Wren Rig : sreme WRIGH], SUUE & Vel § WRG o T ORE W AYd Aheldl I B

g, SO foly # AR gersi=l St ofiR A= #41 Sft &l g=garg o1 dred gl

3eme HEIGAl, H MU HIEH A S A 6 R I8 9 Awaldgdd IR B
Terqor fhaT ST ¥&T §, $dT oty &1 31 Bic <1 bl W ferm, Ry 391 <9 & 91 wRa
b I A T Hh?
st foris Rig: sreer #eiew, snerofiy W <1 U 91 & Hew@qul 9% BT & 3R ST

U B IR H Y8 a1 H AR e qHET AT A1 6 W SISl @ (Y I8 Ay Fe1 &

Hedqul 9¥ <&l &l This year has been a year of glory for space technology not only
because it has placed India as a frontline nation in space advancement, but also
because under the leadership of hon. Prime Minister our space programme has
emerged as the true personification and example of Make in India.

I will just give an instance. <1 & MTERUNT W A Fal & AN ST Bl F1
M B R B, Al 39 WD 37 SfeA Y g iR gwant RuRe & ofata @erd gY o1t when 1

am addressing this House, precisely after five or six hours later, at about 6 o’clock
India will be launching six satellites made by Singapore and would be earning as
much as Euro 26 million. Under the leadership of hon. Prime Minister, Madam
Speaker, we can say proudly that India has entered into an era of space marketing.
When I say this, I can qualify it by saying that in the last one and a half years India,
through its space technology, through the launching of foreign satellites, has
earned as much as USD 15 million and Euro 80 million. We have already in
pipeline as much as USD 5 million and Euro 65 million.

s JfIRed g U I8 &l b 26 g, 2014 DI $H DR Pl YUY YSUT Fafl,
Jqb TP B WK b 46, 13 T Bl gEHEAT Sl W sEReler § SufRE 8 SR
MERTRYATH e RS & Wearge & a8 W T gsl el g9 39 fRAfy # € 6 ar
Jeased @rg 8 ga &l And when we complete the seven satellites, we will be also

providing inputs to the neighbouring countries. In other words, we are not only

going to provide leadership to the SAARC countries but to the entire South Asian
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region. I IR I I o RyareRr A & wemeE S &t SufRafa § /7 sfffder fiem,
afffde & HTeram TR SR ISl S WG & HIEH W g ol A Sude @ @ 8, S9d1
START 7 Had YR & dsil=ih, dfeh fA%9 MR & JAfIN <2 & dsd B | 2l 39P
@I B, Th @S GAEAR I8 W A0 H BT R 2 6 & & 99 & 9, a¥ 2017 #

TEIM-2, BRI U8l ATATSS TAT Bl ERall IR 08 B a1l Bl

The first ever satellite from India is to land on the surface of the moon in the year
2017. And we have already become leader as far as Moon Mission is concerned
because the earlier satellite namely Chandrayan-1 was the first to discover the
presence of water on the surface of the moon.

Madam Speaker, you will appreciate that the quest of every human being is
to discover the possibility of life in another planet. 9= | & <9 &4 & AT FHarrat
AR & T=a1 A @, A1 FE BT 7 {6 a1 gAY U8 WIS 9Wd B 9| $E R & H
PEl ST g 6 iudt Ser 98t R o ft W@hiew o SeA| So, India is the first

country which has indicated to the world the possibility of life through the
presence of water. $9a 3TfIRe, g9 2019 H HRA Bl R A YRS B AR S dATell AR
forer, Rt 9™ anfec@-1 @1 /=1 g, Sgan| What 1 mean to say is that, the past one
to one and half years, under the leadership of the hon. Prime Minister, has been a
year of glory and a year of achievements for the space technology.

it Hren Rig : oiemy AEE, # 7 S @1 S AW & foy gwrae Sar g1 AN R g
I ¢ b gar fauer & ARl 3ol AR &R W €, 3= & ANA B d A AU & 7\
faRe Sat| & <Igd # $© dicrall dl g oS off, &1 99 W § B Iid g8 2 3R R
PIE HRATE g8 &7

. R R sz 98icar, =0 Ay &) Jdax S ufhar & 3iaifd 3 9% & 2l 59

fw & § T8 S A, Rife qE HAe SR wRiE QW & A9 H A8 "l

fths # |&T I ATTIRT DHRAT AR [ BART Sl WH BT HRIBH 8, IGH [hdl YHR !
qreT TE oM W 3R anexvfiy yam WA v arfaa WY o g 9HI-9HT WROEH WROT
% Bl
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ST, Gilel TR TRAGaTS @ A Jedel "eedl, § HAl o { S Arsdn g b sfafer
HRINTA fAfHCS M B AR RAT 7 3779 I Ahardrdd fAfi= @il & ISTIEl &I ofid
frar g, S fopaen faceft a1 oifSra &Y 18 € ofiR o aret ant # fhaw =i & SuwEl &
T&d DR DI BT 8T AT 87

<. g Rie: semer m@ie, o 5 99 faavor foar {5 oy a9 w9 & e 9fa M
B Th HA § JASCS Wed DI, D i b Y B gl 8, Iqd IAdd 87 BN
AcATged ol B drel &l AHI-9Hd R =-f= el &1 Acarged 69 goR @l
fpal dwm A €, S¥d MER W AR [ & Sl gl S B IR0 B AR W AT e
H Ig gARN {6 oS WREIA UiE A B g B AW, IS IR BT W@ fead W 2
IR 9 S P! SuTs <7 B, IBIM MUY WdIdl fead B 3fauRk W 9 d1d BT AUy
forar & {5 a8 wRa &) Acolige i I & A1egd I S9N Aolige oid Il 399 g6
26 fafers R srert & AR Iucre At

SHRIMATI R. VANAROJA: Hon. Speaker Madam, I am glad that ISRO is in a

position to launch the satellites for the developed countries and the ISRO’s
marketing wing is flooded with agreements for launch of other nations’ satellites.
My question is, how the ISRO is intending to turn the technological development
to predict the climate change in the country or how it intends to support the IMD
in this regard.
DR. JITENDRA SINGH: Hon. Speaker Madam, the hon. Member has asked a
very relevant question. I personally feel that no scientific mission is viable and
sustainable unless (a) it has social applicability and (b) it has economic relevance.
Therefore, the space technology is not only confined to sending satellites which, of
course, is one of its important functions to gather inputs and information about
other satellites. But more importantly, as has been pointed out by the hon.
Member, in the region of climate, in the area of prediction of disasters, the ISRO
and the satellite technology of India is playing a very important role.

The recent climate changes that happened in the form of unprecedented

rainfall in Tamil Nadu were also predicted through the satellite imaging by the
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ISRO with almost 100 per cent accuracy. Earlier, disasters including the floods in
Kashmir and Hudhud cyclone have also been predicted by the satellite. Therefore,
what [ am trying to say is that the satellite technology is being used not only for
predicting climate but also in the land surveys for defining roads. With each
passing day, the applicability of ISRO and space technology is diversifying to

fields other than purely satellites.



16.12.2015 28

(Q.244)
SHRI KIRTI VARDHAN SINGH: Thank you, Madam.

The CSIR on which my question is based is a premier research body of our
country. ... (Interruptions) There i1s no doubt that it has made very valuable
contributions in the field of science and technology today. However, there are also
very serious concerns regarding these institutions as to its performance,
accountability, and productivity figures.... (Interruptions) It is a fact that the
majority of the research work that is being carried out by the scientists in these
institutions are lying only on paper. Crores of rupees of tax payers’ money is being
spent for these research works but they are not seeing the light of the day as
products useful for our society or our country. ... (Interruptions) Since these
projects are not commercially viable, the entire body in CSIR is facing a very
severe financial problem today and the situation has been made worse by the
Budget cuts this year.

The problem is further aggravated by the fact that the senior and established
scientists are able to manage their grants and continue their research work but the
young brains and junior scientists are facing a lot of problems. ... (Interruptions)
In fact, the number of junior scientists has gone down in the figures for this year.

I would like to add that the CSIR has a very important role to play in the
very important Government initiative of ‘Make in India’. ... (Interruptions)
Before we can make in India, we have to invent and innovate in India. It is a very
important platform for harnessing the innovative spirit of our country.
(Interruptions) Our jugaad spirit is very well known. The world knows of our
jugaad technologies. ... (Interruptions) This is the platform where young brains
can come forward and contribute to the society. So, I would like to know from the
hon. Minister what exactly are the reform initiatives that the Government is

contemplating on the organistional front regarding co-ordination with the industry
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and taking up viable research projects that can be commercially viable later and
also contribute to the funds of the CSIR. ... (Interruptions)
DR. HARSH VARDHAN: Thank you, Speaker Madam.

First of all, let me apprise the Member that the concerns that have been
raised by the Member about CSIR’s performance and its ability to deliver are
probably not thoroughly true. ... (Interruptions) For the record purpose, I want to
tell him that CSIR, as per the Scimago rating of 4,851 institutions all over the
world, in terms of its performance and its ability is rated at 84" in the whole world.
This is the only Indian institution among the 100 first institutions in the whole
world which gets into that first 100 numbers; and in Aisa, it is the 17" best
institution in terms of its ability to deliver.... (Interruptions)

We deliver the maximum number of research papers. We get the maximum
number of patents. I have to inform the Member that when we compare worldwide,
whatever patents we get whether at the national level or international level, the
percentage of our conversion of our patents into technology and getting licence is
13.3 per cent as compared to three per cent in the rest of the world....
(Interruptions) So, he should not have any apprehensions about the ability of
CSIR.

The second part of his question is regarding what we are actually doing to
improve the things. ... (Interruptions) 1 took over as Science and Technology
Minister one year ago. After that, I have been able to visit 80 per cent of the
laboratories in the whole country.... (Interruptions) 1 have interacted with each
and every scientist and each and every research scholar. What we are trying to do
is this. ... (Interruptions) After that, in the month of June, we called all the
Directors of all the 38 CSIR labs. We did a detailed brainstorming in Dehra Dun
for two days and reviewed everything that was done in the last 67 years....

(Interruptions)
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Now, after that brainstorming session we produced a Dehradun Declaration
in which we said that all the research focus now has to be basically on ensuring
that all the programmes that have been initiated by the Prime Minister of India for
the welfare of people, like the Make in India programme, the Swachh Bharat, the
Digital India, the Samarth Bharat, the Saksham Bharat — are strengthened by
developing new inventions, new technologies and seeing that these programmes
are put to the maximum benefit for the welfare of the people.

We have instructed our scientists to brainstorm and see that we are able to
develop at least 12 dozen cutting edge technologies every year and also to ensure
that we do something concrete for the strategic sectors. We have also made sure
that whatever is being done in the labs now is monitored and everybody is made
accountable. For that we have divided all these labs into five clusters; whether it
is a chemical, biological, physical sciences or information cluster. In these five
sectors we have made sure that these five sector scientists are made accountable to
two Directors and all these ten Directors which are in charge of these five sectors
meet the DG every two month and we review everything.

So, I assure the hon. Member that he should not have very serious concerns
about the functioning of the CSIR. The whole focus of CSIR, after the new
Government took over, has changed and it has been reoriented towards finding out
what are the unresolved problems of the poor people of this country and see that
the research is redirected and reoriented towards alleviation of the sufferings of the
common man by developing those technologies.

AT STEA& ¢ FIT Wl FIC @l AR AR Al 9l B, aq1fh qHt & g9 81 S|

SHRI KIRTI VARDHAN SINGH: I would like to thank the hon. Minister for his
very detailed reply. It is heartening to know that such intense and such good work
is being carried on as far as CSIR is concerned.

My other area of concern here, Madam, Speaker is the amount of foreign
exchange and tax-payers money that is being spent on getting patents not only in

India but also abroad. In 2012, Rs.72 crore was spent on getting patents, most of
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which were in America. A lot of these patents which are obtained are for very
frivolous products which actually have no commercial value but the reason that
the scientists go ahead and get these patents is that increases their own career
prospects. On the one hand while CSIR is facing a financial crunch and budget
cuts, a lot of this money is spent on useless patents. So, I would like to ask the
hon. Minister the details of the revenues and profits that have been earned by
licensing of these patents; to what companies have these been licensed to and what
are the specific inventions that have been licensed.

DR. HARSH VARDHAN: Madam, I wish to inform the Member that as far as
patents are concerned, he has to appreciate that for the scientists after having done
his research, if the subject is patentable or even if he has to produce a scientific
paper he has to first apply for patent. Then, taking a patent whether at the national
or international level is necessary to protect the research done by us otherwise it
will be stolen by somebody else and it may be used by others. It may be a
wasteful expenditure for us.

As far as patent taking is concerned, every year we get something like 250
national and 250 international patents. Right now our 3,500 patents are actually
live and in fact they are still on. They can be used for converting technologies
nationally and internationally.

The hon. Member has mentioned about the money being spent on taking
patents.

So I have to tell him that this is something which is essential if you have to
actually promote research, if you have to encourage your scientists, if you have to
convert your research into technology and if you have to convert your technology
into commercialisation and use it for the benefit of the people... (Interruptions).

Just for the sake of record, I may tell him that for a particular year,
something like Rs.35 crore to Rs.40 crore were spent on taking patents whether
nationally or internationally, whether it was a US patent and whether it was a

patent through international collaboration where 80-90 countries collaborate...
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(Interruptions). Within that year itself which is the last year, Rs.35 crore could
get a return of something like Rs.100 crore for only those technologies. So, it is
not something which is getting us a loss. But we are aware of the issues related to
this and the actual gap is in terms of strengthening what we discover and then
converting it into industrial commercialization... (Interruptions).

We are trying to fill this gap by ensuring that monitoring is done by the
highest people and at the highest level. We have a lot of plans to strengthen it by
using our Skill Development Programme within the laboratories to produce people
who will be skilled in a better manner for that particular laboratory work which
could be used by the industry... (Interruptions). There are other mechanisms also
through which we are trying to incentivize the work of the scientists. A majority
of the scientists are doing good work. Those who are not putting their heart and
soul, we are trying to inspire them and motivate them to convert their work
towards people oriented and the Prime Minister’s programme oriented policies...
(Interruptions).

SHRI G. HARI: Madam, the amount we spend on research and development is
merely one per cent of our GDP whereas other developing and smaller countries
both in terms of economy and size, spend more than what we do. Our hon. Dr.
Puratchi Thalaivi Amma Government has been providing all support for the
research and development activities at all levels. So, I would like to know whether
the Government is considering to enhance spending on R&D by at least 2 per cent
of our GDP as also whether the Government is considering allowing private
participation in R&D... (Interruptions).

DR. HARSH VARDHAN: As far as the concern of the hon. Member is concerned,
I wish to tell him that our Government and particularly our Prime Minister has
great passion for the development of science and for the development of research
in the country... (Interruptions). We are trying to ensure that nothing is

compromised in the field of science and technology and more particularly for
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research, we are also trying to motivate the industry to promote and enhance their
budget for research and development... (Interruptions).

I can assure you that we are also simultaneously ensuring that credible
mechanisms are developed to optimally utilize whatever we have got in our budget
for the research and development activities for the benefit of people and

particularly for the benefit of people friendly programmes... (Interruptions).
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(Q.245)

HON. SPEAKER: Q. 245 — Shri Adhir Ranjan Chowdhury ... (Interruptions)
Shri Dharam Vira... (Interruptions)

S A &7 e #FAem & T #@Al, quW W dEed | WS w3, GiHd, dle
Rrema iR Yew w3 § o w3, IRA] St fawmT H wew wt qen siaRe fawm #

5T w1l (ST, g RiE) @ w8ew, v faaxor 9 ved W v e R B

HON. SPEAKER: Q. 246 — Shri Ganesh Singh.



16.12.2015 35

(Q. 246)
st oo g TEIeET, HEHRT HA SO SS9 U9 BT S9N fodr & # SHer iR 9Rd

WHR & JATTHAT ST BT IgI-9gd 8=IaE RT3 [ ARhR & R gl & aRRummasy
TIPS Wsg O Mdddrs Afed T¥dh-dIsdl, STHIA-So-aral, i fafRd ordddara died &,
D AYF I, YR&T URYE & JAhod WA 1267 & d8d Jaldg (Al AT Bl... (Faem) I8
BHRU & [ TP WRBR 1, 26.11.2008 H Sl Hag H 3ATcbaral Al g3 oA, IGH S
gdlag sdearl RRER 6y 77 8, a8 wrds I &1 aRume 2. (@1@em) offed § 21 o
W YOl ATEdl g [ U Afdhd HHR H Sl Addbaral JRIE % 9d 2 5, SAd ugar
B TS AT T .. (aYE) I & A I BIA-BIF A WIS & 9T fhad qeg A 9 I w2
T I WR IS N B WhEIT WRDHR H Bl a1 gg a1 el 2. (Fagm)
AR AT RIS arezer Sfl, 1t URET Wb WR 9aaed od gY A U ard der off
TEel ST # R g § IRG # g St 3 5@ g Tae NG S A 9 @) a1 T8
Pt o qradid 89 1 <2 B 9 H a9 AW 96 hdl 8, Old 89 Ul JMadhdg Bl U™
N 3R U S ®el o U8 BIR TA.U9.U. el @ AR & 91g St St H aradid
g8, 994 39 9R AWl R 9@ & T 2l Afhd U & Wfe # 9N a1 @ T8l 8 ),
gafert S8 I8 W 9 fohar T f6 g9 srdedie WR Iradid OIN & | § g A Bl
I8 faware feam =t g f6 Mal s, S ud iffipd dwiR §, S9d Adddrd foeml &
xR f 37 I & di= F 99 o B B

At Tore R : ey HEIRA, AR GERT URA df¥ad WR W IMAHAE Bl WH B B oy
R TRE ¥ ¥4 SMRHT 1 Hhed ofdh Sl H1Y, S 47 AT BT 3FRST B A1 A
UL A Uehel 3R W + 59 ke ¥ ol 811 &1 4 URY 3 gU 89l & d18 ATdhanaal
B! AR FRE, w1 g4l a8 &1 HRaAs HA B (Y AR <% 1 A9 @ © 6 T81? w fawa
TR TR 3MMAhAIE Bl WH B b o PIs A= UHIT a1 © fb 81?2

S GOAT RIS JALTET Sfl, § A AiGe DI I8 o el b gg & el I
TE T, 919 B9 NN T SoH] 8 U DI 2 fh T a9 & IR A S Al Bl GASI,
T 5 A, Ua 935 YRRIT g8 © SR 89 |l @redl fh 9ed $8H 8 YHeEE 6

JITAT B IR A & IRAT hdt 3 3R I 3Mdhdrg dT AT 80 W A IS |
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AN ST ¢ 3fedel HElGUT, WIRA WRBR Bl U8l UR 31O YIHRITT Y GiHaT & 3R Uh
3P M, & wq H ST S 8T &l # AW Hq30 St A S =g {6 aifee amar
et wfafafeal @1 g < @ gl = I8 favaw e o wedr @ e wfewm IR &
3R Tl & Aiehdral TATAE™[T BT U8 ST g6 B AT Adharg AR drqard a1 Qi

TIU-AT T T2

SRt AT RIS e fl, B9 9gd USel ¥ I8 a1 B Wl © & aikidare 3k i
HIL-A1Y &l I Febel | TAN FATTHAT ST 1 IUhT T8 372 A ATCIPpeic HRd I8 Hal [h
TH GHTDT DY AT H T Bl IMMETS &9 Ol § AR gfifery S8 a1 & Terror and

talks cannot go together. But then we should talk on terror. 3R 3d@drg R qradd
T |1 T8 o Fehdl ql IR, 3MMAHaAs W &l a1d HY IR gAY 519 dbreh H a1l gs, a8
3fcehdre W & gl # Al St &1 I8 wea1 =g 6 o8l b RN Bl ad g, W9 A
I Yo BT © Al [A2ar HRAT & AT 8] WRIAT & PRD DA 2 R o9 87 I8 A
R forar 6 oI AR <o gaI Hegwaan 81 By df fhR 9 df &1 ol 7 & A §
A T HRN b A1 g Sl B g Uged bl g

N I AT HEIRAT @ FBGIT, § 3fUh AegH | ALY A S 4 I8 S =g 6
JMdHaATE B SHIFTLT BT o MMERONT FATTHAT St 7 FYa I, W9 H 39 ¢ DI ST ©
3R 3R TOMT € €l WY Ve WH A AR el off 6 ard W o deie forar 82

AN O @RI #eledl, fisd 1996 #  Comprehensive Convention on
International Terrorism (CCIT) &1 U@ @1 1| I8 3d4 ani & S v o, afa
TSl o, gITEAT off 7 e aN WY 39 91d & Sorr ik fa-f <9 & |1y siddare &
IR H aral R @ 8, 99 99 WY I8 wer 5 CCIT &1 99ee oxeb g9ep!l IiRd deard | d
IS AW F $9 Aa PI qarr gt % g 9ga e Wi 99 < 9 W fia @
Ry ot amen 7E ot iR gaferg &9 @l st § fb SR @gd Sfeal CCIT weerefs
BN 3R WgaT W |u J TR 8t
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12.00 hours
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now Papers to be laid on the Table.
fader w30t qen warRit wRd R AW (sfe gee R ;o weedn, # fefaled o3 |
e W @l g
(1)  (3®) Areiar favafaermer, ATelal & 99 2012-2013 3R 2013-14 & anf¥®
gferdes @1 Ush uf (R qem sREsh dvavv) |
(@) retar favafdener, Arelar & a9 2012-2013 3R 2013-2014 & BB
D TRHR gRT FHIEm B Uh ufa (B qen Sfs awm) |
2 STw (1) 7 IfcaRad v B AW Ted W W@ H gY Aod & RO g9
qrer faavor (= e sl Axmvv) |
[Placed in Library, See No. LT 3577/16/15]

... (cgaym)
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HAR SR I denfiwt w34t (sh I v uwie) : AEe, # fFeAfaied o3 991 ged )
Gl g;
(1) ST AR, 1956 HI ORI 619F &I IT-TRN (1) & faa F=fARId = BT Th-
T gfd (fewat e Siot A¥ehvvl):-
(@) (VD) asees fafiics, @R @ a¥ 2014-2015 & HRIGI B IRBR gGRI
[HeT |
@)  smsdens fifies, @R B a9 2014-2015 BT AMS Hfoded, oA

o Tl 99 R Fiah-ageiaraNiersd & femfor |

[Placed in Library, See No. LT 3578/16/15]

(@) (Tp) TRd dfede Wead fafics, 93 fieell & a¥ 2014-2015 & HRIGIUT Hi
ARBR gIRT FHIeT |
@) RA dieds edd faffics, T3 fdoell &1 a¥ 2014-2015 &1 a1f¥d wfaded,
AR oRd TT 39 R FRiFsG-weeEegs o fewmfor |
[Placed in Library, See No. LT 3579/16/15]

M(WH)  cleRIpT ducced gfear fafies 73 fReeh & ¥ 20142015 &
HTIDHROT B TRBR GRT AHIET |
@) R dueced sfea fafes, W€ fieell @1 9§ 2014-2015 @1
¥ vfided, oRaifed o dur S R Ee-weeraEs &
fewfora |

[Placed in Library, See No. LT 3580/16/15]
2) YR 9AR ARG AFTH, 1933 B GRT 10 B IWR (4) AT WRAI IR

O\

HfAF, 1885 @1 GRT 7 B IULRT (5) P 3icid FR=foIRad TfERg@=ei &1 Y- Ui
(Rt T2 3RIST ) -
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(T)

()

(@)

39

IR ATSHIBIAT &b fY agd HH AHTel! (SAT IMGRT IUBRON AT SUHR| BT
SYANT (SISHRIBROT 3reraii | ge) |, 2015 S 16 RyawR, 2015 & 9RA
P IISYF H SIERIET A ALHLA. 696(31) H THIRE gY Al

IRIOTeR IR & foly 98 H WRBeTell fSAT 3MgRT IUDRON AT IURER| Bl
SUANT (TATRIHRN Vet & ge) ™, 2015 S 16 RIawR, 2015 & AR
& YF H SMERIET A ALHLA. 697(31) H ghIRE gU Al

AT JRY SAA IUBRON Aied dgd BH WARhEITSl AT AGRT TSRO AT
JUEPR BT IUANT (AFSACIHRT 3rersii 4 ge) a9, 2015 S 16 faawr
2015 & HRA & IS9H H ATAGA AT LB, 698(37) 7 UHIRE  gY I

3 g SR yunferdl & oy agd e wikhumell AT gl SudRen Al
SURBRI BT STINT (JIATQHRUT verrali I ge) M, 2015 S 16 iR
2015 & HRA &b IS0 H TG Fear Lo, 699(3h) # Uk gg o

[Placed in Library, See No. LT 3581/16/15]
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THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (DR. HARSH VARDHAN): I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Institute
for Stem Cell Science and Regenerative Medicine, Bangalore, for the year 2014-
2015, alongwith Audited Accounts.
(2)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute for Stem Cell Science and
Regenerative Medicine, Bangalore, for the year 2014-2015.
[Placed in Library, See No. LT 3582/16/15]

... (Interruptions)
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S @l &F e A9ea & o w1, guE WAl dRiead # WS w3, eI, |
Rrrra ok Yo Ao H oW WA, TRAIY] ol [QUNT § Irew WAL e sfaRer fawmr #
Iog wA (ST, s Rig) « w8, # Frefafad o3 9ur ged wR adm g

(1) (T®) TS TUCHINhNG 9 oldNedl, Teidht & a9 2014-2015 & A& yfrde
B U ufa (B qem ol WvHRun) q ETRIfad o |

@) I UeHRhRG RAd oldRe?), TSid! & a9 2014-2015 & HRIGROT Hi
WRBHR GRT FHIEAT BT Ueh Uil (FT qAT SUSH AEB) |

[Placed in Library, See No. LT 3583/16/15]

(2) g W dar JfATH, 1951 FH gRT 3 & IWN (2) & IATId R

et war (aRdlen) deigs W, 2015 S 31 WA, 2015 & WRA & o0 H

STfergaT e A1 M. 668(31) W IR Y 9, Bl U ufa (3=l dour 3i¥sil d¥hru) |
[Placed in Library, See No. LT 3584/16/15]

3)  <fdu & rgeos 323(1) & Siciia fr=feiRad v=i & Ue-ush uf ("= qam sfiroh
TARBROT) -
(THh) <9 @ld Qa1 A, -3 el & 99 2014-2015 &1 6591 d1ied uladed|

@) ufded & e 10 # SfedtRad AWl & Adg H 9 oAl AdT MART B
TATE WIHR el fhT T B HRON Bl W BRI dToll A9 |

[Placed in Library, See No. LT 3585/16/15]
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

(SHRI MANOJ SINHA): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Braithwaite and
Company Limited, Kolkata, for the year 2014-2015.

(i1))  Annual Report of the Braithwaite and Company Limited, Kolkata, for the
year 2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3587/16/15]

(b) (1) Review by the Government of the working of the Indian Railway
Finance Corporation Limited, New Delhi, for the year 2014-2015.
(i1) Annual Report of the Indian Railway Finance Corporation Limited,
New Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3588/16/15]

(c¢) (1) Review by the Government of the working of the Railtel Corporation
of India Limited, New Delhi, for the year 2014-2015.
(1))  Annual Report of the Railtel Corporation of India Limited, New
Delhi, for the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3589/16/15]

(d) (1) Review by the Government of the working of the Mumbai Railway
Vikas Corporation Limited, Mumbai, for the year 2014-2015.



16.12.2015 43

(i1)  Annual Report of the Mumbai Railway Vikas Corporation Limited,
Mumbai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3590/16/15]

(2) A copy of the Railway Claims Tribunal (Procedure) Amendment Rules, 2015
(Hindi and English versions) published in Notification No. G.S.R.711(E) in Gazette
of India dated 17" September, 2015 under sub-section (3) of Section 30 of the
Railway Claims Tribunal Act, 1987.

[Placed in Library, See No. LT 3591/16/15]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): I beg to lay on the Table:-
(1) (1) A copy of the Annual Accounts (Hindi and English versions)
of the ESSO-National Centre for Earth Science Studies,
Thiruvananthapuram, New Delhi, for the year 2014-2015, together
with Audit Report thereon.
(1)) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the ESSO-National
Centre for Earth Science Studies, Thiruvananthapuram, New Delhi,
for the year 2014-2015.
[Placed in Library, See No. LT 3592/16/15]

(2) (1) A copy of the Annual Report (Hindi and English versions) of
the National Centre for Antarctic and Ocean Research, Goa, for

the year 2014-2015, alongwith Audited Accounts.
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3)

(i)

(1)

(i)

4 (@)

(i)

(5) (i)

(i)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Antarctic
and Ocean Research, Goa, for the year 2014-2015.

[Placed in Library, See No. LT 3593/16/15]

A copy of the Annual Report (Hindi and English versions) of

the ESSO-Indian National Centre for Ocean Information
Services, Hyderabad, for the year 2014-2015, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the ESSO-Indian National Centre for
Ocean Information Services, Hyderabad, for the year 2014-2015.

[Placed in Library, See No. LT 3594/16/15]

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year 2014-
2015, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Ocean
Technology, Chennai, for the year 2014-2015.

[Placed in Library, See No. LT 3595/16/15]

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Plant Genome Research, New Delhi, for the
year 2014-2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Plant
Genome Research, New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3596/16/15]
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(6) (i)

(i)

(7) (@)

(i)

(8) (i)

(i)

) ()
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A copy of the Annual Report (Hindi and English versions) of the
Institute of Bioresources and Sustainable Development, Imphal, for
the year 2014-2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Bioresources and
Sustainable Development, Imphal, for the year 2014-2015.

[Placed in Library, See No. LT 3597/16/15]

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Animal Biotechnology, Hyderabad, for the year
2014-2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Animal
Biotechnology, Hyderabad, for the year 2014-2015.

[Placed in Library, See No. LT 3598/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Regional Centre for Biotechnology, Faridabad, for the year 2014-
2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Regional Centre for
Biotechnology, Faridabad, for the year 2014-2015.

[Placed in Library, See No. LT 3599/16/15]

A copy of the Annual Report (Hindi and English versions) of the
National Centre for Cell Science, Pune, for the year 2014-2015,
alongwith Audited Accounts.
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(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Centre for Cell Science,
Pune, for the year 2014-2015.

[Placed in Library, See No. LT 3600/16/15]

(10) (1) A copy of the Annual Report (Hindi and English versions) of
Rajiv Gandhi Centre for Biotechnology, Thiruvananthapuram, for
the year 2014-2015, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Centre for
Biotechnology, Thiruvananthapuram, for the year 2014-2015.

[Placed in Library, See No. LT 3601/16/15]

(11 @) A copy of the Annual Report (Hindi and English versions) of
National Agri-Food Biotechnology Institute, Mohali, for the year
2014-2015, alongwith Audited Accounts.

(ii1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Agri-Food
Biotechnology Institute, Mohali, for the year 2014-2015.

[Placed in Library, See No. LT 3602/16/15]

(12) () A copy of the Annual Report (Hindi and English versions)
the Institute of Life Sciences, Bhubaneswar, for the year 2014-
2015.
(11) A copy of the Annual Accounts (Hindi and English versions) of the
Institute of Life Sciences, Bhubaneswar, for the year 2014-2015,
together with Audit Report thereon.
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(ii1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Life Sciences,
Bhubaneswar, for the year 2014-2015.

[Placed in Library, See No. LT 3603/16/15]

(13) () A copy of the Annual Report (Hindi and English versions) of
Centre for DNA Fingerprinting and Diagnostics, Hyderabad, for
the year 2014-2015, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for DNA Fingerprinting

and Diagnostics, Hyderabad, for the year 2014-2015.
[Placed in Library, See No. LT 3604/16/15]

(14) () A copy of the Annual Report (Hindi and English versions) of the
National Institute of Immunology, New Delhi, for the year 2014-2015,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Immunology,
New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3605/16/15]

(15 (@ A copy of the Annual Report (Hindi and English versions) of the
National Brain Research Centre, Manesar, for the year 2014-2015,
alongwith Audited Accounts.

(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Brain Research Centre,
Manesar, for the year 2014-2015.

[Placed in Library, See No. LT 3606/16/15]
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(16) A copy each of the following papers (Hindi and English

(@ ()

versions) under sub-section (1) of Section 619A of the Companies

Act, 1956:-

Review by the Government of the working of the Indian

Vaccines Corporation Limited, Gurgaon, for the year 2014-2015.

(1)) Annual Report of the Indian Vaccines Corporation Limited, Gurgaon,

(b) (@)
(i)
(17) ()
(i)

for the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3607/16/15]

Review by the Government of the working of the Bharat
Immunologicals and Biologicals Corporation Limited, Bulandshahr,
for the year 2014-2015.

Annual Report of the Bharat Immunologicals and Biologicals
Corporation Limited, Bulandshahr, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 3608/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Center of Innovative and Applied Bioprocessing, Mohali, for the
year 2014-2015, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Center of Innovative and Applied
Bioprocessing, Mohali, for the year 2014-2015.
[Placed in Library, See No. LT 3609/16/15]
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(18) () A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Tropical Meteorology, Pune, for the year 2014-2015,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Tropical
Meteorology, Pune, for the year 2014-2015.

[Placed in Library, See No. LT 3610/16/15]

(19) (1) A copy of the Annual Report (Hindi and English versions) of the
Translational Health Science and Technology Institute, Gurgaon, for the year
2014-2015, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by
the Government of the working of the Translational Health Science
and Technology Institute, Gurgaon, for the year 2014-2015.
[Placed in Library, See No. LT 3611/16/15]

... (Interruptions)
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12.01 hours

COMMITTEE ON PRIVATE MEMBERS BILLS AND RESOLUTIONS
17™ Report

DR. M. THAMBIDURAI (KARUR): I beg to present the Seventeenth Report
(Hindi and English versions) of the Committee on Private Members’ Bills and

Resolutions.

... (Interruptions)




16.12.2015 51

12.01 Y2 hours

PUBLIC ACCOUNTS COMMITTEE
27" 28" and 29" Reports

$it wfeR weaW (wew) : #7eleyl, # P ol AT (2015-16) & FreifeiRaa afdaeT (=

TJAT ST AWPRYY) TR DA &

(1) fa =Ty (o faum) & e g =l 3R SRl B g vy W)
274t gfided |

(2 fafy=1 d=meral/fawm & W& wied srami ok gwiRa A= (2011-
12) ¥ AfaReh gRIRAT & IR 3 92d ufded (1581 @t |w) # sfdfds<e
feaforgl/RIeIRe ) IRPR R BI-Te-hrars Fed) 28497 ufaded|

(@) foa #arer (IoRa v, F=i I iR T g A1) A W o
AT T’ F IR H 74 gfided (1641 Al /) H Siafds
feuforal/RIeIReT R TR gRT P-TE-HRars Aaeft 20af ufade|
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12.01 34 hours

STANDING COMMITTEE ON AGRICULTURE
17" to 21 Reports

3t gFQd AR ATea (WYEA) : Heledl, By weEl @il |fifa (16df e 9w @

fereiferRRad wfcrdes (fewt qem SiUsll W¥ehRon) IR Bl &

(1) @& YEWERRUT FERT HAT ®1 TR @l AR (2014-15)" & R H - A1
gfde § oiafdse feuforl/RIeRel &R RN gN1 I-Te-hRide daet 1747
mferde |

(2) W YRRV JAW HATGA B IFISMI DI A (2015-16)° & R H 3773
gfaded # sidfdse fewforafl/RIeRel R WveR gRT PI-Ts-priardl deeh 18di
EINCES]

(38) PN R PYH HA HAC (PN, FSHINAT 3R HYH B fAWT) B
'3 B AT (2015-16)" P IR H 94 Ufded # sfafase fewfori/RibiRen w
INBR GRT BI-Ts-HRIATE! Feeft 19a7 wfade|

(@) PN AR PYB HA HAGT (HIY rHGM AR e fa9mn) & ergar & |/
(2015-16)" & IR ¥ 10d ufddes # sidfdse fewfdrl/RpRel ® TRER gRT HI-
TS-priarel wael 20a1 gfde|

(5) PN R PYP HA HAG (YU, STV AR AT T [GHRT) B “Iari
B AN (2015-16)" & IX H 11d uRrded # sfafase fewforl/RreRen ) WReR
ERI BI-TTS-briarg! daeh 21ai ufaded |
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12.02 hours
STANDING COMMITTEE ON DEFENCE
12" and 13" Reports

AoR ORe (Vaad) Yaq a5 dgs! TAITauA (Tgardr): weiedl, d & dwedl R

N

| & FreferRed afideT (B a2 SRIST ARBR0T) IR Rl &

(1) R SR 9y W1 (AT AT 23 SR 24) & AR H W AAGI DI ITGHI DI
AW (2014-2015) 9 WEfd & Wdel RmA Afufa (16d A 9W) & Al
yfdes | sidfdse fewfral/RIeiRel &R RPN gRT HI-Ts-hRals & aX § &Il
el ) WAty &1 1247 gfdded|

(2) gy MR 3R @l e R A& e (Wi G 25 3R 26) & IR
H @ HATGT DI IR BT AN (2014-2015) W T i dee @ |qffy
(16d1 @l |9 & 59 Ufded # ofafdse fewforal/RmRel . WReR gR1 &i-
TS-HRATS & IR H R Fae WY afffa &1 1397 ufde |
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12.02 2 hours

STANDING COMMITTEE ON PETROLEUM AND
NATURAL GAS
8™ and 9™ Reports

st ugae Sl (aRars) : AEedl, # Ugford ok widfae N Wl Rl affa @
frefeRaa wfrde (= o SISl HwenvvT) uRgd & &;

(1) '3rem™I @ AR (2015-2016)" & IR H UGHdd 3R Uipfad 7 et
AafAfd (2014-15) & 1 ufades (161 @ 9w) # <fafde RIeRel ® WRaR
R HI-Ts-HRary wdel 8ai ufiraal

2 = B $g9 A & AR H - Ugifer iR wipfad I Aedt Wl |ffa &
54 gfades (164 <l W) ¥ eidfde REIRY W WReGR gRT $I-TT3-HRATS
Jdeft oqf e |
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12.02 3 hours

STANDING COMMITTEE ON COAL AND STEEL
15™ and 16™ Reports

st e R (FaauR) @ A2, § S iR sWE SRl R 9y & Freefeiead
gfcraes (fE=al Jor SfUSl AwhRoT) YR BT &

(1) DI HAAT ¥ FAAT ‘SEMI B AR (2015-16)" W AT F Arad ufirded
(16d ol | # siafdse fewfrl/RIwmIRel R R gRT HI-TS-HRaTs Aadt
15a7 Hierde |

(2) @M HAT™ ¥ WA Srgel B A (2015-16)" W WA F 8d ufcrded
(16 <l w) # sfafdse fewfdr/RImRell W WReR gRT HI-T5-HrRaTs ddet
1647 gfde|
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12.03 hours

56

STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT
Statements

St W N (FAYR): AR, H AMING <A1 AR TfeeptRar awdl il affa &

(1)

@

3)

frefoRaa wferae (= qom Sfuslt dwepRvl) IRJd Bl &

AT =g SR SfdeRar #arery (Mech afke eifdamiRar fawm) |
AT RIRhdT & aF § Brd B W AT AR B BRIGIT B AHEr
(1541 <t 9wT) fawg & IR # 454 ufides # sfafdee fewfor/RmeRent w®
ARG =TT iR IfmIRaT ddeft et afifi-2014-15 (16df @t @) &
JMSd BI-Te-bRATs Geet ufadeT § sfafdse fewforay/RreRen w® RaeR
gRT 3ifa H-T-PRars A arern faaxor|

ARG =TT 3R STAHIRAT HATr (AFTRTe =T iR ifdemiRar v ot
3MFEMI @ A (2014-15) F IR W URA Ufuded H sfdfdse
femforay/RerRe W amife = 3R SrfeprRar ddet wmit wfifa-2014-
15 (164 < AW) & 164 H-T-HRAs wedt ufodes # ofdfds
femfOrl/RIeIRel &R WRER gRI Siftd HI-TE-drRars < arer faaxon|

ERA® BRI HATAT B STGMI DI AR (2014-15) & IR | =AY yfaded
¥ sfdfae fewforay/RieiRel wR amiie = iR SIfSeRar e wemft
afifd-2014-15 (164 ol AW & 184 PI-Ts-HrRars dqd ufade #
Jidfde feufml/RIeIRIT R WeR g 3ifcd F1-TS-hrars g+ dTol
faaxu|

SIS T HATeR @ 3TGMI 1 AN (2014-15) & aX H AR ufraed 4
siafdse fewfora/RreiRel w® amifore =g 3R SrfYwiRar ddelt wmit
afifd-2014-15 (164 ol AW & 199 H-TTs-HRars Aqdt ufodeT #
Jidfde feufml/RIeIRIT R WeR g 3ifcd F1-TS-hrars g+ dTol
faamu|
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12.03 2 hours

PAPERS LAID ON THE TABLE...Contd.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf of
Shri Mukhtar Abbas Naqvi, I beg to lay on the Table a copy each of the following
papers (Hindi and English versions) under sub-section (1) of Section 619A of the
Companies Act, 1956:-

(1) Review by the Government of the working of the National Minorities
Development and Finance Corporation, Delhi, for the year 2014-2015.

(2) Annual Report of the National Minorities Development and Finance
Corporation, Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3586/16/15]

... (Interruptions)

MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf of
Shri Babul Supriyo, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Delhi Metro Rail
Corporation Limited, New Delhi, for the year 2014-2015.
(i1) Annual Report of the Delhi Metro Rail Corporation Limited, New

Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3612/16/15]
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(b) (1)

(i)

(c) ()

(i)

(d) ()

(ii)

) (D)

58

Review by the Government of the working of the Kochi Metro Rail
Corporation Limited, Kochi, for the year 2014-2015.

Annual Report of the Kochi Metro Rail Corporation Limited, Kochi,
for the year 2014-2015, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3613/16/15]

Review by the Government of the working of the Bangalore Metro
Rail Corporation Limited, Bengaluru, for the year 2014-2015.
Annual Report of the Bangalore Metro Rail Corporation Limited,

Bengaluru, for the year 2014-2015, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 3614/16/15]

Review by the Government of the working of the Chennai Metro
Rail Limited, Chennai, for the year 2014-2015.

Annual Report of the Chennai Metro Rail Limited, Chennai, for the
year 2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3615/16/15]

A copy of the Annual Report (Hindi and English versions) of the
National Capital Region Planning Board, New Delhi, for the year
2014-2015, alongwith Audited Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Capital Region Planning

Board, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3616/16/15]

3) @) A copy of the Annual Report (Hindi and English versions) of the
Delhi Development Authority, New Delhi, for the year 2014-2015.

(i1) A copy of the Annual Accounts (Hindi and English versions) of the
Delhi Development Authority, New Delhi, for the year 2014-2015,
together with Audit Report thereon.

(111) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Delhi Development
Authority, New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3617/16/15]

4) (1) A copy of the Annual Report (Hindi and English versions) of
the Delhi Urban Art Commission, New Delhi, for the year 2014-
2015.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Delhi
Urban Art Commission, New Delhi, for the year 2014-2015, together with Audit
Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Delhi Urban Art Commission, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3618/16/15]

(%) A copy of the Allotment of Government Residences (General Pool in
Delhi)(Amendment) Rules, 2015 (Hindi and English versions) published in
Notification No. G.S.R.112 in weekly Gazette of India dated 13" June, 2015
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together with a corrigendum thereto published in Notification No. G.S.R.136
(Hindi version only) dated 1** August, 2015.
[Placed in Library, See No. LT 3619/16/15]

(6) A copy each of the following Notifications (Hindi and English versions) under
Section 58 of the Delhi Development Act, 1957:-

(i)  G.S.R.382(E) published in Gazette of India dated 14" May, 2015,
regarding Recruitment Regulations for the post of Mali, Senior Mali,
Garden Supervisor, Sectional Officer (Horticulture), Assistant
Director (Horticulture), Deputy Director (Horticulture) and Director
(Horticulture).

(i)  G.S.R.324(E) published in Gazette of India dated 22™ April, 2015,
regarding Recruitment Regulations for the post of Chief Legal
Advisor, Deputy Chief Legal Advisor, Senior Law Officer, Junior
Law Officer and Legal Assistant.

(i) G.S.R.108(E) published in Gazette of India dated 12" February,
2015, regarding Recruitment Regulations for the post of Junior
Translator (Official Language), Senior Translator (Official
Language), Assistant Director (Official Language) and Deputy
Director (Official Language).

(iv) G.S.R.505(E) published in Gazette of India dated 19™ May, 2015,
regarding Recruitment Regulations for the post of Commissioner
(Planning), Additional ~Commissioner (Planning), Director
(Planning), Deputy Director (Planning), Assistant Director
(Planning) and Planning Assistant.

(v) The DDA (Conduct, Disciplinary and Appeal Amendment
Regulations, 2014 published in Notification No. G.S.R.181(E) dated
12" March, 2015.
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(7) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (6) above.

[Placed in Library, See No. LT 3620/16/15]
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12.05 hours
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 7th
Report of the Standing Committee on Information Technology on Demands
for Grants (2015-16), pertaining to the Department of Telecommunications,

Ministry of Communications and Information Technology.”
THE MINISTER OF COMMUNICATIONS AND INFORMATION

TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): I beg to lay a Statement
regarding the status of implementation of the recommendations contained in the
7™ Report of the Standing Committee on Information Technology on Demands for
Grants (2015-16), pertaining to the Department of Telecommunications, Ministry

of Communications and Information Technology.

12.05 Y5 hours

(ii)Status of implementation of the recommendations contained in the 44th
Report of the Standing Committee on Social Justice and Empowerment on
"Working of Ashram Schools in Tribal Areas®, pertaining to the Ministry of
Tribal Affairs*

TAS B FATEd H Wod 73t (st AeRETs SeoitTs a9man) @ AT ofede weredn, H
ST U 3RA BT 3R A SAOIRT DI HATAT H FO SARNT &3] H ATHH Tpedl Bl
BHRIPRU B TR H AEID AT R ARBIRGT el Rl AHT & 449 wfddeT # s@fde
RAwIREI & PrRIT & R & IR H U gaaed J91 Jed 1R 9l |

* Laid on the Table also placed in Library, See No. LT 3623/16/15 and 3624/16/15 respectively.
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12.06 hours

(iii) 21st Conference of Parties held from 30th November, 2015 to 12th
December, 2015 at Paris (France) under the United Nations Framework
Conventions on climate change.”

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): I beg
to lay a Statement on the 21* Conference of Parties held from 30" November to

12™ December, 2015 at Paris (France) under the United Nations Framework

Convention on climate change.

12.07 hours

(iv)Status of implementation of the recommendations contained in the 259th
Report of the Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants (2015-16), pertaining to the Department
of Biotechnology, Ministry of Science and Technology.*

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): I beg to lay a Statement regarding the
status of implementation of the recommendations contained in the 259" Report of
the Standing Committee on Science and Technology, Environment and Forests on

Demands for Grants (2015-16), pertaining to the Department of Biotechnology,
Ministry of Science and Technology.

* Laid on the Table also placed in Library, See No. LT 3625/16/15 and 3626/16/15 respectively.
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12.08 hours
PAPERS LLAID ON THE TABLE....Contd..

HON. SPEAKER: Now, the House will take up Item No. 2 A, Supplementary List
of Business.
Shri Arun Jaitley.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): I beg to lay on the Table a copy of the Notification No. 46/2015 —
Central Excise (Hindi and English versions) published in Gazette of India dated
the 16™ December, 2015, together with an explanatory memorandum seeking to
increase the basic Excise Duty on (i) Unbranded petrol from Rs. 7.06 per litre to
Rs. 7.36 per litre; (ii) Branded petrol from Rs. 8.24 per litre to Rs. 8.54 per litre;
(111) Unbranded diesel from Rs. 4.66 per litre to Rs. 5.83 per litre; and (iv) Branded
diesel from Rs. 7.02 per litre to Rs. 8.19 per litre under sub-section (2) of Section
38 of the Central Excise Act, 1944.

[Placed in Library, See No. LT 3621/16/15]
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2 PEhe o R (3imamE) @ Wier ded, U Y b H g9 U Agdqul fawg W
drem &1 e fear 8, 59 folg # amen! g=yare <t L. (raer)

HEISAT, # TS HEAH | bel argi b <w H u-3ue &5 H A & fow v
HEAYU ATSAT Tl SR 8, fet 9 ‘|ie @I e Ao gl (adE) 59
A H UH a9 # 9 uiE FRs wqU @ I [giRa 5 R e afee oreifia e
gl...(xaum) I8 Ao fdem & uRkiew W @Rd SR iF-a-wdie v & f2ae 4 agq
STN B SR S¥ 9% W 39 A9l Bl WRBR A oy ft o (agr) 3™ SR | 4
AT B ARHR ot ff Y| .. (F3ag™) 89 |ig 19 &l § Sf@l od 8, 981 $u A6 iR
JMMATIHAT & IR TR AT AT < € 3R &1 Ay &1 wrd B gl ... (Fagm) s
IO H gADT AR A B g, | oMuD "emd § el A 6 v sEt 7 ama #
gig Sar & e @& Ui 9acl g8 SMpiay iR 89 WGl Bl IFb! SThiensi bl R
FHA P S OHAT B, B ATed 2 6 BH IT@ A BI, D! MATAHAISIT B Id-ufrerd g
x| ... (FAI) SHD ATOR H IMUH FeAr A 6 ug I FF aui v FeiRa g
off| .. (crauT™) 39 AN BT 9MHR & T HH 25 B HqU Ufray fpam Smel . (@raem)

Hegw, R TR R @), qoraar & FaRe § w9 § w9 FRE @, 89 A
BT G BRI 8, BT WHTT B, offps 30 W Bl BF A B, g1y faa F= ot
T2l HigE g, fied w3 # drraad #39ed 1 W 39 oy emeawd fHar o f6 I8 #ex sfew
FHASEA B ... (@e™) § Her I Mus A1eH F F g9 Iern ANl L (@) S99 99
H 3T I B, AT I, 91 I B, A1 BW AiAg TH.NL A F a8l W) Weg e g 3R
H B IR BT © ... (Taer) sAfeTy 37 3MUa AW I YR ISR I AWE § 5 a7 @
3 I3 BT IGTHR 25 HRIS BUT Ufay {haT ST A7 87 AW Bl STra18l R aRenf~ai |
T & foI7 g9 @A & IR A1 Y| . (F1@g) 1 q@1 SHDI §8 B &A1 S A1 R A
H B 39 25 HIe BUY Ay fHar Sl . (Fae) A q die S AT a1, 39
foq 4 eyl gwETe <t gL (@Ed)

AT e s SO gd, st fasare raren gt sh o R demEd, paR e
g awear, S R qiew, A T gere Sirell, 2N ugufa T fe, € feRe dt |,
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sl el oredl, s qerd ATeH, sl SslidT uce, AW 9 fsH oRar, A
DT TS I, 20 DI aea g, 57 A7 gare W, o divs R o, A e g4e
A1, st T uerer, o fLd e st veene R ued, #f wig o R e, AR gus fbE
el BT Al Iel HAR g gR1 SOIY TV vy & A Hag DR Bl AT Ta Bl Sl
gl

N g NaAre (s S wew) ¢ Heledl, I YDA H A WY &7 DI U AUl
v Som &1 oM srawR e, swd fow # eve! gwae a1 g ... (@) § I faww
3TUT HIGHTST FRIST ¥ areT =redl &l ... (aem)

“Hon. Madam Speaker, the residential land of the villagers of New Mandala
village which was around 4 acre 18 Guntha was acquired in the year 1942 for the
Naval Armament Depot. Then the residents were transferred and rehabilitated on
the land which was around 3 acre 33 guntha and 12 ane in the same year. Since
then it has been there on survey No. 37,38 and Suburbun Scheme No. 2. After that,
in the year 1958 and 1961, through a Special Land Acquisition Officer, these
survey Nos. 38 and 37 was acquired for Government’s Atomic Energy Department.
But these lands are in possession of the rehabilited residents of New Mandala
residential area. The residents found their names in the record with the City
Survey Office, Chembur when they got the information under RTI Act. But they
also found that they do not have valid occupancy and the State Government is
shown as the occupant.

The names of these residents were recorded by Talathi by the amendment
No.201 and they were also issued the photopasses by the encroachment office.

The residential colonies of Atomic Energy Department, TIFR and Navy are
situated there, around this residential area of New Mandale village. These
villagers have never created any problem or harmed anybody. But, I think this is
the only case in entire Mumbai region where justice has not been done to the

villagers even after 70 years of independence. As per information, lands at

* ....* English translation of this part of the Speech originally delivered in Marathi.
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Deonar Survey No.77, 78/1, 78/2, 79/1, 79/2, 79/3, 80, 81/1, 81/2 Nazul Land
No.443/2 to 443/53 were acquired in the year 1958 for the Atomic Energy
Department. But later, these lands were sold to Saras Co-operative Housing
Society Itd. Now, the society is developing this land and building Sky scrapers
there. Those who were living there since 1942 still do not have legal ownership
rights of that land. Now, they are pursuing this matter with the State Government
of Maharashtra but the Atomic Energy Department is demanding No Objection
Certificate.

Hence, I would like to urge upon the Government to take serious note of it

and help those people to get the legal ownership rights of this land. Thank you.*

HON. SPEAKER: S/Shri Arvind Sawant, Vinayak Bhaurao Raut, Rajan Vichare,
and Shrirang Appa Barne are permitted to associate with the issue raised by Shri
Rahul Shewale.

it 3 umTer Arga (Wam) : regel WG, WY e, WReT & WUl &1 AAIddHN

A e ey gl (9 B ft ey SRiEH B A%hadt & oy W@Red @ @wrd
FHRIGAT R FAuel & ddg § TGN a1 S ¢l ... (@) Tai & AN Bl SAD)
UEd & 3R WK AR qfTl WReT AT IUA FHRA & [y WRBR o a9 2005 H I
T @R e &1 Yoord Hi ... (Fagm) 39 M &1 U wE 9a o 6 u”e wia
HTIHAT SUTel BREY TR g ... (@raere) men | dRiear T & WERE TN, I8 B dd bl
B B B &l .. (FAGF) T8 G AGSh @R YUlTell & qid DrH B dlell WY
Afewt gl ... (Faum)

I &3 H WS & dfad 9t faRy w9 | AfRenell ok g=al @ wWed |ede
aeghdRlt & forg R warer Jar uga # BfeAd Bt 7 ‘smen | ugen sndoidd
3 7 TERIEAT ofd 8 3R BRIGA] & SIBIHRUT BRIGH Bl deMl o, STH-1" Faed) wWrey
FHRIGHA & dX H IMMALIH TSI USH B, BRI H YT & A0 &R W & q@rd
{ FEd T HRIGAT § TSI ol ol ... (FIU) @R HARI Pl OR-ER b qgar drell
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‘e ' wrRiwal agd Sufe, wen Wefd dud wfifa 3 oot aiffe R # 3% wifie
AT <1 B RAEIRY &1 M. (@agH) $o T A AFeT o1 Bl PRI PR A
gl ...(aeF) W [IER 99 $B Sl W S Y H199d Aed < & &, BRI D [BAd
A A IR & St 2l (gagm) el A1g SHer Ut 4 e frean 21 (raar)
HIS[aT §AT H IT@! BicATs, HeTd iR Arfoe S &1 SE@d g S Ud Mfdad Aeed
< B SR gl ... (@) R 9 AT B HEAd iR SAMGN ¥ & & forg IRa gl
STeeT HEIGT, H U A1 | HAl S F AN Hxal g o’ driwdisi bl oH
H FHH 10,000 39T URMATE AH &1 IR ... (raem)
A Jemer: s W g9re e, o Bue we |, S fRRe i Al 3R Sl HArs
ISIRAT BT AT 3MH FbTel AGd g JoIY MY A9 & A Gag A Bl AT J&™ Bl

STl 21 AT gerel i

. ()
it AT Uetel (WSRI-TIfGAT) @ 37edel Heledl, <% W RN I HAG & Aqid BRI W'
< 29 # St STA Rig R gaT 7l ... (FauH) W BT Aedd oI oF & Gl oAt
H Wl Z3M Bl .. (FAU) T% THR & TN AR, I HeRT Tl & J&diidl Ardhicl &
e wa' & Ud Uhew AT & aRd W BHT 99g ¥ farde 21 . (eage) 39|
Uhed & ATl el TR o U+ WAl < <&@l gl ...(ag) I8 d@, Tdhed HI S|
QU HRET ST Gl 8, qAT Jhed BT FaR Wl AR BT 1 b1 2 ... (FaeT) Jhed &
R SAYRIARRT & AR S7ded Wa g4 81 ...(Faem) afs $9 udbed &1 i g ©
dl 39 fUes 89 &1 Yo 915 Thed 2, Oad &F & Jadi IR e . (@Egm)
3fedel HEIedT, H 37U HIEAH ¥ WHR A ATE HT § (b 39 Udheq & i &,
U WEART & qIfh HSRI, TMTAT & Jadhi B ASTIR HI AR I 81 Fah |.... (Faer)
AT S1eme ¢ & AU RIS, A0S GX T DI AR A A - S 7 A o g
31T I WeH W Y Hel dred o

... (cgaym)
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12.18 hours
SUBMISSION BY MEMBERS

Re : Reported CBI raid at Delhi Chief Minister's Office and resultant
infringement on the federal polity.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Speaker, today
the Congress Party is opposing the Governor’s action in Arunachal Pradesh. We
are opposing on the floor of the House not for their Arunachal issue but we are
here for the raid of CBI conducted in the Delhi Chief Minister’s Office. It was
discussed yesterday a little bit. What I mean is that Parliament is in Session. What
is making us very much perturbed is that in a parliamentary democratic system, in
a federal structure of the system, why the Chief Minister’s Office or the Principal
Secretary could be raided in such a manner if the Chief Minister is not
communicated on such an issue. What we are telling is that public mandate has
made the State Government of Delhi. Public mandate has made him the Chief
Minister of Delhi and public mandate had made the Central Government also
headed by Shri Narendra Modi ji. So, each State Government is in its position with
the public mandate, opinion and support, according to the constitutional system
and procedure. But it gives us much pain when we hear that the Chief Minister’s
Office was being raided, his Principal Secretary, in any way, was being taken up
without intimating the Chief Minister, taking up the files.

The Ruling Party of Delhi is alleging that those files are relating to cricket
and relating to DDCA. Let CBI raid at CMO be investigated. Let there be a Joint
Parliamentary Committee, if necessary and they should investigate all these issues.
Then, this issue should be discussed on the floor of the House in detail. Earlier
people were saying that CBI means, Congress Bureau of Investigation; now it has
been changed to GBI, Gujarat Bureau of Investigation. What I want to say is, the
Joint Director and Additional Director of CBI belong to Gujarat Cadre. It may

kindly be investigated whether they have been very recently appointed from
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Gujarat Cadre IPS or not. I would also like to know whether there is any official
with the name Mr. Modi. This signifies how CBI is being misused. Shri Venkaiah
Naidu asked yesterday as to how the Prime Minister can be condemned for this
because CBI is an independent body. No, CBI is totally under the Prime Minister’s
control. It cannot ever happen that the CBI is operating and doing all these things
without the knowledge of the Prime Minister. In a federal structure of governance,
we firmly believe that the role of CBI should be investigated properly and the
incident which happened in Arunachal Pradesh also has to be taken care of. Now
Shri Mallikarjun Kharge may be allowed to speak.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam
Speaker, he has not only taken my name but also named the Government of India.

It is better if they would have given a proper notice for this and there is a proper

atmosphere in the House. ... (Interruptions) &1 da # 3MEHI EIHT HIAT WIOR 87 31
IfSY .. (Frag) WHR 1 foum & B TRxd T8 gl (FaUE) wEd of,  9foy
A ... (Fagm)

First of all, our friend Sudipji might be speaking out of his own experience
because he was a Minister in the earlier regime where the CBI used to take
instructions from the Government. That is not the case now. This is point number
one.

Secondly, we are an independent country. 3[c® ¥ WHR HEh qh, HAGAN I
A} HER dF India is one. You cannot exclude one State. Gujarat is a part of
India. That is the second point and it is a land belonging to great people like
Mahatma Gandhi to Narendra Modi. ... (Interruptions) Madam, see the
intolerance. They are not ready to tolerate even the name of Mahatma Gandhi.

Madam, I want to read from the declaration of the Aam Aadmi Party. It

says:
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“The Aam Aadmi Party welcomes the long awaited judgement of the
Supreme Court striking down the ‘Single Directive’ introduced by
Section 6A of the CBI Act and also introduced in the CVC Act,
which required the CBI to take the consent of the Government even
for beginning corruption investigations against Government officials
of the level of Joint Secretary and above. This provision was
introduced in 2003 in the CBI and CVC Acts by the NDA
Government. Both the NDA and the UPA Governments had taken
advantage of this absurd provision to protect senior Babus who were
involved in corruption along with the Ministers themselves who, in
brazen conflict of interest, then denied permission for even
investigating their Babus.”

This is the statement of the Aam Aadmi Party saying that there is no need to take
permission of the Government and this is the Supreme Court judgement. ...
(Interruptions)

Madam, coming to the issue, Shri Bhagwant Mann may not be aware and
my friends from the TMC may also not be aware that this is not a case of this
Government. This is not a case of even the Aam Aadmi Party Government. This is
a case relating to 2013 and 2007. The inquiry is going on. It was referred to the
ACB. The ACB was inquiring into that. But the Public Prosecutor appointed by
the Delhi Government, who had scrutinized the charge sheet in the Rs. 100 crore
transport scam, has accused - I do not want to name him — Principal Secretary of
Delhi Government of pressurizing him not to finalise the report or face suspension.

The Prosecutor, Shri Vinod Kumar Sharma said he was called by some
senior officials of Delhi Secretariat, including the accused, and pressurised by
them to bring before them the file of the charge sheet before finalising it.

It is pertinent to mention that recently the particular officer and other top
officials in Transport Department were summoned by Delhi Government’s ACB
in connection with the scam. As per PTI story of 4th September, I quote "The ACB
had yesterday filed its charge sheet in a Delhi Court naming nine persons,
including two IAS officers, as accused in the case. Special Judge Poonam

Chaudhry has fixed September 26 for consideration of the charge sheet.'
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Now I come to the important thing. Seeking his withdrawal from the case,
the Prosecutor said he was unable to bear the pressure put on him and do justice
with the case, and alleged that Delhi Government was trying to delay the matter
further. Shri Sharma, the Prosecutor, in his letter to the ACB Chief says, “It is
respectfully submitted that scrutiny of challan (charge sheet) of the case was done
by me on September 1*. Today, September 2, I was called by some senior officials
of Delhi Government wherein I was pressurised by them, who are alleged suspect
in the case, including the person — I do not want to take his name because he is not
here.

The Prosecutor said, “They directed me to produce the file before them

2

before finalisation.” Prosecutor was claiming that he was threatened to be
suspended if he did not obey the orders of the officials. Finally, Public Prosecutor
said, “I am a sick person of high blood pressure. I am unable to bear pressure and
do justice in the case. I may be allowed to withdraw myself from the case.” The
Prosecutor said in the letter. His prayer is yet to be accepted. ... (Interruptions)
Prof. Saugata Roy, you are such a senior and seasoned person also.

After this, the ACB has referred the matter to the CBI. And the CBI started
investigating. The CBI yesterday raided 14 places. One of the places happened to
be the Delhi Secretariat where this particular officer is sitting. They went, searched
it and whatever they want to do, they have done it as per the law.

Some people and friends from outside are asking informally, Venkaiah ji,
there should be some common sense as Parliament Session is on; they should have
seen the timing also. I put the question to myself. To my knowledge, the CBI do
not see the muhurtha — whether rahukalam or proper kalam is there; and
Parliament Session is on or not. They have to do their duty. It is a continuous
activity. ... (Interruptions) You may be speaking of your experience where you
have misused the CBI.

This Government is very clear. We do not interfere at all. I can tell the

House that none in the Government is aware of any raid. There is no raid on Delhi
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Chief Minister. Let me assure this. The Finance Minister has also stated it
yesterday. Moreover, somebody is trying to pressurize and the Public Prosecutor
goes on record. I am really surprised. My friends from Congress should ask their
Delhi counterpart as to what is happening here instead of sympathizing. For
criticizing my Government, you can do whatever you want. I am not going to
quarrel with you on that count. But please understand, the agencies must be
allowed to function independently. ... (Interruptions) A person was caught while
violating the one way traffic rule by police. The person told the police as to why
he is catching him. Somebody in Karkardooma has also violated. So, you go there
first, and then come to me. What you are saying is like that. I am unable to
understand. The point is very simple. The Delhi Chief Minister said, the CBI
should have informed him; they should have talked to me. This is really a
wonderful argument. ....... (Interruptions)

SHRI SUDIP BANDYOPADHYAY : After Independence, has it ever happened
in India? ... (Interruptions)

SHRI M. VENKAIAH NAIDU: Sudip da, you are arguing a wrong case. | have
the examples also. My point is, the Chief Minister is asking the CBI to inform him
beforehand. I must tell you that I have some respect for that Party. A new Party,
new ideas; they have generated new hopes; they are talking of high level ethics
and principles, etc. The same Party, during the Lokpal agitation of Anna Hazare
movement which had shook the nation for some time, has advocated that the CBI
need not take the permission of the Government. The Supreme Court gave the
judgement. They jumped over that. There are tweets. There is a twitter
competition going on -what he said then, and what he said now.? What is the
difference? ... (Interruptions)

SHRI TATHAGATA SATPATHY (DHENKANAL): You should not bring
Twitter messages in the House. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: Yes, we should not. ... (Interruptions) 1 have no
problem with what Tathagata ji said. Too much twitting will lead to quitting. ...
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(Interruptions) That is what is happening in the case of one of our colleagues here.
My point is that you were in Opposition at that time. You wanted CBI to be free
and need not take permission or instruction.... (Interruptions) You have
welcomed the direction of the hon. Supreme Court. Now, you are in a position
and because one of the officers is connected with your Government is now being
sacked, you have been making hue and cry across the country. ... (Interruptions)
All these matters can be taken into court. We can discuss them in the court. We
cannot have a running commentary on the functioning of CBI in the House. ...
(Interruptions) That is what I want to say. Please do not come to the rescue of the
corrupt people. ... (Interruptions)

HON. SPEAKER: Saugata Roy ji, you should not do this every now and then.

... (Interruptions)

SHRI M. VENKAIAH NAIDU: Please do not come to the rescue of the people
who are facing criminal charges.... (Interruptions) Let the law take its own course.
Let the CBI complete its investigation. ... (Interruptions) Let the matter go to the
court. Let the court in its collective wisdom take a decision.... (Interruptions) Let
the court do it. It is not that we sit in the Parliament and say: “How can you raid?
How should you raid? How can you do it on a particular and all?” This is not the
duty of the Parliament. ... (Interruptions) Parliament is there to strengthen the
agencies. Parliament is there to strengthen the fight against corruption....
(Interruptions) Parliament is not there to obstruct fight against corruption. My
friends from other side should please understand this. Our friends in Delhi
particularly Congress friends know better as to what is happening in Delhi. What
I am saying is, let us be fair to one and all including Delhi Chief Minister....
(Interruptions) Let him have his say. Let him say whatever he wants to say. Let
him also have the patience to hear the counter. ... (Interruptions) Without hearing
the counter or without waiting for the other side, you call the Prime Minister as

‘cowardice’. On the one hand you are saying that the Prime Minister is very bold,

arsH fafRex g 7 mai| wrgw fifer Sirer # € 819 # o €1 On the other hand, you



16.12.2015 75

are saying that the Prime Minister is ‘cowardice’. It is personal. ... (Interruptions)
Can any Chief Minister make such a comment or such a loose comment? I am
really sorry. I have a very good equation with the Delhi Chief Minister. ...
(Interruptions) He is a youngster and a newcomer. | wanted him, first of all, to
focus on the administration rather than joining these unnecessary controversies
and all. ... (Interruptions) Madam, I would have been happy if my friend
Bhagwant Mann has given a notice and met you.... (Interruptions) If you have
allowed him, we would have no problem at all. But he came here.... (Interruptions)
He was standing in front of the Prime Minister. In spite of my personal request to
him also, he did not have the courtesy to go back to his seat. ... (Interruptions)

Now, what is happening here? ... (Interruptions) #< W&, HUAT ATST AHN

O N

BT ... (@agr) Do you expect Prime Minister to take note of all this and react?

Does it happen? That is not our Prime Minister’s way of working.
(Interruptions) Ruae far a1 =t ft e .. (@@gm) 3 &, /et gl ... (JFaus) widd
A S ft X GRA € 39y #9 hsel daE @ L. (@Eg) SS9 WIeR Rar a1 T8, I8
STB! w1 2l ... (ragE) # aredn of fF 9 o RIH W @S B B dlet | . (TaHT)

A sremer @ AT Sff, ST I oA ¥ w27

... (cgaym™)

2 TH, dbaT ARG, : IeWeT HEIGYT, AR IE Bl & [ IR By THR fqwg IomT =med g,
a8 iR A Aasy, AR AR dlel | dad Reae Aifed S $o A ardd < a1 Q4T 78

2l ...(7au) I8 WieR T8 8l Nothing wrong has been done.... (Interruptions)
Delhi CM’s Office is not raided. With regard to the issue related to old case,
which was of 2007 and 2013, law is taking its own course. ... (Interruptions) Let
us not obstruct the procedure of law particularly in corruption cases.
(Interruptions)

AT oeAe @ H 39 33 W 6 &1 A drer & forw <18l geme |

... (cgaym™)
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U Y ;3T Fole Td I |

.. (xagm)

AT el : & Pls el el |

... (cgaym™)

DR.K. KAMARAJ (KALLAKURICHI): Thank you Speaker Madam. Arulmigu
Arunachaleswarar Temple is located in Thiruvannamalai. It is the largest temple
in the world dedicated to Lord Shiva which was built thousand years back. ...
(Interruptions) Annamalaiyar Temple is one of the pancha bhoota stalam or
pancha bhoota stala. The temple represents the manifestation of fire out of the
five prime elements of nature, land, water, air, sky and fire.

At the Thiruvannamalai temple, the Lord Shiva is said to have manifested
Himself in the form of massive column of fire, whose crown and feet could not be
found by the Hindu God of creation, Brahma and Hindi God of preservation (or
maintainer) Vishnu. ... (Interruptions)

12.35 hours
(At this stage, Shri Bhagwant Mann came and stood on the floor near the Table.)

DR. K. KAMARAJ : A celebration of this manifestation is seen even today in the
age-old traditions observed during the festivals of Shivaratri and Karthigai
Deepam. Lakhs of people come to Thiruvannamalai to worship Lord Shiva in the
month of Karthikai (November). Every month, during the auspicious full moon
day, more than one lakh devotees take part in Girivalam (circumambulation). The
devotees circumambulate the Arunachala Mountain and pray Lord Annamalaiyar
that their wish comes true.

Fully acknowledging the importance of the temple and to provide railway
connectivity to Thiruvannamalai, the then Railway Minister, Shri Lal Bahadur

Shastri announced the survey between Chinnasalem to Chengalpattu via
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Kallakurichi, Thiruvannamalai and Vandavasi in the year 1956-57 in his Railway
Budget Speech, that is, 58 years back.

In the year 2005 only, the Railway Board had sanctioned a Reconnaissance
Engineering-cum-traffic Survey for a new Broad-gauge line between Chennai
Egmore and Thanjavur via Chengalpattu, Vandavasi, Thiruvannamalai,
Vanapuram, Mungilduraipattu, Vadponparappi, Sankarapuram, Alathur Road,
Kallakurichi, Pennakaram, Ariyalur and Thirumanur. The project survey details
were submitted to the Railway Board in the year 2007 and the project cost was
estimated to be about Rs.968 crore with Rate of Return of 5.27 per cent which is
better than most of the railway projects under planning and executed.

Hence, I would request the Railway Minister to execute the project
announced 58 years back and allocate necessary funds for laying the new railway
track between Chinnasalem to Thanjavur in the forthcoming Railway Budget
2016-2017 so that lakhs of devotees can be benefited by having railway
connectivity to Thiruvannamalai to worship the Lord Siva. Thank you.

HON. SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra Singh
Chandel are permitted to associate with the issue raised by Dr. K. Kamaraj.

it G PAR AT (PIBASR): AT LA SN, MU G SR 37MaR H dreld BT Alhl
faan, goa forg # ormuet smwY g1 # 3o+l a1 ISt W de e gl

*Hon. Madam Speaker, I would like to draw your kind attention to a very sensitive
issue. Six ethnic communities of Assam namely, Koch Rajbangshi, Adivasi Tea
Tribes, Tai Ahom, Moran, Motok and Chutia have been demanding Scheduled
Tribes status for a very long time which is under active consideration of
Government of India. Earlier, Koch Rajbangshis, were given ST status for a
period of six months through an ordinance in 1996. The Adivasis and the Tea
labourers are already enjoying ST Status in other parts of our country. For unity,

peace and all round development of these communities I urge upon the

* .....* English translation of this part of the speech originally delivered in Assamese.
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Government to grant them Scheduled Tribe Status before the ensuing Assam
assembly election. It may be mentioned in this connection that the granting of ST
status to these six communities will not only contribute to their economic
development but at the same time it will also enrich there socio-cultural identity.
AT STEAE : 377 13U
.. (o)

12.38 hours

(At this stage, Shri Bhagwant Mann went back to his seat.)
AT 3temer @ @S o, IR el wa ot afdd &1 7 o € A enw aferg, @
R T Bl 9 smueT Aifed fS\erers fll dRur ¥ fhar 21 oMd 39 e H @R

qreliT # Hiepr | & A1 R I HT A1gh d] 81 SME, R T A1 7 BHRAT|

... (FFagT)

3t Al @SN ([eAaTT) @AY SALET Sfl, 3MUDT 95 gda| 39 <2 § AfAg &1
0T 81 3@ 2| U US¥ DI gof o 1 qort e gon ©l 39 ISy H 2/3 | ;T 9gAd
HIUT Ul BT gl g8 MDY T T Tl B Igd H ARBR DM BR @ gl .. (FaHr)
<ifh guiva @t a1 2 6 srovmad uew # rRidanie T | GOUANT B @l © SiR ggf &
Ul B geM @ fog, 2/3 ARG AT BN U B gem & oy, FF s uidl @
IR feam & forg @R a0 W@ 2 foad nféwa 165 & d8d g e faam a1 2
fora Aifed # et w1 8, N W6fdar & Raele 1 8 3R W &R g8l Sil A% 18 T
& forq gaman ol (aur)

AT 3eqet : 9D a1 T 7 B

. ()
N Afceaew @St : R 16 TR & fou = fFarl 99 A1 @ @ & 5 safdes
TaHe B fha < W fSearss B o <@ gl SeiM I8 ft wEr § {5 Sadr vorer Wt
e g3t &, 99H AP AR B ey el 8, Ah AfFRer o 39 ad & arR | o
AIH T 3. (Taum)
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AT 3eqe : AT 91 T T8 I ARy |

. ()
3 afcerarol @ : B Ui Al W E| ugeh 9 I8 ® fF ... (Interruptions)...
A A& : T8 D a1 AT AT DY B8 A 87

. ()
2t Afcoo @S : FBIGT, TE DT SIS BT BT © AR AL B IR PR
ggt Afew s foan 1 g1 98 o Aifew s fhan M 8 9% sMeREIeRTd §l 3R I
H QT AT <1 BR SNTE, &R Ut & fofg I8! Alad el | SR 59 &0 A a8l & ... F
AT 3eaet : WS St &1 a1 T& FA B Sl 7 AR AR &1 A9y Reprs § T S|

... (Interruptions)... *
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Respected Madam
Speaker, today 16™ December is Nirbhaya’s day. At the outset, I express my
sorrow and condolences to the family of the girl.
AT IS : 37T I3 Y| YD a1 Rebre § &l g |

... (Interruptions)... *
St T, ddba A AU WS S DI Aidl AT Bl (F9ET)
A 37ezet : 37 Redls S =med &l

.. ()
SHRI M. VENKAIAH NAIDU: Madam, I am quoting from the manual on
business and procedure of the House. You just please go through the Rule.
Number one, we cannot discuss the conduct of the Governor in the House.
Secondly, I am ready. The Government is ready for a discussion on this
provided the other side is ready to hear the Government’s version.
Madam, there is a ruling by the Speaker. During the first session of the

Lok Sabha, some Members tabled a notice of Motion disapproving the action of

Governor of Andhra Pradesh of not accepting the recommendations of Council of

* Not recorded.
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Ministers to promulgate ordinance and abolish the post of part time villagers in the
Andhra Pradesh and the notice was disallowed in the provisions of the Act.

Madam, if any question arises, whether the matter rests with the Governor
under the Constitution required to act in his discretion, the decision of the
Governor in his discretion shall be final and validity of anything done by the
Governor shall not be called in question in general that ought to have not acted in
his discretion. That is the ruling of the Chair. You should understand it. It is their
internal matter. It is the internal matter of the Congress Party. That has been the
habit of the Congress Party also. They are fighting among themselves. Today, the
Speaker has disqualified 14 MLAs. Kharge Ji is talking of the Constitution. He is
facing No-Confidence Motion. He disqualified MLAs. That is the emergency
stage.
SHRIMATI P.K. SHREEMATHI TEACHER: Madam, the House is not in
order. ... (Interruptions)
HON. SPEAKER: If you do not want to speak, then Meenakshi Lekhi will speak.

... (Interruptions)
SHRIMATI P.K. SHREEMATHI TEACHER : Madam, today, 16™ December,
is Nirbhaya’s day.
AT 37eAe ¢ AN SR & AUl & A1 o A Rebre H 781 wme|
... (Interruptions)...

SHRIMATI P.K. SHREEMATHI TEACHER: At the outset, I express my sorrow
and condolences to the family of the girl.

Madam, three years have passed. I would like to draw the attention of the
Government of India and the House through you about the most alarming situation
in our country. It is about the the increasing crime and atrocities against the

women.

* Not recorded.
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AT 3T & YRAT S 3T 98 TMSY, I8 a1 I8! &l AT I AT TS BIDBR A
TSR P {$¥ed & BT AT AT AT FSHR &S 8 S8Q|

. ()
12.46 hours

(At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.)

SHRIMATI P.K. SHREEMATHI TEACHER: Madam, incidents of gang rape,
sexual harassment, human trafficking and missing of children are increasing day
by day in our country.... (Interruptions)

Madam, it is a very important matter. Even though this august House had passed
the Criminal Law Amendment Act, 2013, I would like to pose a question in this
House that keeping our hands on the chest and ask ourselves whether the Act
which we all have passed in this House is rightly implemented or not....
(Interruptions)

Madam, I am sure that the House will agree with me that we have
miserably failed to implement this Act. Everyday morning when we flip through
the newspapers and put a glance on the visual media, the toll numbers of atrocities
against women and children are horrifyingly increasing.

Madam, if I say that our democratic country is not a safe place for women
and children, will anyone in the House dare to say that it is not so? I do not think

SO.

A A& @ ST U 7 I3SY, 9B Ay & oy gema Sl
.. (o)
SHRIMATI P.K. SHREEMATHI TEACHER: Can we agree with somebody’s
saying Delhi is known as the rape Capital of India? No, we cannot. But the reality
compels us to keep silent with that statement.
According to the NCRB, 20 major cities are unsafe for women and children
in our country. According to the NCRB, as many as 93 women are being raped

everyday and there is a gradual increase in the number of rapes reported.
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In 2014, India recorded 36,735 rape cases, almost 3000 of which were in
Delhi.

A AEALT  : ST ofF T YV 81 AT SI7ar €1 31T 16 fedwR €, g9ty AT 31ueh!
3T fepaT 21 379 3T AU a1 FHT BV |

.. (2T
SHRIMATI P.K. SHREEMATHI TEACHER: There is one rape in every 30
minutes. This is all official statistics. But majority of the rape cases in India are
never reported especially from the rural and tribal areas. In my State, two Dalit
minor girls were brutally gang-raped and one Dy.SP has tried to protect the
culprits. The mother has complained that her girls are being harassed by the police.
This is the situation of police in our State, Kerala.
HON. SPEAKER: Yes, now Smt. Hemamalini.
SHRIMATI P.K. SHREEMATHI TEACHER: Madam, please give me one minute
time.

We all should put together our wisdom to find out the ways to get rid of or
to make our country free off all these social evils. In my view, one of the reasons
for these types of brutal atrocities is that the minds of such people are highly
influenced by the porn sites which have no restrictions in accessing them. The
record speaks how far our country is witnessing crimes committed on cyber
influence.

A F& : 91D Afeell A W 39 W ol | AT MY FATG HIFAT| 3T qRT AT
TR v At B

.. (o)
SHRIMATI P.K. SHREEMATHI TEACHER : Madam, these are not only
women’s issues. These are the issues of the whole society. It is our country’s
issue. We have a very good Constitution.

HON. SPEAKER: No, I am sorry.
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SHRIMATI P.K. SHREEMATHI TEACHER: Madam, please give me one minute.
We have enough laws.
HON. SPEAKER: Now it is enough.
... (Interruptions)

HON. SPEAKER: Shri Bhairon Prasad Mishra, Shr1i P. Karunakaran, Dr. A.
Sampath, Shri Jitendra Chaudhury, Adv. Joice George, Shri P.K. Biju, Shri Sankar
Prasad Datta, Shri Md. Badaruddoza Khan and Shri M.B. Rajesh are permitted to
associate with the issue raised by Shrimati P.K. Shreemathi Teacher.
SHRIMATI HEMAMALINI (MATHURA): Madam, thank you so much for
giving me the opportunity to express my feelings on Nirbhaya case. 16™ December,
2012 was a day which was unheard.... (Interruptions)
HON. SPEAKER: Only the speech of Shrimati Hemamalini will go on record.

... (Interruptions)... ~
SHRIMATI HEMAMALINI (MATHURA): The whole country was shocked and
shameful on this incident that happened in Delhi.

How can these men do such a heinous crime on a helpless girl? It is good
that others are punished, but why should this juvenile be left? He should also be
treated as an adult and punished as an adult. By sending him to a rehabilitation
centre, it is not going to happen that he will become all right because he has a
devilish mind. Even if he comes out after 30 or 40 years, he is going to do the
same act because the upbringing of that boy is not right. Many boys in our
country are facing this problem.

I and also many other women in our society feel that he should be punished
so that soul of the girl, and also her parents, will be relieved of the pain and sorrow.
Also, such boys who are young and having such a devilish and criminal mind, will
learn a lesson and be scared of the law of the country.

Thank you so much.

* Not recorded.
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PROF. SAUGATA ROY (DUM DUM): Madam, we totally support what Shrimati
Hemamalini has said.

A 3redet: v g 8 awa, ot Tor= 8 Srarad, s7 R diew, 87 demR A,
A gEdR g SgRan, 2 ows geerer Siell, s 990 ydre s, i wdivs paR o, S
HArS SR, st LA gd 2 e g™re Jid bl A SHMIe g SaIg Y fawy
@ AT HIg BT B AN TG B I 5l

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Hon. Speaker, Madam, I

stand before this august House to commemorate and pay homage to the sacrifices
made by the brave soldiers on 16™ December, 1971.

On the other hand, I am also reminded of the Nirbhaya incident which the
whole country had witnessed with shock and awe. This shock is because of the
fact that the number of juveniles who are involved in conflict with crime is
increasing. S 9= 16 99 ¥ 18 dY &I TIF & o, I AT HIGRCIA & HAS H 136
afrerd g6l ® 3R 60 e XU BASl § d¢ 21 39 o Bl DI, 5 9 2000 H &1 11
o, |9 2000 TP JdTISd DI IF 16 a9 AT SR Tl FF 2000 H $H BT BT d&el TIAT
3R 9 I B 9QIHR 18 IY hT AT AT I8 AT & fh A9 2000 H 2015 & 419 59 <
# 987 PV 98 7 IR Fagerd HARE &I ¥ T B, & TS 2 H <V B 39 B A
Ig IMASHT AUF ls ! ARy IR SH Pl Tcrdr 16 9y fopar <=m =nfavl g dfew
ST B, S 39 Wed # UIRd &A1 @Ryl 16 9 18 a¥ oy I & S Jar & 9 AT 39
Wb A B D Iooid AR WY H T8d 31 {8, AP Bl bl & oy 39 daA

DI I IHSHT I ATIH AT A=Y
A Sreme: S 9uTd (g, 8N W1 I iy, o qu (iR g, sl o fawm
SRETE, ST SsieT uew, Sf. fRe 0. dAid®l, s Tors g IamEd, s R arEw,
A qidr=es), A oror fis < gd 2N wurd gde 4R Bl A A ot R S8y Y
v & e dag B B AN Y& B SR B

st gl Eread - SufRrd T8

2. IS (A1)
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DR. RATNA DE (NAG) (HOOGHLY): Madam, today there was an Adjournment
Motion about the raid on the office of the.....
AT STEE ¢ SADBT S & arer T § 3MMUDT|

... (cgaym)

DR. RATNA DE (NAG): Madam, [ am coming.
AT el 2 AT BT d¥d Q-9 57 78 dre= 8| 1 am sorry.

.. (o)
DR. RATNA DE (NAG): That is why, our leader, Shri Sudip Bandyopadhyay,
spoke on this matter.
HON. SPEAKER: I know that. Now, nothing will go on record about this.

... (Interruptions)... *

PROF. SAUGATA ROY (DUM DUM): Madam, you see how humble we are! As
per your direction, we are not mentioning it and walk out politely.
12.54 hours

(At this stage, Prof. Saugata Roy and some other
hon. Members left the House.)

DR. RATNA DE (NAG) (HOOGHLY): Madam, since we are walking out, I will
not speak.
HON. SPEAKER: Thank you.
Shri Tathagata Satpathy.
... (Interruptions)

HON. SPEAKER: I know that. sTd =t 78, 39 94t o1 viive »RY| g Afgarsit

&1 397 & 9t &1 S B

... ()
SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, while we are all

concerned about the December 16 issue and join every other Member, male and

* Not recorded.
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female ..." of this august House in condemning this incident. We agree that there
should be severe punishment, no matter what age group the offender belongs to,
because the crime was severe.

Madam, I would like to draw your attention to another incident which
occurred exactly 20 years ago. This is the incident which happened in West
Bengal and is now famous as the Purulia Arms Drop case. It is an important
internal security issue that still haunts the collective conscience of India.

On December 17, that is, tomorrow, it will be 20 years since the incident
took place and yet we have not taken any concrete action against the ones involved
in this case.What rained from the skies on that day was deadly. The arms and
ammunition cargo weighed around 4,375 kgs. This could have created havoc to
India’s internal peace at that time had it reached the hands of the alleged
organizations and people.

Besides, what happened to the extradition of Niels Christian Nielsen also
known as Kim Davy? It is unknown to all of us. Almost mocking India and its
judicial system, Kim Davy admits, as much himself, in his book called ‘They Call
me A Terrorist’, claiming that he made the weapon drop from an aero plane
purchased in Latvia. Despite this, the Danish Government and the Danes have
stonewalled the likelihood of criminal proceedings against Kim Davy along with
creating a maze of bureaucratic red tape to prevent the man's extradition to India.

Despite the passage of years, many details of the incident are wrapped in
mystery and there has been considerable speculation as to the purpose and
modality of the operation. The Government should revive the case; pursue every
available means to bring Kim Davy to justice in India; and hunt down the men
wanted in the case, but who are still on the run. The previous Government has not
done any good things, but this is one of those few rare things that we can credit
them with. They had taken some unusually strong steps against Denmark, but

clearly I would request the Government of the day to be stronger and to put

* Not recorded.
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diplomatic pressure on Denmark and ensure that Kim Davy is brought to India and
brought to justice. Thank you, Madam.

HON. SPEAKER : Shri Mohammad Salim, Shri Bhagwant Mann, Shri Sankar
Prasad Datta, Shri Md. Badaruddoza Khan, Shrimati P.K. Shreemathi Teacher,
Shri Bhairon Prasad Mishra, Shri Gajendra Singh Shekhawat, and Shri Keshav
Prasad Maurya are permitted to associate with the issue raised by Shri Tathagata
Satpathy.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I would like to draw
the attention of the Government, through you, to the huge potential of Buddhist
tourism in the State of Odisha.

Archaeological exploration and excavations have established more than 200
Buddhist sites across the State. The Buddhist Triangle -- popularly known as the
Diamond Triangle of Odisha comprising of Ratnagiri, Lalitgiri and Udayagiri,
which is about 100 kms. from the State Capital Bhubaneswar -- is now a major
tourist attraction. Buddhism flourished in these places from 3™ Century BC till
15" Century AD. The Buddhist remains in the form of Chaityas, Stupas,
Monasteries and the Tooth Relic in Golden Casket found here aptly established
this circuit at par with other major sites in the country.

The socio-cultural life of early medieval Odisha is reflected in the cultural
art of these Buddhist monuments. It is a well-established fact that Buddhism
spread to the rest of the world after the great Kalinga War from these places of
present day Odisha by Emperor Ashoka. Thus, the Dhauli-Ratnagiri-Lalitgiri-
Udayagiri-Langudi Buddhist Circuit of Odisha deserves to be included in the list
of Buddhist Circuits under the Swadesh Darshan Scheme so that these Buddhist
destinations are improved with adequate tourism infrastructures and facilities.

Recently, the Civil Aviation Ministry has also started a flight from Varanasi
to Bhubaneswar, but these sites have not been included in the International
Buddhist Circuit map. I would also like to apprise the House through you, Madam,

that it was in 1958 when the then Prime Minister of Burma - today’s Myanmar, Mr.
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U Nu; the Prime Minister of India, Pandit Jawahar Lal Nehru; and the then Chief
Minister of Odisha had planted a sapling of Peepal, which was brought from
Anuradhapura, Candy. It is there in Bhubaneswar and these are unique things that
Bhuwaneswar still has and that still Odisha has. Bhubaneswar has become an
international airport today. I would request the Central Government to include
these sites of Buddhist importance in the Buddhist Circuit of the country.

HON. SPEAKER : Shri Keshav Prasad Maurya is permitted to associate with the
issue raised by Shri Bhartruhari Mahtab.

13.00 hours

A1 3eALT ¢ T 2ATS H SIfTT| 3 AT AN BT el BT HipT Hel |

DR. KULMANI SAMAL (JAGATSINGHPUR): Madam Speaker, thank you very
much for giving me this opportunity to raise an important issue of my
Parliamentary Constituency Jagatsinghpur, Odisha.

Madam, many times I have raised in this august House the issue regarding
employment of local people in various industrial setups in Paradip region of
Odisha. But the Ministers concerned are not taking the issue into consideration.

As per the Memorandum of Understanding, the industrial setups agreed to
provide employment in skilled as well as unskilled categories preferably to local
people who lost their agricultural land or who were displaced because of the
industrial setups. Accordingly, very few youths were employed initially on ad-hoc
basis in IOCL.

However, recently IOCL, vide its advertisement published on 23"
November, 2015, has proposed to recruit people in various posts including the
Junior Officer Assistant from outside without regularizing the services of ad-hoc
employees recruited on the ground of displacement. It has not been mentioned as
to what the quota reserved for displaced families is, those who are already in
Assistant jobs on ad-hoc basis, thereby creating insecurity among them.

So, I urge upon the Minister of Petroleum and Natural Gas to direct the

IOCL authorities to regularize first the ad-hoc employees recruited on the basis of
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the displacement because of the IOCL establishment, and then recruit as per the
advertisement. Thank you.

AR 3reAet ¢ A aRfAS WEd, ©f. slidia U R, st g e WaTel, S ST e
RO IR &t IS AR B8N Sl o e gRI [SY Y ANy & A Hdg B DI

JART e @ I B
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AN anfecare (TIREUR): fedel WRlGdl, Siiad & A iR axvy Siiae el Bl AT B
B IR BH RO gRUTHS ARl | W Bl 8 S 89 o ded ol Oy srfaspa 3R
TR T URIfSd = H 8RR Ui =, gl ok HeTgoni dof S g HfoReiud
H3I 3R AfeRT BT wEaqul YT W& 2 39 Wed # Al 89 De Al WIRd DI AT g9 F frar
BT & qAT & B URONSD BAR H-GH R 7o, AR € A1 Pig ffaeadifaa &l sl a9
B TH YFRAE FRE Heed Dl S@d §U WRA D daA WAL 5 9RA & TAD ANRS D
foy oo o HAifdT® SMIERI & HA-[Y g1 DI WA & ATHR & Aqd g 25 T4
26 H @IV B R g9 Bl &g wT A AW, ARV IR TAR Bl W@aHar qAT 41
FR ® oy e @1 W {1 & 21 ST SN S)d §Y 89 1 dhad d1fid [dadl &l
e SUINT PR @ & dfeeh Y1 S-SRI AT BT W w@cizcgder R iR darferd wr
® ol TAf TEHR IR AHARH & RGR $B ARARI 1 T9I-977 W 85l & Ao-AfaR
H WA B IR P e &1 734 fhar &, Rrdwr s fa-g g 2l

ARG, 9 Wad H IR QY Pl WRBR gRT IR US¥ & iR AR # #ff ais fag
AR &R SR e # s fJeniear wfdadis & SIfeRor @ SRidE ad @ 8 e
TR TR B Gl H AUD AT F WRGR W AR HRAT Are b e g vew anfiied
WAFAA B 39 ATPR @ Ffqid fEg g9 WAl I W W&l Y fHAr Sy SR U
Jofae el & T 59 d¥e A 99 Bl WRGR AT 8, A I8 37U d¥id I HS-HfeR] Bl
FAAAT | qgH I gl SIS o i ¥ SR Ue¥ bl AR A [AeaiEe wfdadis S 51
Tfdadiel § Uep Afdadis 8, 39 Uie & a1fife il § swely & dg8 0 a8 ¥ &g aifie
A3 TR SMETd X & 2 3 TR | AR # W s g fEn WieR @ srftnrger &
PHRATE IR YT DR R DI S HG-Y &7 I R TER B

# 3Ue A W ARY HRAT A B IR U ARBR Bl f5gall DI ued g1
HifeTeh A=l & HATDHR R Y8R 8 A Ahl Sy

A A& @ UIY PR Sfl, § MU g A [ I B H [h YR & He”
Sl O €, I8 UG eifoY| oY &-a1 fawy 781 Sa1 Aehd &, badl Yob 8l W alel qebdl o
3R g8 W el FHTE BT
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5 BIE yA1E A, 2N W e e, S Qe (g, s Tois (' omad, o per
g g Fqd SR &t IeR dier @1 $f artt snfac e gR1 Serg Y vy & Wi d9g
B DI AN T B ST B
ot dterel FAR (WFTAQR) : FEIEw, A 3 SN offerk W drem @1 Hiar fean g, s fog
3MUPT E=AE HRAT gl A AW &5 AFAYR, 91 6 ¥ ¥ B AMFAT W gl W0 AD
& FR fApalRren Ag & o & ol ik ST 9RA D1 SIS B BE BT &l offeh AT
S S9! AT 98 WRIT &, FAI(P a8 & o7 DI I g8 &, WN AN P doi, a8l U

$I1 €T 2 b SR 24 € § Q 18-20 €¢ P 98 Yol OH Y&l 8, forded <ol Y.

31 3R TA.U9. 80 X1 &I Ok ¥ O 81 Sl 2| ¥eR &I I @awen 4 ™ & gl
A TS Wed 96 §U 8, H 31U Wedw | Hedl A [ [Ahafien A & iR
U 3R Jol a1 Bl g8i I AIHAT & dlMch g8l W Al AU B 8, AUSAl Dl A
SRl B, I e B 9| sufory e HierH ¥ A St | Fe g 6 fawaien g
% IR b 3R Yol DI HawAT DX

A D& : R 8 el 815 DI © al 4 =g ol

A I R TvgAorT (JMHRYR Wifed) : AT JAedd Sfl, I 16 fadaR s T T J8Ig
Aq1ed Bl afere v g1 &t % O 981gR Aled Aol 8 el & Ald 1% 9, AR S Wl
gforer fean, <2 @ g @t seirer & forg fean| wd sifeeRi @ e @ fear| § sud
A ¥ WRHR 9 FI8T S =@ed g 6 ga 99 afoem & R 1 &1 & fofg 9o R
H gfore feaw &R o8 &1 ol &1 g9, w9d iRl & fead & dR R A9 =yl
USTg PR AN 9 AAWR W gee! Bl gl 39 a¥ focell WWBR 7 W ged! & 31 I/ U8l
£ WG ol GRAT St feell & gea #3019, S8 W gedl Bl Y| fhg AR & AbR, A
H HH S fReell @ PRATAT 8, STHI A el PR QA Y| H fUDT TeoHe AR e
o1 3 39 91 &1 g9 ® & iR o 7 @ & e & fou suar Rdee 1 & fog o=
afereM 7, St 89 7R | HEd ¢ [ BART Q¥ SWdhdl § Udhdl 21 89 7RG ¥ Hed @ [ g
U T S ARA B, IS 7RG W HEd T [P & I3 €, WG U UP ¢l 39 FIDT g9
& forg, fpdl 7 aferer feam o A1 % A g81gR |red 7 fean o1| 99 weed ol Redae o
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& foIU &7 A4 HF QA e & v g8t e &1 dieT @iyl & 9 |ide B3 &1 we
= b U gferer St <91 & g9 @Y ATSial @ fery g3t el

W B BT T
T WG qHE-cH |
R &R ST a1 &1 Aawr 3 81 O S8 a9l a9 R e Fhdl 21 U % DI IR EId

@ W A el 99 wifédl weafd F U XAgIT AU R s9a! dfeled fdaq & dk W
HATG QT STl B

AT e ¢ A1 Bua g4re G, 20 dure [E, 80 srel W wedre, s 4% s f
S AR, o gEdr fE SagRan, 57 efeim e s, o) g e a<a g4 =i
4w PAR BT 2 U g avgATST gR1 e MY fAvy & A1 e B Bl AN IS
H AR Bl

PR Iu g g (FIRR): ey weedl, [ g # Telad aiffi @1 91 8R 9 8
g, SEH Q3 AT oW TS WY 98 R I gofl W IR R & 2| TN 9RA Wi
I PSIDH DI [TARYURI dTell WRpia &l T G AR ARplT BT AT A gDl Bl
YRA < H g9 BT AU § <@ B JgRI Yeb S WBR b I H UK gg © Sl b
W Mar # IfealRed A & e ik wtM & R udeifa & grr dfgaesg feg g
ARG T el R e # 21 SF 2015 BT AAC MY AN Raw b w0 § gfed g8 2l
YRAT Wead« I AN BT 31 A4, INN Ud S9N Bl UhIAdT F gl 99 I&hR Bl Y9 dfed
9 UM [WEA S B YhA Aadre 3 Al gRfefed er gl Sigl @9 S St 9 SR
AfeRT & FeIlkid INT Ud UhleAd] R 9ol od o] I8 3Mead & Udid 8l © 6 59 o Bl
3YUAT 3SR A dTell dward WRDR & Ui fsel &A1 |l = sRygefierdl & IRIY oy,
ST & g Rig gel fav aut § I U4 o @ Ui SISl W ghg g8 © U4 5@
T4 fARIYeRR e B & AIY-A1Y AFRID emarsl § dfg & w0 d geeiedr f[aeiid gs
gl

31 YD HIH ¥ § AR ARBR A FaaT &ear g b Suaiedi &1 sifepas ow
& AN AMARAT BT -1 Y T [ WD, A&(0b UG &N ARAMT B Ar-a1 it
&= d fl 30 o] a1 SIU| AN & Uil SITSRahdl BRI 3R SRS wR Bl AT I
Td AfeelT TRRATART &1 4 RIS a1 Sy arfes 94 wawg GRa: 9d a] FREAr &1 e
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TS R ST |eh 3R TN T T T eIl IR agid PoadH d s [daR BT 30T

PR YUIBTeT FIhR A b1 el 37 g B b | aga-9gd ggarc|
AR 3reAel ¢ 30 Hud wE G, o Mo (48 AEEd, S IWERe qiE], S aws enre
Sirel, ot ARG oy e, s ST gd oiR S A9 ISRAT B Ha” N [ g g\
3BT Y fI9T & A1 Hdg H Bl AN U&H HI Sl 5l
$it e TG (99T : WEIGH], MUY ¥ Udh AUl g W dia &l Aid faa, g9 oy
# MUP! gIaE a1 gl FHOEE AR & AT €. AR difedr S & wHT 9 Ud
AR <4 O, FAAT | 9ieY e, Uos urd @ # 916, ¥ Wiaer & Wi, o3 9y & 9 o
ST ARBR 1 A1 AL HSH St & g | b AN 911 3, O <9 W Hed MR &
TH J ST AT 99 QAR FETSETiedl Pl 9y 1989-90 # Al e Al I Hedl AN &l
RweRel aF] g8 1 99 wed M & RmiiRer & wiew & fsSl &1 27 wd IREvr @t
e B TS, A a8 W B 2| Wol & S SHuET | s 8, sl @ dee S @)
I # 60 B A HH e 2| <N B IR 60 Bl fUws T S ded AT B Ry
N 88, 99 Hedl AN Bl NBINRY & dIe I8 I9 g3l [ s &l 27 ®iaa Redes
e arfev | <ifeh et 9 a1d &1 § fob a9 1990 | a9 2015, 25 AT A Hedl SMANT
B REIRY R 8, o Sav |rel @ 918 41 oS B IRG ¥ BFFRE Bl AT WD
HAT &, TAH S BN ABRAT B, I AR # Awsi $) dEE dad 12 B & 213
SR 12 BIE €, SHdT HRU W B, I8 S fUws B IRevT faam T, T8 §9 oIRE &
HIA-ATY IR BT Teb AR o faar 71| g8 dfRaR U 8, ST &l aRig | 39 HeTTs
® IR H HEMS DI 8F AT IaT BRI 8, 3O Bl dRIE § Hdd 6 oIRg WUV a1 3T I
SATET dTel HIHeRR & AW W Ussi & Rodee d aeR 8 ) .. (@agme) <o & Uss a7t
IMM A A @ g RwlRa @ ¥ & 3% om Ww 15 d@ wIv @i @
IR, (STaer)

ARG, IS g § O Wudy affa fed g 8w afify 7 Reveew @ € %
HITCRIR & S AT 8, 98 20 9@ wIY al¥® 8 A1fey ... (@raer) safely § afgd A1erq
W ReRe BT g, ABR A AN AT g 6 AiGl St dAlfgar St &1 &8 Hidbl W a1 HIe b

21... (cgae)
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A reaer @ SRY sffaR # HI9or @ o 2
et faoran =ghadi |
. (@)
#} et area (Fe) : B9 HEd o [P difedn St 1 e & forg St <y fran on, <9 da
B W TRE W A B AR ST BHERIR B YT B, I QPR 15 g I 20 ARG
PX|... (SFagm)

A A : IIB! 91 & Ts 2l

.. (o)
Y g T1ga: AR, A8 H & T8 & W | gIH DI T S A1E B9 H 39 9 B
®El & [ 27 BIE SR 9 db YR 7 8 WY, q9 qb ([UBSl Pl 3fcRaw Hlepr e
SY ... (@agm)
A Jtemet ¢ ANl fasTr Fehadi |

.. (o)
it ety area: S9@ ifaRaa 9t & ST, (Frag™) I8 MUd AT | FIRl WRER |
et & fF WK ugat g Wil oyl (eraem)
SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Our country is facing
extreme climatic condition for the last few years. Fluctuating temperatures and
uncertain rainfall heavily tell upon human life and nature.... (Interruptions)

The greed for real estate, property, easy money, and unplanned
development have created havoc. Moreover, unplanned cities have created all
types of problems for the people.... (Interruptions)

Already, 630 square kilometres of forest cover is lost in the country and 50
square kilometres of forest cover in Assam have declined because of these greedy
people.... (Interruptions)

As reported, smugglers in connivance with Ministers and forest officials cut
off all the trees in the forests, level the lands and send huge truckloads of logs to
Bangladesh. Frequently, almost every day, we see such big trucks going with huge

loads of logs.... (Interruptions)
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Moreover, the water bodies in my State are filled up and the hills are
levelled to get more land. This has created a lot of problems, especially in my
constituency of Guwahati, where the people of the city die when landslides take
place.... (Interruptions)

Hon. Minister of Urban Development at the instance of the Prime Minister
want to develop a few smart cities in the country and Guwahati is one among them.
Madam, you know that in an hour of rainfall Guwahati completely gets submerged.
So, my plea is that the entire responsibility should not be left with the State
Government. The Union Urban Development Ministry should take the
responsibility of planning as also the repair work so that Guwahati becomes a
good planned city in future in the entire Northeastern region.

HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shrimati Bijoya Chakravarty.

SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): I wish to draw your kind
attention to the important issue of ban of age-old tradition of Bailgada Sharyat and
Jallikattu in Tamil Nadu.

As per the notification of Government of India, the Ministry of
Environment, dated 11" June, 2011, bulls are included in the list of banned
animals for the purpose of training and exhibition as performance animals along
with bears, monkey, tigers, panthers and lions. In response to the Special Leave
Petition 11686 of 2007 the hon. Supreme Court in its judgement of 7" May, 2014
has also held the same view with regard to bullock cart race and Jallikattu event in
Tamil Nadu.

Madam, I may say that bulls are not wild animals and in the age-old
tradition like Bailgada Sharyat and Jallikattu in Tamil Nadu no atrocities are
perpetrated on them, particularly in the case of Bailgada Sharyat we worship bulls
and care them in the best ways possible throughout the year. However, with the
publication of the said notification in the Gazette of India the local administration

of concerned States and region has put restrictions on such celebrations. I shall,
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therefore, be grateful to you Madam if you could direct the hon. Minister for
Forest and Environment to table a Bill in this regard in this ongoing Session.
HON. SPEAKER: S/Shri Shrirang Appa Barne, Arvind Sawant, Shrirang Barne,
Rajan Vichare, Rahul Shewale, Sadashiv Lokhande, Dr. K. Kamaraj, Shrimati V.
Satyabama and Dr. Shrikant Shinde are permitted to associate with the issue raised
by Shri Adhalrao Patil Shivajirao.

... (Interruptions)
HON. SPEAKER: All Tamil Nadu Members will associate with him.
2 fdwy gg v (sfeAm ok e glevg) @ siege Heiedl, SfSA iR PR guve
H goldy W H ¥ 2008-09 H f&hot fre & dreww 4 R ol # dieliea e 78 8 ta
300 Wi & forg uiforcaies dAaer gaim o7l 399 MR § e gsded @ oy iR
e} ffsar # fSweliqr o # diferca e @rem & fog dare geon o1l ot a¥ 2015 @1 714,

TR I8 315 I T8l Wrar T

HeH, I8 U 9gd AIRIE Al € 3R 9Rd WRBR © RaaTh TSHMRGRM HH &R
Bl 9D g I < H R ffeae # ufclica e -8l 8 S94 sfeq™ iR aerR
EUE B q T - TR 3R MPlaR - | 9 Y ARBR Bl RE A 12.30 DS BT
S T UTaET o] BHR YT 7 99 W hls BRATg el (pdl| SHD qgar Jgi A aRER T3
ST ReT AT| SaRie Wehed 7 ysi A Qw07 #g, 2015 BI AN AR FMPlER Guddqs &
Al.ow. @1 gF fo@r & 7 300 dielicaiie | 291 Ulellcaild a9 b & 3R dad FSH
IR FPER & T dlelica i qrd! 8 Y| I[W Y8 Hel AT {6 317 &4 s & QoY 3R
3MIPHT 12.30 FHIS YT felll iR MMud! Uil aarmT 2l oifhe, g & yomes 1 9
W BHRATg TE DB

Hed, H uiferamic # yee WAl 2355 © HIH W Hard fBAT| SHb1 A foid
14.12.2015 1 31A7| BAR fen w1 it 71 98f & vSMfRgE™ &1 garen <4 gy 98 SaW e
fep sied™ IR fFrepraR gruge d fSTeliqR 3R e 4 dlelicaie & @retl S, aifd
OB SRR 6l 8, Sdf had UIc <R e H UHH Ulclcdid &l 81 TR BF F HH al
IR e ©, Wl 98 Ulcllca e § TSHeM & oY 3fded &R IF 8, olfdpd I YHHA
Ueficaias # dadt 280 = @ foy A &l
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#eH, 431 99 U A BT wHY S| 981 & ARDI BHARI SIH-gEIh WRDR D
RIeTs HM HR L &1 Ao BR ® 8] S Raeh Wl 3 JATh ALM.Q. wew, 1965 &
HATAH DHIRATS DI MY 3R fSTAYR qA FPER Ui § ARBR & Uhs SHIA o AR HA<
QleR WY, TP WRA ARBR A Th HEM & R H 12.30 PRS BUY I AR S 3

S ... (gem)

DR. P. VENUGOPAL (TIRUVALLUR): Thank you, hon. Speaker, Madam. On
behalf of my Party, AIADMK, I rise to oppose the Notification that the hon.
Minister Shri Arun Jaitley has laid on the floor of the House.

Through this notification, the Government is increasing the basic excise

duty on unbranded petrol, branded petrol, unbranded diesel... (Interruptions)

- L& : el, ol | I8 Aex 3T a8l IS &l

.. (o)
DR. P. VENUGOPAL: This will seriously affect the already burdened common
men of this country.

This increase in the Excise Duty on petrol and diesel will lead to increase in
transportation cost, which will increase the food inflation; and this will further
increase the prices of essential commodities, which are already skyrocketing.

Hence, we oppose this move of the Government to increase the Excise
Duty on petrol and diesel. The hon. Chief Minister of Tamil Nadu had already
written a letter to the hon. Prime Minster of the country in this regard.

We oppose this move and request the Government to roll back the rise in
the prices of petrol and diesel and restore it to the normal level.

HON. SPEAKER: Dr. K. Kamaraj, Shrimati V. Satyabama and Shri Sankar Prasad
Datta are permitted to associate with the issued by Dr. P. Venugopal.

DR. SHRIKANT EKNATH SHINDE (KALY AN): Madam, I thank you for giving
an opportunity to raise an important issue concerning Delhi-Mumbai Industrial

Corridor compensation.
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Dedicated Railway freight corridor of approximately 1500 kilometres, two
power plants, 24 smart cities, 23 industrial hubs, 6 airports, 2 ports and a six lane
expressway are some of the features of the Central Government's most ambitious
project — Delhi-Mumbai Industrial Corridor. It encompasses the 6 states which
include Uttar Pradesh, Haryana, Rajasthan Gujarat, Madhya Pradesh and
Maharashtra and when completed, it is expected to contribute to at least 25 per
cent of India's GDP.

Nobody in his right senses would oppose such an important project.
However, the project is facing rough weather in many states, including honorable
Prime Minister's own State, Gujarat, largely owing to question mark over land
acquisition and compensation package.

Land acquisition process is stalled in many states because of litigations and
subsequent stay orders from various courts. Since, the land acquisition is left with
the respective State Governments which are stakeholders in this project, there is
utter confusion over the compensation package. In many cases, the land or
properties are being acquired under 'The National Rehabilitation and Resettlement
Policy 2001'. The general complaint is that the compensation offered is too meager
and neither the State Government nor the Central Government is paying any heed
to the grievances of the project affected people. I would like to mention a specific
case here from my constituency Kalyan where around 150 buildings are affected
where one legal housing complex having deemed conveyance in his name — 16
flats and 8 shops is offered less than Rs. 1 crore as compensation for the entire
premises. Each flat owner is getting less than Rs. 5 lakh whereas the present
market value is not less than Rs.60 lakh for a flat admeasuring 900 sq. ft. So there
is also a confusion over compensation to chawls and tenements.

I would therefore request the Central Government and the concerned
Ministries to provide a thought to the poor people losing roof above their head and

clear the confusion once and for all. I also urge the Central Government to take
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necessary steps to bring uniformity in compensation package by applying Land
Acquisition Act of 2013.

HON. SPEAKER:S/Shri Arvind Sawant, Shrirang Appa Barne, Rajan Vichare,
Rahul Ramesh Shewale, and Sadashiv Lokhande, and Dr. Manoj Rajoria are
permitted to associate with the issue raised by Dr. Shrikant Eknath Shinde.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam
Speaker, I have a small submission to make. I do not know the position of record
but in the morning some comments were made against the Governor. Madam,
they are not allowed to do that. I do not know whether that has been expunged.
HON. SPEAKER: I have ruled that it will not go record. Ta=¥ &1 99 & T8 o g,
Il qb H1 91 Bl oAl

SHRI M. VENKAIAH NAIDU: In the hungama, I could not hear. Moreover, he
is doing his constitutional duty. There the Speaker has disqualified 14 MLAs who
had moved a No Confidence Motion. All these things are clumsy now. So, let us
not unnecessarily misuse the forum here to malign a Governor who is performing
his constitutional responsibility.

AT TeA& ¢ YRR H o H Fer of fb 5@t 1 99 sy, and 1 have already given
a ruling in this regard.

2 g, dha A ¢ H U gas Raave fear fb oy die wR Ssyl wWier 4 a1 R
YT AT S, AT FAT el | TITHAT & AHA 3MHR M S DR 32 A ... (Faer)
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13.24 hours
STATEMENTS BY MINISTERS...Contd.

(v) Initiatives of the Government for regional connectivity with focus on
North-Eastern States of the Country.

wed URdeA 3R womnt w3t qen o uRaw w5t (sht s TeaY) @ sremer wRlq, # <w
& QAR Il TR LM D DK Y &I WS U & U AbR Bl Usall @ Gag A
W3R gaiHre! faaver o1 =medr €|

AR A 1 o7 A BRIYR G9rel 8, ST fa 4 &y w8 &l geM W ad fear
T B g TETEEA 9RIed Bl ‘Tae s¥E Uifordl’ @l HINUT &b di9 YR gafdd &g
WP & WeaH ¥, Sféror g oik gferor gd vRrn & dra Afha w7 @ gt SR faea
g g H o A B 9 uRasd whR gw g sed # SF, 2015 # afeey, e,
AR, Tl (IaT$ye) Aek ared Wogild (THAIY) R SR fha1 S0 59 &3 4 U A
Il BT TRR 1 Bl

ST THAAY 39 & § dolipa |t S0t & A1t aesd Al SR Al @
GaTE T A A B GehR IQI| FHSI @ D= & g 39 99y Al 3R
HIdTEd a8l @ ATARMA g Heidbia AR Ufhaiell W IRl o2 @ 49 aadid ad & 6l
JIISTETA THAIY & i FaRR, 2015 H DIAB-GIH-3NRAA e W 640 fHHT g &7
TH S A A Ghadad fhar 1l RAeRe-TaEe-Ricay Bd gU dlddar d
PRAA S & U 1550 fpHT &1 g arel WIRITA Giie e I I8 BIol HH X ol A
IR HATMATEd are+ll aFi Ry A & v Tal & aRE 2 Wenfiidl s@ed
AHAddd Tem fHy 1Y, iRl ares WAST &l iargT I &-1 3iR A &
de ®El B o fSSiied dfe & A1 di@si &l goldei<id w4 W ofh T b ST
AT THAT B AT IR S A A1 AR B T 14 e T2 B JMarEA b fow
7 e W afufeaiRa e Bl

ST SIS THAIY ORI <3 & 919 JMANTHA IR AR & fov fafie waas
JUAE HRIAN 8, THB LM SU-81F H RA(dD JqAReT & FuR W W dald 21 R H
o qaRR &3 H 4.6 [Afera MRS Sfer & AgATG a9 W T 2400 fHH daTs
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(TEIN) @1 FEIdl ¥ Yw B ST IRATad 81 UIUEsS St gRT SWhid-AINg, U7d-39
R T 110 fHH oars § S04 & & URRE e §6 gRT Sude R S aral
FoT ¥ fHa SRAT| AT T SeESHIY U WERET 9 g USKRA 9¥ Bl YAk &F &
T I Sred & oy, qaRR 3 TS aavad [Aeiid &3 g W oA FeiiRa @
gl QAR R-UR W F$&h HIh GIR IRATSHT & Sfdifa SemsHg Afew w= § $ad 10
SU-gRATS I ST o T € R srgant~a 1.8 fafera s@mRe! Sfelk & e & v
1153 o <fars Hax Bt 599 I AT iR JaTery § 435 fhd & I IoEET W 9y
2016-17 ¥ {701 URY B S B Gwra 2|

LT THAT & HHID B IaId T$h D b Hed UR YHTI Sl b [oU 14
TR ¥ 2 fegRR, 2015 B AR U JGITSTT UHATY HeRT HICR Xell AT & Tt <
ST 4400 it @ T A TT HA g, AT ¥ ARA B IREs, faEr, ufdaw dre,
fafared, forg (yer), s #arerd, YR & 8 gU @l (@llew) q1 diadbar d 20 fa
g gl 72 94RNER) & | WIeRl ¥ I8 el R U Ohel WA @, o
I, M, U AR 9Rd & <A 7 e fon) R <eif 9 Sax 98 Y N J8
JEAR AGHTIT 31X THIG BT o ol

A WehR HEISAT, BAR o D1 gfee A 42y &y & afiss &=y i wedi &
forr el e omarms iR AifSie Ud dodiel WA Bl derar ¥ oM dded
JMAHABI B R B & Y Wb qRas iR AN H3erd 4 WAl R-UR AT
AT & {7 ugd &) © 3R 39 YR YRd 3R U & -1, YR 3R 79 &
dI9 By 9 ©l W D 5 99 IR Y 8 T 21 g7 Wl H STl AR Jarsret, e,
ST A TR [Qoell-BIoAlg, ARIVI-BIGATS, HIABII-RAA O Fel TR g9 gREre
ofier 21 O 8 w6 W 99 Aard TRATfad 8, I feeel-ureRT, e -vea-an, el
BIGHTS, DIADIA-GATT AR FHBT-HSe A
FAMIR 3R Ayl vgal @ Tt § T 39 SRR W ATE, 2016 0% SR fhd S &
3T & 5779 Sfaror ¥ Sfaro-qd URRm § R ATsels ddb Bl iR A1, fAoh arei |feq,
@ AT B AR el U IR SRmEud iR MEUAS TR’ TR M I & o ar
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SlaTor-ud TRmT Srie W <=l SR URMETE SR & 4 94l YR & aredl @ [aig SATan
DT QUAT 9 B SR R F TR AT § fp VA o & eemd

D AT ARGS H ATl § 89 AN T TR dTeR Uls a1 %8 & 980 4§ Srae
DIABT AR R T8l A TeAYT & gR ey IR 9Rd & 4 § 0 Serared &g
3T GHUIC YH B B flf PR W gWER 6T T 1 T9E AR TRIIe-sHIe dIaray]
@ BRU AR A Bl FHEE H sHDT Braar aeml Sieidr w1 ff yRa 9 S & faw
IFEIH B 918 24 TR PRIS IUY Wd TR YD 99 91 $ I g9N R 21 39
TR A AT & YGT HAl © W F9l gs ol YS! T B4 Pel § (b 39D (¢ 89 I RE
BI5d B & U AR S| AR e HA A5 A& S & Aged d #ficiedl & AL-A1Y
dATSE, YT, AUTd, RMR, $0d a8 RMR BT I TAHR ATgols, SH1dh dh AS TR
Heb | AG 3T arell |UT (fPad w0 4 g1 BN 9 #31 Sft bl g9 I b SR W 8H
BT B B B B I &1 T& AR A YD AT B AR AHT[E Bl & 7| 98-

Igd g=arg|

[Placed in Library, See No. LT 3622/16/15]
HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

13.31 hours

The Lok Sabha then adjourned till thirty minutes
past Fourteen of the Clock.
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14.30 hours
The Lok Sabha re-assembled after Lunch at Thirty Minutes
past Fourteen of the Clock.

(Hon. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377 *
Hon. Members, the Matters under Rule 377 shall be laid on the Table of the House.
Members who have been permitted to raise matters under Rule 377 today and are
desirous of laying them, may personally hand over the text of the matter at the
Table of the House within 20 minutes. Only those matters shall be treated as laid
for which text of the matter have been received at the Table within the stipulated

time and the rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to formulate a scheme for proper education of differently-abled
children in the country.

2t 3o fism St (W) @ $E RV YR & 9=3 1 F:3Rh 9 GHAIR 8 &, IdT Siad
Igd Hfo Brar gl e & #E@ B g w9 9a 2 I U q=d & forg wqfua e @
AT B SMY A1 I Siad H o FAW i 8 T A1 I Siiad W 3 TWd |
I 8 Wb I I8 W T € b SAR <% H vl Wy gl by e erawen & fofw
Oy PR W Bl W H W R g= &1 R g ARy Aree den Ry wus @
SMARIHAT B

3T AR hg WHR I JRY 2 6 qepaifeR a=di & forg faew urearshd 9991 & forg
Wl 7 UUD dls IR SN 1 f[AwdiT =i @ gfagr & fow e &1 &Re udd
e faeraa § faRy e & FgRe & @ 9t oW ded wR & [eredl 3 ey
el T BRS¢ U1 [ WD G IR WD WA § HH F HH U ARy eameh

& Frgfe & oyl
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(i) Regarding proposed demarcation of eco-sensitive zone around Sanjay
Gandhi Rashtriya Udyan, Mumbai

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): After Supreme
Court order and National Green Tribunal (NGT)'s recent directives to implement
10 km radius around Sanjay Gandhi Rashtriya Udyan, Mumbai as Economic
Sensitive Zone, the Government of Maharashtra submitted a proposal of having
100 metres to 500 metres Eco Sensitive Zone around Sanjay Gandhi Rashtriya
Udyan. But till the procedure iscomplete consequent upon NGT orders,
the development in Mumbai and Thane districts covering Mulund, Thane, Mira
Bhyandar, Dahisar, Borivali, Malad, Goregaon, Jogeshwar, Andlieri, Oshiwara,
New Airport, Vikbroli, Bhandup, Nahur etc. shall be put on hold. This will create
tremendous problem. Hence, I urge upon the Government to allow/include the
following paragraph while releasing draft notification for Eco Sensitive Zone for
Sanjay Gandhi Rashtriya Udyan Mumbai.
“that pending the publication and approval of notifications of the
proposed eco sensitive zone for Sanjay Gandhi Rashtriya Udyan Mumbai,
Maharashtra, Government to consider the boundary of proposed
ESZ for construction and development with an undertaking that

developer will abide by all the conditions of the final notification.”
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(iii) Need to spread awareness programme for donation of organs

SHRI RATTAN LAL KATARIA (AMBALA): I would like to bring to the kind
notice of Hon'ble Health Minister and Family Welfare the fact that as the organ
donation hits new low in India, there is an urgent need to spread awareness for
donation of organs and tissues. Donation of body parts like lungs, pancreas, small
intestines, blood vessels, bones marrow, cartilage, connective tissues, eyes, heart
valves and skin is very low in the country. It is due to donor deficit that as against
a requirement of two lakh kidneys only five thousand transplantations are being
done annually. Similarly for 30,000 liver transplants, at present, only 1000 are
being carried out. In the same way, requirement of eyes is 2.50 lakh but only
50,000 people donate their eyes. Due to lack of preservation of donated eyes for a
long time, 50% of the donated eyes go waste although Union Health Ministry has
launched a nationwide registration of National Organ and Tissue Transplant
Campaign. In view of the above, there is an urgent need to spread awareness

programme on the pattern of foreign countries.
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(iv) Need to take welfare measures to mitigate the suffering of widows in
the country.

ST, At Rig (MR) : § IHR DI AT FRAET 18T g b M X o H I 4 RIS
faerard € iR I8 W feq-ufafes gedt o @ 21 3 fagarei # gar 4 v o b g
a1 fgarsii & foy oran Sfad T HeT gsdl § 3R 396 o JAIfAdT & FARl &
T UQls P AT H AU d9 I 2] gl faerarali b1 U qwa R e et urdll| Sfrae
BT IMRE T HEYU @ BT & 3R 39 feasil & aRaR & [ & foy I8 mawas
2 & 3o & AR Wl ¥ HEg ferew g Taen fGerea § mfied ax 3% s
3161 9 &1, W MAyS W9 I UL BT ey It a3 fAuanet & faa § fUweh
BRI ERI Pl S Had 81 IolY Y T 3R HIS[El $he WRBR 9 ol DIy AT g
g 37 faganett & ged ff Tedx U BT TR 9 Whd ¥ AR VY ARkt o 9ga & e
g, 9P Py ARBR T Y WBRI & A Tel W& WhIH A G AFArs! H yrefiyend
SHY AR YT HRAT U Y T 3709 IRAR BT ITel= BR b 1R FHIST | goord Ul
T |

3T AT g AHR F IRY ¢ fh PR 39 W TeWs ¥ faR o= 37 fgani &
f2d & I I WA g7 d1fh R-a} W IIdR W aret I fAgard ff g9 § g9+ |
JUHT SII-ATY BR b |
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(v)  Need to provide adequate compensation to farmers distressed due to
loss of crops caused by heavy rains and hailstroms in Eastern Uttar
Pradesh particularly in Salempur Parliamentary Constituency in the
State.

2 AR FeEET (FAWQR) : 70 W@ A9 b SRMA IR YA P DI SHual H g
sfgfee vd femgfe & SRU @ WR R g Afed gas iR e wadl &) aatd
88| g ARBR T &I BT M BRI P qIG JHIAA [HAMI DI GIAES <+ b1 =won b
o 5 ARBR B W A BIAT AT| SR T4 b B Sual § gurfad fHami o1
JATIST FERIAT IR U B & TG, olfehd AY A &5 FelHwR Aled gdi SR Isq &
SIferepTer fFATl I IRINM® &l & HRUT 34 T AT ASRIT A &1 el bl B
9 919 WG O &b GRM JdT SR Je § T8 IR R & DR 91 Aled goll EH
BAA! DI AT &Il gs | FoIh e 39 & & oY Td WA fhar aRaR Y&l & HIR
R 2| ged I8 ¢ 5 onfdes o & SR B fha 8 @ gars & forg wre-die anfe @t
AT B W e

31T T e ARBR U IRY § T8 I &1 BAA DI gs & I YHIAT Ferdam AR A
dfrd fRAMl Bl dcblal FEradl IR I DR &b WY BB BAA DI g &l b1 W
ATHAT BHRATDHR YA fhAMT Bl &RIgd B ave BRI S|
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(vi) Need to run branch of Union Bank of India from village Duari situated
in Raipur Karchuliyan block in Rewa district, Madhya Pradesh.

#it SeA @St (@) - wen gow J A el & A @ve I[YR Y U G |
35 99 Q4 I db AT SiUsAT B AT BlS HHID 543748 Al DI TS oAl R
fasies 10 ®RA, 2008 1 15 fhaAHICR R g THG WM W RAMIRG B foar Tl e 4§
b3 dpi B AR qd A & it 2

31 # A At wEA S A SRy © {9 oA 1 G | HHford BRIy S
DT 3T TIRG B ST |
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(vil) Need to provide post-retirement benefits to retired employees and
dependent family members of deceased employees of Ganesh Sugar
Mills, Anandnagar, Maharajganj, Uttar Pradesh under National
Textile Corporation Limited.

#it dohot et (FERTOE) © UL & I U PR e’ SRR, SUgE HeRISHIo
(SR U<¥) & FHHAIRAT H 9§ 2008 IH HI YA AL, & g fwam 1 8 g e
& HHARG] g APl Bl 99 1999 P dd9 & MR W TA.EAM. 7 yad fbar fbg
HHATRAT P 99 qoIaa, e gfg d HEs Wl SANS P Dl YA T8l &R B &l Al
fAdl gpR | <Iqel @ 21 War & SRE AYAT Jd HHARIl b AN 9 HdTd
HHATRAT BT TH.SLAL gRT I=S, Aiasy [y oo™ & WU § SFH1 M= YA T8
ST @1 & o U SHATRAl DI URM ST BT a1 T8l e 7 R8T §l $9P orWE /A
HHAN T WRU-UINUT UG FelTol HRdl U7 I8 8 3R 7 & 39 M3l &1 Pis oW & e
q1 <&l B

3: AR s WBR ¥ RY T & .M. & Jf¥wRAl B 0 PR Ad & Ja
HHATRAT P ST T HATTG HHATRAT DI SAP A<M YA BT [ SR B B FHaT
@I wC|
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(viii) Need to impress upon Government of Rajasthan to withdraw circulars
issued by the State Government relating to issuance of castes
certificates having 'Meena' surname.

it glter Wi (S - # W () Seenfa & aRkeal w1 SISt gHo-us 9 aE | 8l
B YA B 3R WDR BT LT MBI HRAT A8 & | WRA b e gRI IS |
& arell wEol A|T (MINA) - Sifd &1 S/ggfad ST/ ggfad Saofa s (dees)
HIAFRE, 1956 & TEd SIS DI GAl W A A1 TAT AT AP oA | 7' Bl

‘U WY H STTRT BT b BRI 9Y 1976 P 915 W Bl NoRATT AN b IO TR

9 a0 & Arn @ J (MINA) / #om (MEENA) 9 QM1 8 9l 3§ SToffd J\ror-
T3 g9 w2l ofed fhd SR & 97 iR T W fawg BT g8 R $8 Al 1 I8
HHAT RN H IR R (347 [T oy ISR ARBR A AMISD SiferepriRar fawm
& <Y oI 30.09.2014 UF 23.12.2014 & A1E4H F d HIOT (%7Q) & 99 4 ST Ffeqoy
SIS SATO-U 7ol SEBTRAT =4 a1 {2, T AT B W Ab o & 2

SWRIh QM1 3TeRl & Fard #iA 1 (MINA) Sonfa & faenfei, SRsmRI, fami &
YIS T W IR IO TS &l 2 Sais da1 (MINA) /#iom (MEENA)Ts & Sifa
T Sl wRgul o # A axa gl

3T A hs ABR A ARG © [ 98 AoRAM WHR DI IURKh aMI 3R Pl
fFRET B & 37MQ% S BRA B HUT PR AR el Al Sionfar wao-ux gd | Ao
(MEENA) ™ ¥ Joa ffraRal 7 a1 4 € 52 vty Jenfia fean oy ik wiasy
H e SOt G & srgarR CHEr (MINA) ol 9 & e JHo-ua SN {6y STg |
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(ix) Need to set up adequate number of procurement centres in Shrawasti
Parliamentary Constituency in Uttar Pradesh for purchase of paddy
from farmers.

st gq s (smawl) @ SR US¥ & IORMYR el A fREEl 9 g9 @ wle & forg
FEifeld T 99 %Y dal W g9 & WS "8 el A & 8 W@ gl fhaEl & oreR
TRMYR AU AT # At & Y v & Bl B9 & ga At @ g @ e & o
HUS WY BT Usdl &1 $781 WIMRI & BRUT 3 ddb qgol 732.64 Hifcd e o & &
WS B O Wbl g € Whe & U q91Y T €1 A g Al b g W B wag &\
MY F| Hg W IS 92 & Y Fa9 ugd fFami &1 HF &g Ugad IH Al TSl 2
3P d16 by b HHANRAT R g T & WR B & o ha bhg IR ygadm gl Tei 4
IO R B A BT AR BRAT Ul g1 Uh o § Rk 150 faded o= & dven S Adan
B A § thg W AP g9 o dll fhA™ BT P 7 dh Sb-1 Tsdl & AT a8 § o
3= fpaml TR fHRIY & aed A Y MY qred B Wil 3ffe W SfaReh < wsdr g1 9
WY & Feldd [FaE &1 33 Hal W T A B ol & 3R [ifordl & gl & dem
B AR T

31 WY e WRPR W AR & b il olip a1 & § fpami & fog am @i
P T ha Hg WM [T ST AT B Pal W & WS FhAT Bl GRI-God a1 SIY |
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(x) Need to take steps for early completion of North Koel Reservoir
Project and other irrigation projects in Jharkhand.

N A FIR RiT (T : S A RN $ JIAR IS qiel b Ay AORER H a<dM
# o9 # 4857 fffa a3 dfy € iR 314 FHMA T3 dfg € Afp s wd T9 WEHR A
FH P AT b HRUT 54 diell BT Fal [E-WMG Ud 9T R IRHT T8l 819 &b BRI By
dfell @1 qoT START & 2 @ R | e WRBR BT hedl § & e, I57 B 9T B B HRO7
STl e GRATSTIS Y TS, FSIed, JErel U RE-v@rd et 58 ARBRI gkl
Sd! IMaeIHAISI Yd WAfFdhdmell & AR far Sar 21 gafelt &g a I3l § 99 &
31MT & BRI JISHAIY AR I8! &l Bl

SIRETS I8 & oeR Tl & dRarsie yavs fRA SR dd ST aResH]
IS B b HEaqUl ageedid s uRAreHr g1 59 ulRATSHT b1 ov f9ER 3R sIREvs
T F faRga ST & 1 ferm| aul ST & W | URE SIREvS $ U, AER,
Teqr el vd S8R & ofRmETe 3R M1 e @Y s oy fHerm | |y & | |9t | ot
R A TeR RS womelt S St 1M & e W IS W@ 8, St gAiae a8l
9 URATSHT & X1 81 W REUS 3R [T8R HI AT &b 1 oG 24 BAR gFeqR YA Bl
Riers &g ST Sua& BN dER, Uy 3R Tedl Siall ¥ Yolel WR P FR=R g/ b1 A
gl g B A TSt R B0 Al [HIE AHd B R Wi g, 25 HAEe
grsfed fastell &1 IwTed B S TRy &) gfte J Jalfds SWIh ol & A1 gl
DY ST YRATSHT & ot 814 ¥ gt gRd pifd & @l &l U 3 3R e qrim|
g U 40 auf & 1fde ¥ 9 9M & a5 W oot 9% a8 aRare gof T8 2@ a2l

3T AN H5 WHR A ARY © b IR HIIA TARM, I, A, HeR, T8,
TREN, T, ARG, Held JAT AT Aled 57 Bl A A aRATSI8I Dl T GRT BT Bl
fen 3 &g THR Td ¥ WEHR gR 9T WUT TR e FHRIAD Had 3¢ 9¢ 3R
S AR Bl QR fham Syl
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(xi) Need to provide funds under Additional Central Assistance for Left
Wing Extremism Affected Districts in Bihar particularly in
Aurangabad Parliamentary Constituency, Bihar

M geat HAR Rig (i) : <o & aHdel Syar gwifad fafd=1 uidi & w9 82 fdi
H ART AR & gRI [AHN B A1 FAfhd SR AT (M8.0.4) Famrit it oft o
T e IR Hraia Feraal (ULT.) far ar g1 39 Ao & #Jew 9 fSgR & 11
e, e AN 99eg e & SiRETE ok T el W e € @ A S e 8
e & & fog ufa a9 30 Hrs WUy smdfed B I

Jefy FHfBd B Aror1/3AIRE bead eIl AT & ded A Bl ArSHIsl &
T oG od AT # il W SwfaY |ie/fdamre o1 e T8 Bar T g sl
Ih YId W Y4 H PV B 8 ¥ e RO AP & B B O o fiss sk
TRIS gHTad & H faprd BI R0l UgaTeh] ToAd FHRIT BT FRIF0 fa FHIEE H qS!
T FHrRY ST Hepd! Bl 9dHE H WG Bl AroT/SIfaReh dsid dErRdn Ao §
faera &g IR &1 arrded d9g & R e @t 78 Aomn sriffEa T8 8@ & 8l

31 AR e WPHR A NG g b qAfba bra Aro1/31faRed b=l FErRIaT Arsr
DI JA: IR [HAT WY A1fh Taell &3 & e & fog Wdfea Rrell @1 o7 491 o 9|
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(xii) Need to set up institutes of technical education in Bhind and Datia
districts of Madhya Pradesh.

3. iR we (V) @ et e (e "gegegsesss) MR WRGR & ddred wrerfiend
H Tl WRA B ISl HT 50 wRred W Mfdd 2T 25 WA F HH Y HT 2| o Jar DY
Ui e & | Do [ Mawaed &1 Sb Hivel b AT W & gal ARh Bl
REATHS ST TAT AR BT ST 2 FhelT gl

He H¥ b fHUe Slibaur & & i Wus vd gforan frel e vd wreret fasr
@ e 4 9o &1 gd A I8 aF Shd! 9AR 9 IR @M 7 3R o/ RIS &Y AR 9 8T
2l 39 & ¥ e iR uf¥ierr &t gfee & froft daer & IufRAfT Toa g1 59 &3 | TR
AT H ARG A UG ©l 3 HRA WRBR b g UIRIET WA 9 &F H RAud B
ST e &

31 TN Hg WHR F R © 5 A1 Rrail § 99 TR R g vd aa-iat Rren
TR IETRT WRA ARBR Bl 3R A T I @iel G|
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(xiii) Need to undertake financial revival of units of Bharat Wagon and
Engineering Company Limited at Muzaffarpur and Mokama in Bihar.

2 oo e (FFHRYR) : [98R & JOOHRYR Td Arprl R/ IR dTH USSR
Hut fotfiics &) ST SHIT BT SR I 2008 H Xl HATT # fohar mam o Rrgat
TEh A W MRS QIS HAT ATl offhd T dd ga! onfdieh gifed =81 fopam
Safes FATE T Ud URRITT H STel @1 Q1 HUE 99 WIS Ud §UIC YUS Ul BT i
arferrger 2010 # fhar AT o1 RiADT & HEH & iR & Mdb YT QX R fear |
U9 Udid BT © fh Yo darery fagr fRyq Sk sarsdl b ufd Serdi 21 99 2011 #
Ragad @M @ @& 3T 1 & oy vad a1 gR1 AR §51 HHST B R 1 W
$B TE g1l I8 U a1d AR W BINR 8 16 Jelrs 2015 A HUN H TRRIE P BROT
IS AT B AfhT SR & YT o1 g8 & qrace W ydy Fews gRr wqfd usd
T F1 a2l

3I: AR A X! S & 3R © b 9RA & & 89N BRI U 33T &
fadi Td ¥ RER & omem vd snmienstt B gW ¥ & g 9 <A1 sl @ e
Yo ARRIY HREAT SMY| AW &, QAT MRE Bl R PRBR MY PREAM § &R
BIEGBISN ATl a1 WY 3R 39 faon § A ¥ #4301 Sft & Usp eyl e &g U
qeh S o Ty e ofR R aF1 9 W1 9eRT 8, DI S B Bl AN BT

w

gl
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(xiv) Need for electrification of rural areas of Dibrugarh in Assam

SHRI RAMESHWAR TELI (DIBRUGARH): I would like to draw the attention
of the Hon’ble minister to the non availability of electricity in the rural area of my
constituency Dibrugarh in Assam. Reliable electricity supply is key to economic
development. Unfortunately since Independence, most of the rural areas in my
constituency have been plagued by the problem of inadequate supply of electricity.
There are many areas which are yet to be electrified. The problem is very serious
particularly in the bordering Arunachal Pradesh and Nagaland. The people in these
areas are still waiting for electricity even after 67 years of independence. It is a
blot on our self respect and dignity that thousands of rural households in my
constituency are still using kerosene. I, therefore, request Central Government to
take appropriate steps under various centrally sponsored schemes for

electrification of the rural areas of my constituency.
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(xv) Need to open branches of nationalised banks at every gram panchayat
level particularly in Bangalore Rural parliamentary constituency, Karnataka
SHRI D.K. SURESH (BANGALORE RURAL): The Union Government has
introduced Direct Benefit Transfer to provide easy banking services to people of
the country. Lakhs of people have recently opened bank accounts hoping for
financial security and to benefit from DBT. However people are facing hardships
as they have to travel distances of about 10 to 15 kms to make basic bank
transactions. In my Bangalore Rural parliamentary constituency, UCO bank serves
Kodihalli and Doddalahalli comprising of 60,000 people. This is the only bank in
the entire service area. Account holders face language problems as most bank
employees do not know the local language and allegedly don’t treat them well.
The service provided by such banks is inadequate. This is the situation in most
rural areas. The Government has widened the scope of Direct Benefit Transfer
(DBT) to LPG Subsidy, Scholarships, Old Age Pensions and other services. It is a
matter of great concern that beneficiaries including Old Age Pensioners have to
spend a day or two for a bank transaction of just Rs. 500 or Rs. 1000. It is waste of
time. The spirit of DBT and Jan Dhan schemes thereby get defeated if adequate
banking services do not reach rural people directly. Despite having written to the
Finance Minister and to several Nationalised banks, no new banks have been set
up in this area. Unless banks come to the people, the DBT and the Jan Dhan
schemes will not become a true reality. Therefore, I would like to impress upon
the Union Government to take imniediate steps to open more branches of
Nationalized banks at every gram panchayat level to give the rural people true

financial access.
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(xvi) Regarding issue of No Objection Certificate (NoC) for construction of
fly-over bridge on National Highway No. 7 in Salem, Tamil Nadu
SHRI V. PANNEERSELVAM (SALEM): Salem City is an important commercial
city of Tamil Nadu. NH-7 which connects Bengaluru and Kanyakumari passes
through the city. The connecting point between NH-7 and by-pass road in Salem
City poses a big traffic hurdle and the traffic problem has aggravated after four
laning of NH-7 in 2002. The intensity of traffic is more than one lakh passenger
car units (PCU) per day. Heavy rush of vehicles especially at peak hours create
traffic congestions and immense inconveniences. Absence of a fly-over at this

intersection causes fatal accidents and create panic among the people.

The traffic snarls at this intersection can be tackled only by constructing a
fly-over bridge. But the NHAI is not willing to construct or share the cost of
construction of fly-over bridge. The Tamil Nadu Government has came forward to
construct the said fly-over bridge and allotted Rs. 150 crores. A detailed proposal
along with sketch-drawings were submitted to NHAI and is pending for long

time.

Therefore, 1 urge the Government to issue the required NoC for the

construction of fly-over bridge on NH-7 in Salem on priority basis.
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(xvii) Need to set up an Information Technology (IT) Park in Thanjavur,
Tamil Nadu
SHRI K. PARASURAMAN (THANJAVUR): Thanjavur is one of the 32 Districts
in the state of Tamil Nadu and there are 8 Universities, 15 Engineering Colleges,
32 Arts & Sciences Colleges, 12 Polytechnic and 12 Management colleges in the
district. Approximately 50 thousand engineering graduates pass out every year.
Most of the IT graduates could not gain employment and finally join the call
centres making their future uncertain. Even though a number of IT professionals
are coming out from professional colleges every year, there is no IT related
company situated in the district. Therefore, I urge the government to take steps for
setting up of an IT park in Thanjavur and I am sure that adequate land is available
for this purpose. Establishment of IT park will increase employment opportunity
in the district of Thanjavur as well as in other districts like Trichirappalli,

Pudukkottai, Nagapattinam and Thiruvarur.
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(xviii) Need to take necessary steps for promotion of Joynagar Moya, a
traditional Bengali sweet
SHRIMATI PRATIMA MONDAL (JAYANAGAR): Joynagar moya, which
ranks very high on the sweet charts of West Bengal, makes a seasonal appearance
in December and vanishes by the end of winter in West Bengal.

In 1929 when pioneers like Purnachandra Ghosh and Nitiya Gopal Sarkar
established moya manufacturing units and shops for selling the sweet delicacy at
Bahuru near Joynagar, it was named after its market place Joynagar and not by its
birth place Bahuru. Subsequently, most of the units migrated to Joynagar,
procuring the ingredients from Bahuru.

While the cutting of date palm trees for urbanisation is a reason for
dwindling joynagar moya trade, fake joyanagar moya poses a serious threat to the
original variety with such malpractices as the use of cheaper ingredients and
attractive packaging. Very recently Jonagarer moya received geographical
indication patent.

I would like to request the concerned ministry to take necessary steps and
allot more fund to save Bengali traditional sweet- Joynagar Moya. Joynagar Moya
Marketing Society needs fund to preserve this sweet for marketing purpose

throughout the year and also for export.
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(xix) Need for Central assistance to address the problems being faced by the
Tea Garden workers in West Bengal

SHRI BIJOY CHANDRA BARMAN (JALPAIGURI): I would like to draw the
attention of the Government towards the alleged starvation deaths of tea garden
workers in Jalpaigudi, West Bengal. In view of media report about ‘starvation
deaths’ of tea garden workers in west Bengal, the ground realities have been
verified. The workers of the tea gardens are the worst sufferers of the system and
are impoverished in spite of being engaged in the organized tea sector which is
one of the most profit-making industries in our country. They have been deprived
of basic working and living condition due to the unconcerned attitude of the
garden owners. Rampant violations of PLA (Plantation Labour Act), which
envisages mandatory protection of rights of the workers are very common. Their
wages are abysmally low and stagnated over almost 50 years and never linked to
the Consumer Price Index (CPI) causing distress, poverty sometimes even unrest.
Sudden closure of tea gardens by the owners on the pretext of loss have been
common. However, all the required measures have been taken, including the offer
to provide support to 30 stressed or closed tea gardens/industry owners and a
revision was done in wages of the workers through tripartite agreement. But,
whatever steps have been taken so far are not enough to mitigate their sufferings.
Hence, the Central Government should bear some responsibility in this regard.
The erratic weather condition with scanty and excessive rainfall have been
affecting the quantity & quality of production. Proper re-plantation of old tea
bushes also could not be carried out due to paucity of funds. As a whole, the future
of tea sector in Himalayan footsteps including the world famous Darjeeling tea is
in the dark. In this situation, I urge upon the Hon’ble Minister of Commerce &
Industry and Hon’ble Finance Minister to take the issue seriously and extend help

to the State Government for revival of tea gardens in West Bengal.
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(xx) Regarding drought situation prevailing in Kalahandi and Nuapada
districts of Odisha
SHRI ARKA KESHARI DEO (KALAHANDI): Kalahandi my parliamentary
constituency has been severely affected by drought this year. Hundreds of hectares
of paddy fields dried up due to low rainfall. Poor farmers are unable to repay their
farm loan due to loss of crop. Hence, I request the Central government to send a
Central team to assess the loss of paddy in Kalahandi and Nuapada districts of my
constituency. I also request the Government to take steps to waive the farm loan

taken by the farmers.
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(xxi) Need to grant pension to those employees of LIC and Nationalised
Insurances companies who resigned as well as sought voluntary retirement
SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): I raise a matter
concerning pension of those employees of LIC and nationalised insurance
companies who resigned as well as sought voluntary retirement. These employees
approached the LIC and nationalised insurance companies to grant them pension
and other benefits declared under the Pension Scheme, 1995; but it was turned
down. Then, they filed a case in the hon. Supreme Court of India through All India
Retired Insurance Employees Federation and the hon. Supreme Court had passed
the payment of pension order in April, 2000. Then LIC and nationalised insurance
companies made an appeal to the Supreme Court on the interpretation of certain
definitions of “retirement”, eligibility”, etc. Ultimately, the Apex Court had passed
the final order of granting pension to those who resigned as well as took voluntary
retirement. Although ten years have passed but the implementation of the Supreme

Court order granting pension to the retired employees is yet to be implemented.

In view of the stand of the LIC and other nationalised insurance companies,
I would urge upon the Finance Minister to prevail upon the managements of these
insurance companies to implement the Supreme Court order immediately as such

employees are in the twilight of their life.
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(xxii) Need for creation of a new Railway zone in Andhra Pradesh with
Vishakhapatnam as its headquarters

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): The
Government of India had, in the Andhra Pradesh Reorganization Act, 2014
assured that a new Railway Zone will be set up in Andhra Pradesh, comprising of
three Divisions, namely, Vijayawada, Guntur and Guntakal and the Waltair
Division of the East Coast Railway. For almost a decade, there has been a demand
for a new Railway Zone with Visakhapatnam as its Headquarters, as the present
Waltair Division is the highest revenue earner in the East Coast Railway Zone,
with about 50% of the total annual revenue of the East Coast Railway Zone.
Visakhapatnam has natural advantage of having two Major Ports and abundant
Land Bank is readily available near the Visakhapatnam Railway Station. Waltair
Division has the biggest Loco Shed and an excellent Coach Maintenance Depot.
Visakhapatnam 1is the fastest growing city in Asia having several reputed
organizations like Eastern Naval Command, NSTL, SHEL, BARC, HPCL
Refinery, Hinduja Power Project etc., and the present Waltair Railway Division
has all Medical, Educational, Sports, Infrastructure facilities to meet the
requirements of the New Railway Zone.

After the bifurcation of Andhra Pradesh, the formation of a new Railway
Zone in Andhra Pradesh has become imperative as the Headquarters of the South
Central Railway is located at Secunderabad of Telangana State. It is obvious to
integrate the three Divisions of South Central Railway with Waltair Division of
the East Coast Railway and give Andhra Pradesh a New Railway Zone to give a
fillip to its economy and Visakhapatnam is the ideal choice for locating the
Headquarters of the proposed New Railway Zone.

In view of the natural advantages, I urge upon the Government to announce
the creation of a New Railway Zone with Headquarters at Visakhapatnam without

any further delay.
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(xxiii) Need to include Sangareddy Municipality of Telangana in the list of
AMRUT Scheme
SHRI KOTHA PRABHAKAR REDDY (MEDAK): I draw the attention of the
Hon’ble Minister for Urban Development to my request letter dated 24.7.2015
regarding inclusion of Sangareddy District Headquarters Municipality under
AMRUT Scheme.

Sangareddy Municipality is the district headquarters with a population of
80,061 spread over the area of 4.25 sq. kms as per 2011 census. Over a period of
time, the Sangareddy Municipality has expanded towards the surrounding semi-
urban villages namely Kandi, Pothireddypalli, Kalabguru, Kulabguru,
Chintalpally, Malkapur and IITR Corridor. With this the population has gone up
to 1,04,549. Sangareddy Municipality is a fast growing town with small scale
industries, educational institutions (Agriculture, Engineering College, Agriculture
Polytechnic College, Social Welfare, Tribal Welfare Hostels and IIT Institution
etc.) and also as a business centre for 300 surrounded villages. Due to lack of
infrastructure facilities, this Municipality is facing a lot of difficulties to cater to
the needs of the people. So, the existing infrastructure should be improved or new
infrastructure should be provided in order to manage water supply, sewerage and
mobility etc. which requires a lot of capital. In view of expansion of the
Municipality towards the surrounding villages and having population of more than
1 lakh, Sangareddy Municipality should be included in the list of 500 class-I
towns, as per the new scheme of Government of India.

In view of the above, I urge upon Hon’ble Minister for Urban Development
to consider for inclusion of Sangareddy Municipality in the list of AMRUT

Scheme for all round development.
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(xxiv)Need to ensure implementation of The Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act in letter and
spirit in Andhra Pradesh
SHRIMATI KOTHAPALLI GEETHA (ARAKU): I would like to state that The
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act 2006 has been passed by Parliament to address the injustice done to
tribal and Adivasi communities. It confers legal entitlements on the lands they
were cultivating. In Andhra Pradesh 10.67 million people lived within forested
landscapes; 5 million were indigenous or tribal people. Andhra Pradesh contains
extensive forest landscapes, and has the third largest forest cover among the states

in India as per Forest Survey of India 2009.

The low level of local people’s understanding, due to poor training, resulted
in serious problems at this stage. Many eligible claimants lacked adequate
knowledge about the Act and the rules and could not assess their eligibility and
process their claims. Many eligible claimants also did not claim due to a
perception that they had not adequate evidence.

The implementation of this act has remained a question mark with
thousands of claims pending at the government level awaiting orders. Further the
government is reluctant to go ahead with implementation of FRA in the Polavaram
project submergence areas and areas allocated for other development projects to
avoid future legal entitlement conflicts and payment of compensation to forest
land occupants, though this is a blatant violation of the Act. Section 4(5) of the
Act bars the eviction of any forest land occupant till the process of recognition of
their rights has been completed. Similarly, in violation of the Act, claimants from
protected areas are being pressurized to relocate without recognition of their
rights. Hence, I request the Honourable Minister for Environment, Forest and
Climate Change to kindly intervene in the above situation and do justice to the

tribals as well as implement the act in true spirit.
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(xxv) Need to construct a new railway line from Behrampore to
Krishnanagar in West Bengal

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon’ble Speaker
Madam, So far the question of new railway line in my district Murshidabad is
concerned there is an old demand of New Railway Line from Behrampore to
Krishnanagar via Domkal & Karimpur under Eastern Railway, Sealdah Division.
Behrampore to Krishnanagar via Domkal & Karimpore is an important proposal
because lakhs of people of two districts are living there without rail connectivity
between the two towns (Behrampore & Krishnanagar) and also with the capital
city Kolkata. People are totally dependent on road transport which is also not
adequate and hence, people of these areas are facing lots of problem in their daily
life.

Hence, I request the concerned minister through you to to include this
proposal in the coming Rail Budget so that the people of the area may get some

relief.
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(xxvi) Need to set up AIIMS like institute in Purnia district, Bihar.
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(xxvii) Need to review the Bodoland Territorial Council (BTC) accord

SHRI NABA KUMAR SARNIA (KOKRAJHAR): After signing of Bodoland
Terrritorial Council (BTC) accord between Bodo Liberation Tigers (BLT)
Government of India and Assam Government in 2003, many villages were
included in BTC with less than 1% Bodo and ST population which led
non-Bodos to think that their democratic rights were curtailed. To exclude these
villages from Bodoland Territorial Area Districts (BTAD) they approached
Governor of Assam, Government of Assam and Government of India. They also
appealed to High Court and Supreme Court. I demand the exclusion of these
villages urgently from BTAD.

During this period countless people were murdered, kidnapped and
extortion occurred. Ethnic clashes took place several times. Above all, there seems
to be an attempt to include more than 100 villages from Sonitpur, Danang,
Kamrup, Nalbari, Barpeta, Bongaigoan and Dhubri districts to create Bodoland.
Such attempt by the Government of India is going to be suicidal. I urge the
Government to stop this undemocratic practice and review the BTC accord, the

long democratic demand of more than 70% people of BTAD.
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14.33 hours

COMMERCIAL COURTS, COMMERCIAL DIVISION
AND COMMERCIAL APPELLATE DIVISION OF
HIGH COURTS BILL, 2015 — Contd.

HON. DEPUTY-SPEAKER: Now, the House will take up Item No. 23, further
consideration of the Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts Bill, 2015.

Shri B. Senguttuvan.

SHRI B. SENGUTTUVAN (VELLORE): Hon. Deputy-Speaker, Sir, please
permit me to speak from this seat.

HON. DEPUTY-SPEAKER: All right.

SHRI B. SENGUTTUVAN : Sir, I am greatly obliged to you for having afforded
me this opportunity to participate in the debate on this important Commercial
Courts, Commercial Division and Commercial Appellate Division of High Courts
Bill, 2015.

The intent and the purport of the Bill under debate is to constitute
commercial divisions and commercial appellate division in the High Courts and
commercial courts in the districts to resolve and adjudicate what are called the
commercial disputes. The rationale for this legislation is the ever increasing
number of commercial disputes that crop up as a result of increasing economic
activity in the country. It is a fact that there is a huge pendency of high value
commercial disputes, the reduction of which is necessary to make India a desired,
a more attractive and a more favoured destination for investors to do business in.
The quick adjudication of commercial disputes would faster the growth of trade
and commerce. This can happen only if we have a specially sensitized judicial
officers and changed procedural laws that make for quick disposal.

The Parliamentary Committee to which this Bill was referred to by the

Rajya Sabha held a sitting in Chennai eliciting inputs from our State Government.
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I am happy to acknowledge the fact that many of the suggestions given by
our Government have been incorporated into the Ordinance as well as the Bill.
Still we, however, have reservations about two other Clauses in the Bill to which I
will revert later.

Sir, it is a regrettable fact that when all of India is marching into the 21%
Century, the Indian justice delivery system remains adamantly rooted in 19"
Century. Some of our laws remain archaic. The Civil Procedure Code that guides
the procedure in the trial of the civil cases is of the year 1908. The need of the
laws is to evolve with the changing times, changing mores, changing values, and
changing ethos. But our laws remain static, trapping life, the incessant shower of
innumerable atoms, in a state of stasis.

From out of practical experience, we know that a civil suit ordinarily takes
a period of at least three years to conclude in the court of first instance. Thereafter,
the first appeal, then the second appeal before the High Court and the SLP before
the Supreme Court etc. consume close to a decade.

The Subordinate Judiciary is burdened with about three crore pending cases.
The 24 High Courts in India are faced with a backlog of 41.53 lakh cases. Many of
these cases are more than 20 years old. The Supreme Court has 58,906 pending
cases on hand. With this many cases pending in the courts and with many more
cases being filed every day, the chance of wiping out the backlog are well nigh
impossible.

India is embarked today on a mission to becoming global economic super
power. The initiatives of the Central Government and those of the Government of
Tamil Nadu which under the leadership of our leader, Dr. Puratchi Thalaivi Amma,
has attracted foreign investment to the tune of Rs. 2,42,000 crore would place
India on the global map as a great economic power.

But such factors as the delays and the resistance to reforms etc. in the
judicial system, which ail the justice delivery mechanism, has placed India at the

lowly rank of 142 out of 189 in the Ease of Doing Business Index prepared by the
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World Bank. For India to move toward the status of economic super power, it is a
must that a healthy and speedy justice delivery system is put in place.

This Bill as well as the Arbitration and Conciliation (Amendment) Bill,
2015 are two of the important commercial legislations brought about by the
Government with a view to providing ease of doing business in India.

The Law Commission of India, headed by Chief Justice A.P. Shah (Retd.),
in its 253" Report dated 29" January, 2015 submitted to the Law Ministry,
proposed a new legislation to deal exclusively with Commercial Disputes. The hon.
Finance Minister, in his Budget Speech for the year 2015-16, made a statement in
this regard. The Union Law Ministry introduced this Bill in the Rajya Sabha in the
Monsoon Session which was referred to the Parliamentary Standing Committee.

This Bill seeks to refer the Commercial Disputes as defined in Section 2 (¢)
of Specified Value Rs. One crore and upwards to be tried in Commercial Courts at
the District level and to Commercial Division, where the High Court has original
civil jurisdiction and all the appeals arising out of commercial disputes to
Commercial Appellate Division of the High Court.

The Commercial appellate divisions to be set up under the Bill in all High
Courts shall hear appeals against: (i) orders of Commercial Divisions of High
Courts; (i1) orders of Commercial Courts; (iii) and appeals arising from arbitration
matters that are filed before the High Courts.

The Commercial Appellate Division may, in addition to commercial
dispute appeals, also hear appeals relating to debt recovery appellate tribunal,
Intellectual Property Appellate Board, Company Law Board or the National
Company Law Tribunal, Securities Appellate Tribunal; and Telecom Dispute
Settlement and Appellate Tribunal, etc.

Such appeals to the commercial appellate division of the High Courts must
be made within a period of 60 days of the order of the lower court and shall be

disposed of within six months.
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This Bill further provides that the number of High Courts Judges required
to be appointed for a Commercial Division or Commercial Appellate Division of a
High Court would be determined by the Chief Justice of the High Court who shall
nominate such numbers as required.

The judges must have experience in dealing with commercial disputes and
the nomination would be for a period of two years or as determined by the Chief
Justice of the Concerned High Court.

Judges of a Commercial Court shall be appointed by the Chief Justice of
the concerned High Court. The senior most judge would be the Principal Judge
and would have the same powers as that of a Principal District Judge of a District
court.

The Bill defines what a commercial dispute is. According to Section 2(c )
of the Bill, ‘commercial dispute’ is very comprehensively and widely defined. A
wide variety of trade or business disputes arising out of as many as 23 different
legal relationships are categorised as commercial disputes.

The Bill makes provision for speeding up of commercial disputes. On the
face of it, it is obvious that the intention of the Government is to provide for a
quick disposal of commercial disputes so that a conducive atmosphere for conduct
of business in India prevails. The speedy disposal of the commercial disputes
makes India an attractive international destination to do business and thereby it
encourages foreign investment. It also paves the way for greater economic growth
of India. This appears to be the philosophy behind this legislation.

On a guesstimate, the commercial disputes of the specified value currently
pending in the courts would comprise about 50 per cent of litigation. Once the Bill
comes into force by virtue of the provisions of Section 15 of the Bill, all these
disputes will get automatically transferred to the commercial courts or commercial
divisions of the High Court.

The Bill has 23 Sections. The proceedings of the commercial courts will be

regulated by the provisions of the Bill, amended and new provisions of Civil
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Procedure Code as well as the practice directions to be issued by the High Court
from time to time. Very importantly, certain provisions of the CPC, 1908 have
been amended in the Schedule and certain new provisions of CPC have also been
enacted to apply to the procedure of adjudication of commercial disputes. These
provisions have been incorporated by the Schedule to the Bill. These amendments
and new provisions in the CPC ensure quick disposal of the commercial disputes.

The amended and new provisions of CPC, contained in the Schedule of the
Bill, apply to the Commercial Dispute proceedings. They are: (i) Section 35
relating to costs, (i1) the time for filing of written statement and counter claims is
prescribed as 30 days from the date of service of summons which at any rate shall
not be extended beyond 120 days on sufficient cause being shown, (iii) the form of
pleadings by the parties and the verification of pleadings undergo a vast change.

A statement of Truth is to be verified by the parties so as to ensure that the
pleadings and evidence are truthful. It goes without saying any untrue statement
made in the pleadings or in the affidavit will attract the penal provisions of perjury
or Section 340 Cr.PC.

The plaintiff as well as the defendant should file all the documents that he
relies on or in his possession etc. along with their pleadings. This again is a
measure for saving unnecessary wastage of time.

The other provisions of CPC which have been amended in relation to the
hearing of a commercial dispute are: Order 5 R1, O 6 R 3A (new) and O 6 R 15A
(new). Order 9 relating to disclosure, discovery and inspection of documents in
suits before the Commercial Division of a High Court or a Commercial Court, has
been thoroughly recast. New Order 13-A has been included in the CPC which
provides for Summary Judgment. This has been incorporated with a view to
disposing of a commercial dispute on the basis of documentary proof alone
without recording oral evidence. A new provision of Order 15-A has been

inserted for the purpose of regulating the procedure for disposal of commercial
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disputes under the caption, ‘Case Management Hearing’. This is an altogether
new provision

The Bill is explicit that no revision under Section 115 CPC would lie
against any interlocutory Order passed by the Commercial Court or Commercial
Division as per Section 8. This is to ensure that revisions against interlocutory
orders do not consume or do not act as a red herring.

As regards appeals, the appeal should be filed within 60 days of passing of
the order to the Commercial Appellate Division; and it shall be disposed of within
a period of six months as per Sections 13 and 14 of the Bill.

First, the main aim of creating the commercial courts is not only reduction
of the pendency of suits already filed but also to quickly dispose of the new cases
that would be filed. Although timelines have been set within which the
Commercial Courts and the Commercial Divisions have to complete the
proceedings within a stipulated period of time, only the implementation of the
provisions will prove how efficacious they really are.

Sir, as I said before, our Party has reservations on two points in the Bill.
One is with regard to the “Specified Value” as defined in Section 2 (1) (i) of the
Bill. The Specified Value as defined under Section 2 (1) (i) for a Commercial
dispute as per this Section is Rs.1 crore. We want that to be enhanced to Rs.10
crore at the least so that the private parties may not drag the Government to Court
on low value contracts.

Our second reservation is that the provisions of Sections 19 and 20 of the
Bill cast an obligation on the State Government to provide infrastructural facilities
to the Commercial Courts, Commercial Divisions and Commercial Appellate
Divisions, etc. and also provide further that the State shall in consultation with the
High Court offer such facilities for the training of the judges to be appointed to the
Commercial Courts, Commercial Divisions and Commercial Appellate Divisions,
etc. Since the Commercial Courts, Commercial Divisions and Commercial

Appellate Divisions etc. not only adjudicate the disputes pertaining exclusively to
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State Subjects but also those arising out of many Central Legislations, in the
fitness of things the Centre should provide substantial funds for the establishment
of these infrastructural facilities.

These are our two reservations. I request the hon. Minister for Law and
Justice to ponder over these reservations and provide solutions to them. The mere
establishment of special courts alone would not provide the answer to the question
of quick disposal of cases. The cooperation between the Bench and the Bar, a high
level of competence of both, avoidance of unnecessary adjournments and the
application of the provisions of the Bill in letter and spirit alone would make for
quick disposal.

At present we see a trend in the higher judiciary that not much regard is
given to the doctrine of stare decisis. With the result, we see no uniformity in legal
interpretation of law and there are many conflicting judgments on certain points of
law. In the interest of the nation, it is important that the judiciary is efficient,
intelligent, uniform and objective.

Judges should ensure that the commercial disputes are not merely quickly
disposed of but a meritorious judgment is delivered as disposal without merit will
lead a litigant to a very lamentable plight.

The courts owe a duty to the nation. They should ensure speedier settlement
of commercial disputes which would create a conducive investment climate
because an efficient judiciary and a good economy go hand in hand. A robust legal
system is not only a source of income to the practitioners of law but will
eventually prove to be a good foreign exchange earner as well.

In order to fulfill the objective of quick disposal of the pending cases, the
vacancies in the judiciary at all levels should be filled up. There are over 400
vacancies in various High Courts. The Supreme Court did itself no favour by
striking down the 99" Amendment to the Constitution and the National Judicial
Appointments Commission Act whilst admitting that the collegium system is not

all that perfect. In the recruitment of judges to the High Court, the Collegium
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should see beyond its nose, cast its net far and wide in the districts also where
there are very many good legal practitioners with impeccable background.

The Judiciary by itself cannot achieve much. The Centre and the States
should provide world-class infrastructural facilities to the Supreme Court down to
the Munsif Court.

The quality of legal education is another matter of grave concern. There can
be no second opinion that the quality of legal education imparted in the country
should be world-class. There is a mushroom growth of substandard law colleges in
the country that should be curbed.

When an ideal judicial system is set in place, it will, in turn, escalate
economic growth, increase foreign investment and make India an attractive place
to do business in. It will also benefit the economy as a whole. A robust dispute
resolution mechanism, consisting of capable judges and competent lawyers, is an
essential requirement for a very good democracy and all-round development of
our country.

With these observations, I support and welcome the Bill. I thank you for
affording me this opportunity.
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improve the efficiency. And we can only improve the efficiency if we fill in the
vacancies. 34l T HAREIA DIC fHAT 8, olfhd sH® 3R T8 $B WK el fha

21 3R T8 R X A T, 39D o PR WA HIRTOR BT 3T HARRA DIc § Tl
B Al Y I R A Wisel I Feldn | ATl ATl o S|

MR 7 3 *Hfie 99 S 8, 39@ wred Se 4l fodl |, g 78 # S g1 AR
I8l IAR-IR WA o I 2] R H, i 97 AR 89 g, 98 W d9 B, TEd
JH ST oMY B H S, T W E| SWD 918 Aol oIl 21 FR 3N dAreft IR i # g v
38 4l QR Sfelk, UiEd IR PIC § U A1 $8 g9R QR Sfek, Ra IR 98 vaacs
BIT B, A aR AT ISl gl 98 3AfOY FRA &, I S Waokl dricd AW 8, T ITerd
FHEICH A &, ITD] Ab & g IFep! fHar S g1 gafely MR 7 59 YR &1 Urae
T T, S BN Wi wR 7 Wt RAE fHam eml Court fee at initial level in

commercial cases should be low and it should increase at each stage of appeal.

TRIPT ST &, Y8 qb b AT U DIc 7 Jad AT Ge8R1 agd I e gfvsar &

o

HF H I ferd

ar g f& delays in hearing and passing of repeated orders

consumes a lot of judicial time. So, steps should be taken to deter frivolous

litigation. 3§ @1 U & fafeies o <4 1 99 9 91 3f1ed], R 4000 FRS w0
5000 HRI$ WY WA o1 3T 2, SAHT Al B SIS-GiI$ PR SHD UIY WHR, G0 AR
db Ped © b Ared @ U1 © - B9l U1 < 1l 981 Ueb TR 3ATeH! 3R U fehed iy
HR 1 B, R Aler agdhd @G B A1 SRt & /9 H ffer Folrar @1 A1 M AT B
A SID R W, TP ThHS PR B, 9D deidbd Dl YIS BN of o 2l Tp N9 fpame
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S gaex WNiedT g, foradl aferst et €, 98 afc g@s @ SR ¥ A7 91§ & SR | AT
AT BT TaREK Aad SATEl 9 {ha1 Sar g1 $9d FHIE B I @ |[rEr T 87 /T
TE IS & FHY B (AEH TR BH ol el ?

BAN ¥ H SR MR SR BT Fell S R8T ® SR TR 3R TG gl =ell S &l 8l
qg BIC Al &, d3d1 8, IAhT GHS T AT 8, A1 ol BRI B 2l § By DI
@ IR, S TANT WG a1 T, 99D SR H dis fewnh T8 o) @ g, Tora fewoft 98 @
W@ g AfhT & IMEH! I UG T, Sl S gl 9Hs Ul §, 9 AX il SMeH! SaW a9
AfIeT B TE TS U], S IA-37 MG DI A ©, dl I8 UG MMSH! T FHSIAT
BT 98 HHT gl &, IR R dRIE ol ST %81 8, S¢ W ST g¢ Sff @ &, B IIof T8l
oy, fSfe®m <o =1l o, & uar o fo @it 981 omn, &t e Fred TR R @t
TG A B T, g8 el AT AT i |1 W1 f4are 2 @ g, 9% IRAR & W K o o
el 2 SR H o9l SRiN W S| 99 S @7 g 44l BT e Bol W @ gl 51 A | QAT
3aedd 4ot 8, frTep! favy W | 84 U= BT H ST BN BHBT (UAT BT AT
Ges B BN A8 BIE B I forg 81 2 e o & gl oot afe &g fSigae
HIC H T =l S 8 A1 50 SR 60 BWR WY U UM & oid &1 a1 U Dlg Dal A P
8IS BT § M8V, 8E B ® <X UMd oG, B8 oI, AT g, 376 o MR W ferar g
a1 afey o8 U IR Hie) Are] 81 T, SR SRft &1 Hie) Bar B SRft @t Hier % g9l Ud
freiriier T A1 100 WHAT &M, Q& fHaniier T A 200 W B T, 98 IR @
# gl sty Speedy justice is required. S8 WIS S¥ed & foy # w-g w3 St |
FH & /@ HERTS HIcd & IR § A AT, Igd T 91 3, H SHDT FHAT el gl
AP I TRIT el & IR H W Iy, S99 67 UG fHATA SIS @ aN H FHSY,
AfAg & Ty Sl 99 N & Hifeldh SMEDR P BT g3l 8, Il a1 B? FATY A
AR WS ST W ardtel et b SR g g At & e snus wweie # @ € 1 g emud
g Al 31ve R@d © b o, S gARI fbfiel Sites Ried 8, S9! i Sl &3l iR S
T gera 2 Sfea SJfSRua |afda &1 1 Twoim 3 R1Y, 3! SR oil| §%1 v&l ©

T # 59 a4 1 qHIT BRI Y 3MUBT 984 gaTe HRaT gl
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St siffar B (qreRETe) ¢ WEIRy, # SMUS aMWI g SR AU Ul JUR B B
M g 5 39 fawg W= 1 9iem &1 A fdan @ 21 1 welcome this Bill on behalf of
my party. This is really a good step & U 3felT & SRS DI AT S, R
fafda I o1 2, 8% dicd onfe ¥, frfime wied o € 981 W 98 IR s 9T £
3 P oToTTe AT 39 IR H 9 W I fF a8 s 9N B9 9w € fF & A 9w
ST RIPR dih O © b b A R 8| I8 = H M el & oy aga & q-ilad
arell a1 8, S BIRT 3lle Aed aR-aR il 8 A| I8 AR [ 9gd Jiiga arell 9 2l
S PR A SIERR AT HIS H ST T8 ared 8 3R 9 Al bl qreR & geleHT drsd ol
N BRU A TR | gedT 21  FEd ¢ fF IR & AW DI Goldl @I, PR IS F S
T8l 950 9T NI T HERR HIE S § B 9d 8 @ 7, IT 98 8 98w =) anft S
Ui fufde oot Sl 89 W@ 2§, 9 980 9K ©] d1W, DIAd[I, qgel, e, e uew
e # 31 980 TR HUT T| Yh B B O AN B, Tg Hadl S & 21 & <@ B I
Bl <gell # € 12,603 ST B 1 Ub PRI B forg UFRST B dmfige fSegew A
€, U8 B DHadl S8l b qa1 %8 ol 3l A B, BB ©, A B, fZATEd yaw o1 ©l

T O 984 & 377l ¥ B PR TR U gUY HICY M OMY, ofh S 9 & W@ ¥
5 7% oI W& SOt A1fey| Sl |8l aRE A HIR SHDT SIoHe BR UTe | SR fsege
& oI ATSeh! TPMIHET B SR ITD! PV o[ 980 Ol § IR BICIINA o1 984
S § A1 T BT fSRe @ e | 11 ug iR St § ST Hig Sfomd § w1t
should be a time-bound judgement. i BAR T Wi Hi SToricyd A €, I ATA-ATd
o &1 T BT ATSE AT8d a2 & 6 S & SR U o9 12 Il 9 el gl U8
ggd & S © & the judgement should come out time-bound. ¥ w1 St | Rk &
5 I g9 IR # A fF DA TUSH IS TorT BAR AT 31T WY, AT 984 & oTod 2l We

should keep in mind that the judges should come according to the need.

Huge backlogs are there. 314! IHdI HI Sy Fuern SR, s9d IR H 9 g9
e =1fey 6 6 fhar S| ol 89 <@ W@ 2, Uud 1 <@ I8 9, i(e I§ WY ol
2 T8I, 9gal & a1 <1 @iyl I am from science background; I am not a lawyer. afé
BH QN ST ST 8, 8F W 39 ST &, 84 Al <@d ¢ &b dfers & forg I8 aga &
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ATd arell a1 B Il 8l A8 HHERR P H i Ble-vie v H, oD B & B B
AT E, 9 UH BIC § Tl Od 8, I8 ATAl-ATel Fodl & I U1 &gl | g |

If the Government is really interested to set up commercial courts, they

should first think f& &% &1 3@ il & forv srcfdea fopan SR, aifs @mT @8t o 3fR
STPT ST Tl P! Uidbe | 0T € Sd €, 919 84 BdhR 8 9N, SHd dIG Pls SIoHe
I, B MR 91, VH 98 IR DA ©, o8l W T e ff 786 § W W &R S9d 91
SIS ST 2 A1 YT TIgH d1S€ SIoHE gl 8 ¥ BRI Picd a8 a1 $8 Wl 91153,
e AR RIId died # 3R fhfima ®Icd § 3a7 R Sioric IS gU ©, ¥l STH 9 $B Bl
HERTA B H B fHAT W -, PR W Sfoil T8l 81, 3R a8l IR SIoe Tal
3T, TTSH d1SS PIs BT -8l B, d9 89N folU U8 BRIGHE Fal | Ig Ta-He oid I8

Udh YT WU of W& 2 5t 71 draf¥aa dic e ik teh srficie fedio W 8rm, o
IR f¥fgae # oM & folg aa1 2 € % ®ie-vie $ae @cd & i, 9@ |9 3 3,

Afh g SToIeT el I M|

We should see whether the judges could be trained or not and how could

they be trained. 3R S SOt €, S8 H ¥ ISR MU AR fedio # foar & &6
Tel| 3R a8 BT & a1 SeR ST 9 S| g9& forg ugal g s ® f% though

setting up commercial courts is very good and we welcome that really we should

think how trained judges could be appointed in commercial courts and appellate

divisions of high courts d1f BN SoHed Sieal 3| 4R foy qadt w1er o™l ©
SOE STeal ST AMfRU| TSt (T &9 & aR H 9 el & oY, 99 g3 AT 37 @ oA, A
®1g A B AR TS W &, TS %6d 8, FUDI UgA Pel W Ta-HT Bl Sl Al A1y | B
SIorSl Tg, St fafen Sord & St gAY Rifder died iR fhfieer dicd 4 oM a) @ g,
TP IBTHR T ATHR DHY g4 B Wel ke A ATSHh! IPMIHI & IR NFd1 B g, S
PARTA SIS § B B Ahd ©, SADI JATHR Sl AN AT T &, SADI DA JCTATZA
fhaT S, TTawe @1 $H® ol 3T & A B A1feY] J31 ol © b <5 a1ss SToiHe
3R 3T SR 1 89 |9 & fory, WRaay & oy I8 9ga & dadd S & SIRAm|

B HA St QST & ST TTEd © b SToiel @ UUTSeHe & aN § SRie 9l |
gl g T & [P I S PO 3 91 Hil| Igd-9gd gdTa|
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SHRI TATHAGATA SATPATHY (DHENKANAL): Thank you, Sir.

At the outset, I oppose this Commercial Courts, Commercial Division and
Commercial Appellate Division of High Courts Bill, 2015 which seems to me to
have been drafted in a half-hearted manner. At this juncture, I would suggest that
the Bill be referred to the Standing Committee, more so since it has not gone
through the scrutiny and through that process which is essential for guarding the
interests of the House.

I begin now — first I began with opposition — to point out a few mistakes
that I have noticed in this Bill. I refer to Chapter 13 clause 12 which very clearly
states that cases only above Rs. 1 crore would be handled by commercial courts
that would be appointed under this law. How would this change in law affect the
work of judges or the courts is something that is to be considered.

The Government is very busy prioritising the problems and trying to solve
the problems of only very-very big business. Extremely big business, are the only
people who will benefit from this law but micro, small and medium enterprises are
being completely ignored. We are not bothered about them. We are not even
bothered about start-ups where young people with very little money are coming up
with brilliant ideas and are trying to do what many other Western countries had
done long back of innovating, of finding new methods, finding new solutions to
day-to-day lives that would actually make not only them rich but could make India
rich by the positive points that they add to our business environment.

It seems like the Government is actually creating this provision only to help
big business. This specific sum of Rs.1 crore seems a little dicey to me. It seems
like the cases of lower value do not seem to attract the Government and the
Government is not interested in solving the problems of those companies which
have disputes of value lesser than Rs.1 crore.

Sir, this Bill was brought in by an Ordinance on 23™ October, 2015. Itis a
very interesting thing. Why an Ordinance? The Ordinance obviously lapsed at the
beginning of this Winter Session of 2015. I would like the hon. Minister to
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specifically reply as to what are the cases, from October 23 till date, that have
been drawn into the net to this new law that the Government has come up with
and who is going to benefit from those cases that have already come in.

Section 4 states that the judges for these courts will be appointed by the
Chief Justice of respective State High Courts. Why is there a provision to allow
selection of judges by the Chief Justice alone? Why not involve the State
Governments also? What will be the criteria for allotment of judges to a particular
case? Will there be some hidden agenda behind that also? How transparent will
this system be? In my opinion this is an indicator of the perpetuation of the
collegium system through a devious way in selection of judges for appointment to
certain cases. We need more transparency in this matter in order to ensure that
justice is served, not only served but it should also seem to be served which is of
very vital importance in India today.

As we all know, Sir, in a legal system that we have here where judges are
hired by a collegium system, the backlog of pending cases are taking years. Like,
our senior colleagues have mentioned earlier also, they are taking years to be
cleared by normal courts. Do we really need to create an alternative means of
justice only aimed at the corporates because, Sir, the judges that will be taken for
these commercial courts will be from the high courts itself? That means they will
again lose sight of their day-to-day work and concentrate on commercial cases.
Should we not look to the faults of our existing system and reform it for the
common person first? Why ignore this common person, her or him, all the time?
That is becoming a habit with this Government. Is it their fault that they have
voted a certain Party in place of another Party hoping that there will be a
qualitative change in the process of administration? Are we to actually blame the
people for that or should they be happy that they chose you and you should be
living up to their expectations? Instead, what you are asserting, re-asserting and
thumping with it that since you have chosen us now’ take it’. You are forcing it

down their gullet.
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Look at Section 2, sub-section 19. You have been very judiciously dolling
out favours till now. If you see Chapter 1, Section 2, Para 19, you have included a
provision that adds:

“Exploitation of oil and gas reserves or other natural resources

including electromagnetic spectrum.”

Whom will it benefit? Which major company in India is involved in gas
exploration? Which company is involved in petroleum? Who are the companies
involved in electromagnetic spectrum? We have to get a very clear answer from
the Government as to which are the companies that you are aiming to benefit. We
would also like to know it. The country would like to know who your benefactors
are whom you are returning favours which you received two years ago.

When foreign companies or big corporations complain of long drawn legal
battles in India which is presumably a reason that the Government has shown for
this Bill, the Government hurriedly rushes through a Bill in the House. When you
play favourites in law making, we must address these issues at all levels that affect
the people and it can only be done by creating a level playing field for all under
the same law.

It seems the urgency is only to favour corporates. The excuse that this will
create ease of doing business is only an excuse again for big players and not for
MSMEs. I think every Member in this House will stand up in support if it
supports Start-ups which the young people are doing in this country, if it supports
the medium and small enterprises because they are finally the biggest employers.
We are ignoring them all the time.

I have one last question to ask the hon. Minister and the Government.
What if this Bill does not pass through Parliament? Suppose it falls through in
Lok Sabha or let us assume it falls through in Rajya Sabha. Then, your Ordinance
would also lapse. Some people who have jumped into the net which you created
to protect them from 23" October, 2015, till the beginning of this Session which
was 26™ of November or the Monday after that, what happens to them? Will they
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get your benefit or will they be deprived of the benefit? Who are the companies?
Why should we presume that you are actually interested in this law and not
interest in helping only a few through this Ordinance? This is a question that I
think anybody who is conscious and aware in this whole country would like to get

a reply from the Government.
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#t farres WewE WS (IENARI-RAEgE) ¢ Surener wEiey, U {I e B SEawR
b o # MUl g=rdie o1 gl arfifods =IATed &1 RITHT 61 &l S fad9adh WRDR
PR 37T 8, SUBT qHAT B & forg # o1 g fafdr smamr &t fyeiiRer & are, fafdr s
B Sl RAIE off, RuIS Fax 188 3R 253 &I NBINA & 916 B WHR 7 Ubh el Had
IoraT 2l ol P 99 W S Toifdd U9 o, ITP FHIN Sl B bl hF 59 A8Td &
H1egH A Bl JeT 81§ 39 oy U R R df fafoRer &1 g=are < €|

39 fadsd B M B ST Ug © fF wrEfdd B o9 wnfud 8 sredt dr e
gfg § IR AT 8RN, offch AIA-HY ARG DI =TT HA DI YUl B fRISqd BfT 1
Ja| Ig I FE 5l AThd ARA D ARTAT B Bfd VA 99 gl 2 {6 B b1 Adeld
IRIE R JRIE | g1 St & a8 fUar of, fUar Sit & qie S9! qed1, ded1 & a8 D] g2,
I T DI H T@ JHeA1 &1 BT © A1 IFHT IR o & foIy &H F HH 15-20 I9 3TRM
& A1 e S 2l

TN A1t 7 garn § 6 fean | g & SR |rie stk & dgd Ry
T By G Aol W 15-20 Al A 44 & 8l Py SOl bl AIF VIS Y W a8l g
S USdl Bl IRA @ VAT Bfd B gERA & fly, @RIaR SRR 9IS &I dR%, S
U T B RO B9 @ 916, 99 A1 493 iR oo # »miiad diecd wfid gl g,
AR oSl W 9 & By Iod WA § HH A HH 20,000 HIARKA JdheH I8 A alfdd
A gD &l FE WS B DA §, HY HUAS B DA 8, TISC IvIR B HAA 3, Y Jhad
T9 I F BIC H T A W &, A gA¥THS B dTad IF S 2| T IR Q1 garm o &
98 O 9 T H Red SR of T, <Terd § BM ard fiere A med &1 aRER
1| WUl & qR | A7 I9P ATHT S IR H O el I R = T8l it 8, Wi T8l
frear 2 iR 9w Y 781 fyaar g S sk fhal, 99 98 § P T8 uld g a1 An
PIC DI BIS BR Sl GO AT TR Bl oY, FHA B TR ATHR I U YIE Bl |
ITd U M B q€ B ¥ IE-agl A AN B el B, S 10 a9 | S B @ AT, W
10 A1 & MUerRT &= B drhd S99 U 2 3R ST ST e, SHdT SR [Ty H
facta BT ol oSt W9 fAf <Irarery, S AT B Wl B B fU AR SRt
T A W R AD 2 B S grE-dN S ded W 99 H g, wonmifeled @ie, (fRgae
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PIC A A DI qd difad gl oIfh 3 smedt fSRgae Ie, Jgulfeled dIc a1 &l 4
RTET 8Tg BT H S 7, S9D! ol 9T TR I <7 Bl 3BT WRGR B g dI &l F AT
PIC B 0 &Y IR T8t fmad soil &1 W FYfad & 31 S9d ©l $9@ oy A
R BT Arore St 7 S gard &, R AHIE DI IqHT AHAT BHRAT AMMRY| ST q4
PIcd § B T HF 30 fawd I 40 wlred oo & ug Raw 21 9 &9 § o 9
MR, ot B = B o gher @l aen R axe o =Ryl g9fy R
R |fdw @1 Y A Bl O™vd ol 39 9 & A1e9q | A w4 Aeeg |
T oo P ST D & W U <A1 A1

15.29 hours (Shri Hukum Singh in the Chair)

Aeled, 3l WM WM Bl 12 ¥ dd od b © 9% Rel R fear il |
FraRer U ® 6 12 a9 & a8 wom @\ @1 Rer fear @, afe warat 7 2 6 o @
Pl T8 RIST B3N AT, IFH FrTat A gt off, aRaR Sweh RER #1187 a8 ge fha
HI? IFD! WISl B T T BI? oA GH DI REl A & q18 o] 9 TR IHD! T
& Bre fer, VY wraven 7€ B9 @yl o9 R @ =g g9 € @1 S srel HEIR E
STD! @ BT BM SRR 3R AH-A1Y 3 gfo feurcie &1 81 @1y | I8 deara Rived
H AN B SR B

TG, AT S 9TER W 8, J FIIEua & Aeqd & BIc # Qed 8, PIC & I IR
Ao dIBSU & AW | Sd ©, A AAgE & gR1 Al SES BrsTaliss b Tl 2l
AfrT SRR o7 TefifRez A1ge & AR goed ff a8t 9 &1 s &1 arht o @
DT H Tl B BT S &1 € DI H T, FA & IR H 3R $B A © I DI H
Tl | o7 RE dIeMSud & AT deit S & &, SHH U8 GUIH P 3R B8 PIc 7 ITald
IRE A WSS B drel ARN IR S[HT ST, 9 W UIEEl M @1 DI &l | A &R &
5 519 HARRS PIC B AU B S @ 8, AT SIS O PIC H HM PR @ ©, S© d8l
¥ AR HARKS PIc § S Fgfad 7 | PR AR DI # /= oo fIar & ar
R IS @I S8 ddbe §s §, a8 ged Sfoll &I 9ol Bl AIeY d1fds IRd H STedl & STedl
SIRCARID Rl

U g & 7w W OH BrE A4S AR TSl AT8d iR Ui sThad HAT
AT dehaar Aag Wed ¥ W It B 61 § b diF B S gEs 311, JE bl S




16.12.2015 151

TS 3N, Afh MU dF B8 DT DI e By PIc BT BT AN o1, I8 A
AHERUT B BT T AR 1| IFd fy =y B AT SR §Y &9 99 8 gD ol 39
e & wrem 9 H Il Svar @rean g 5 sl 99 | di @1 SE gR)E 'ls dic SiR
g=Ts Bl PIc BT QTIPS ATY, IHBT ATHHROT BN 3T A STeal A Sloal =TT fer, T8t arvern
PRB § AU I A BT | g=Iarg|
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DR. RAVINDRA BABU (AMALAPURAM): Sir, I thank you very much for
giving me this opportunity. On behalf of TDP, I fully support this Bill and I
heartily welcome this Bill but I would like to seek a few clarifications from the
hon. Minister.

I would like to draw his attention to definitions part. What is a commercial
dispute? It has been clearly defined that commercial dispute means nothing but
interpretation of documents or agreements or contracts relating to the business of
the following transactions type. For example, it is mentioned as immovable
property, exports imports, shipping, oil and gas exploration, seismic studies and
other things. Every commercial transaction or commercial dispute always
revolves around money or revenue. My only pertinent question is, if any revenue
is involved in these transactions, in the document preparations, and if any revenue
dispute arises in this and if the definition is silent, then these commercial courts do
not serve the purpose because there are already courts dealing with the revenue
and money matters. There are consumer courts, Income Tax Appellate Tribunals,
Customs and Service Tax Appellate Tribunal and the High Courts which are
dealing with such disputes also. Will these courts have a parallel jurisdiction with
those Tribunals or those courts which are already established or are they going to
be combined and made as one or what is the road map for the establishment of
commercial courts?

There is another clarification which 1 would like to seek. On the orders
passed by the District Courts, appeals lie with the High Court and on the orders
passed by the High Courts, appeals lie with the Appellate Divisions of the High
Court. This is the way. Whereas in the Statement of Objects and Reasons, it is
written that on orders passed by the High Courts also, appeals lie with the High
Court Appellate Division. I do not know whether this is a typing mistake or is
there any special provision made in this regard. It is because on any order passed
by the High Court, the appeal always with the Supreme Court. It is a common
dictum. It is always like that. But in this special Act, it has been clearly told that
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on orders passed by the commercial courts, appeal lies with the High Court
Appellate Division and on orders passed by the High Courts also, appeal lies with
the Appellate Division. Therefore, I need some clarification on this.

Regarding the issue of appointment of judges, it is a million dollar question
as to how the Law Minister is going to address this problem. There is acute
deficiency of the judicial officers. As my colleagues have already mentioned,
appointment in judicial services takes a lot of time. It is a cumbersome process. I
have a small suggestion. Please consider this very seriously. This is a very
inexpensive suggestion to implement.

There are so many law experts, there are so many revenue experts and you
have so many revenue officers who have retired. There are so many financial
consultants, there are so many financial consultancy firms, like the KPMG,
Deloitte, etc. There are a lot of Chartered Accountants and Chartered Accountancy
Training Institutes. There are a lot of faculty members. We have them in [IMs also.
We have a lot of technical expertise with the understanding of the Indian judicial
system. Therefore, my request would be let us not repeat the mistake of appointing
a non-technical person, that means a judge having a judicial background, to deal
with the commercial disputes which is highly technical in nature. To understand
commercial dispute, to resolve a commercial dispute arising out of exports and
imports, definitely requires understanding of the Customs Act and custom law
procedures, international laws and procedures and also the understanding of the
financial transactions. These types of complex things get struck even at the level
of High Courts and Supreme Court. They take a lot of time to resolve them.
Therefore, my earnest request to the Law Minister is to think of appointing
technical experts, having technical knowledge of the revenue matters particularly.
They should be those who have dealt with commercial disputes and commercial
frauds. Those who have dealt with commercial frauds, they can easily sit in
judgement of the commercial disputes. Give them the judicial status. They can be

of immense use.
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My last submission is, the ITAT, the Income Tax Appellate Tribunal and
the Customs, Excise Service Tax Appellate Tribunal officers are very competent.
There is always a system of taking a technical member, judicial member. You
always take the technical member from the administrative side. You please think
of appointing technical members also for these commercial courts, commercial
appellate divisions and commercial high courts in all the districts and the High
Courts. This is my suggestion. I have also asked for a lot of clarifications. I would
request the hon. Minister to clarify those things. Thank you. Jai Hind. Jai Telugu

Desam.
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SHRI B. VINOD KUMAR (KARIMNAGAR): Mr. Chairman, Sir, thank you. I,
on behalf of my Party, Telangana Rashtra Samiti, support this Bill.

At the outset, I would like to say that a few apprehensions were expressed
by the Member who spoke before me. In enforcing the contracts, as per the World
Bank Report, India stood at 186™ place out of 189 countries. With regard to
contract enforcement time, it takes four years. It is the time taken to enforce a
contract in Indian courts. As on today, to enforce a contract in Indian courts is
around four years.

The cost of the legal fee and the time consumed is around 40 per cent of the
claim of the disputes. Out of around 32,000 cases in the five High Courts, where
there is original jurisdiction of the civil disputes, more than 50 per cent are
commercial disputes. Even in the district courts, among the civil suits, as per the
statistics, around 52 per cent are commercial disputes. So, around 52 per cent of
the cases are commercial disputes. What is a commercial dispute? As per this Bill,
a commercial dispute is defined to include any dispute related to transactions
between merchants, bankers, financiers, traders, etc. Such transactions deal with
mercantile documents, partnership agreements, Intellectual Property Rights, etc.
These disputes in the growing economy, like India, which is a developing country,
are the order of the day. So, we should not feel as if these commercial courts,
commercial division, commercial appellate division of high courts, which the
Government is proposing, are only for the corporate sector. This is my personal
opinion. It is because these commercial courts are dealing with cases where the
suit value is only Rs. 1 crore. I think the amount of rupees one crore is nothing. It
is not a very big amount. Even to start a small company, that would be the total
value of that small industry also. So, I think the commercial courts will definitely
help the needy.

As on date, even now when, family disputes arise, they constituted the

Family Courts. With regard to negotiable instruments, when there were cheque
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dishonour cases, we constituted the Negotiable Special Courts under the
Negotiable Instruments Act. Also, when there were terrorist activities, we
constituted the TADA courts also. We also constituted the Fast Track Courts for
different disputes. We also constituted the Economic Courts which are now
existing. Earlier, when land ceiling was implemented, we also constituted the Land
Reforms Tribunals. Thus, I feel, we should not get worried in establishing such
courts. These are only exclusive for some category of citizens.

I appreciate the additional features of the Bill and I welcome it. They have
taken steps to amend the CPC. It is a welcome step. It is said that arguments in the
case should be concluded not later than six months from the date of first case
management hearing. The first case management is a new order inserted in CPC as
per the orders. We are also amending the orders and the rules in the CPC.This is a
welcome step. In the Schedule, it is mentioned that the case management is in
order 15, Chapter-IV of CPC. We are amending the CPC also. This are welcome
steps.

With regard to hearing also, written arguments are to be submitted before
four weeks of the oral hearing following revised written arguments, if any. The
judgement should be pronounced within 90 days after conclusion of the arguments.

Regarding evidence, it should be on a day to day basis. These are some
salient features which I welcome. At the same time, I propose a few amendments.
This is with regard to clause 20, page 7, after line 28. As has been mentioned by a
few Members, there is an apprehension that the judges who are going to be
appointed in commercial courts, commercial divisions and commercial appeal
divisions of High Courts in order to support or in order to have some know-how
from the experts, my amendment is this. My amendment is:

“The Central Government shall constitute a panel of eminent and
objective financial experts comprising of chartered accountants,
company secretaries, economists, tax lawyers and such other experts
who may be consulted by the Commercial Courts, Commercial
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Divisions or the Commercial Appellate Divisions of High Courts on
the relevant subject matter.”

In the event, if they feel that they should know the subject matter of the issue
framed in the cases, they may be allowed to consult the experts. They should have
some provision in the Act in order to get the expert opinion. So, I thought that it
would be better if we insert such a clause in the Bill.

With regard to oral evidence, they said it should be on a day to day basis. |
am also proposing to insert a clause wherein I propose that the Court shall, in
addition to recording the oral evidence of the witnesses, also ensure video
recording of the same. Today, video-recording is a general thing. So, I think, if
the judges are transferred and some other judges comes into office, basing not only
on the oral evidence but also he can visualize the video-recording. So, for that
purpose, I thought that it would be better if we have such a clause also.

With regard to adjournments by the advocates, there is a provision that the
advocates can seek adjournment by paying some cost. That is not a new clause. In
the present CrPC procedure also, that clause is there. I thought that we can fix a
number of adjournments in the event the advocate wants to seek some
adjournments. I thought that adjournments should not be more than three. With
these three suggestions from my side, I support the Bill, in the event of the

Government coming forward to accept these suggestions.
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SHRI M.B. RAJESH (PALAKKAD): This Bill seeks to ensure speedy disposal of
high value commercial disputes. As my esteemed colleagues, Shri Tathagata
Satpathy has pointed out, this Bill has got a clear class bias. This is nothing but an
effort to serve the interests of corporates. In the very first paragraph of the
Statement of Objects and Reasons of this Bill, it is clear that there is class bias. It
says, early resolution of commercial disputes shall create a positive image to the
investor world about the independent and responsive Indian legal system.

I will come back to this aspect later. Before that, let me go into some
aspects of this Bill. The 78" Report of the concerned Standing Committee has
made some important and serious observations and recommendations in this
regard.

Firstly, the Government should establish commercial courts on the basis of
the requirement. The Standing Committee pointed out that Sikkim and
Uttarakhand are having one and 25 cases in total respectively. So, the requirement
of commercial courts is varied in States. Instead of establishing commercial courts
throughout the country, it should be based on requirement. The Government
should have collected statistical data regarding the number of commercial suits,
applications, appeals, and petitions pending before the various courts in the
country.

Secondly, resolution of commercial dispute is the service provided by the
State to a section of litigants who can very well afford the cost of such
adjudication. Hence, there is an urgent need of working out and revising the
existing court fee structure.

Thirdly, the Standing Committee has pointed out that there is no need for
transferring all pending commercial cases to the commercial courts. Instead, the
litigants can be given a choice to remove commercial courts. All the pending cases

need not be transferred to commercial courts.
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An important observation made by the Standing Committee, and concerns
were raised by my colleagues who spoke before me regarding the appointment of
Judges in commercial courts. Clause 5(3) of the Bill gives the power of
appointment to the Chief Justice of the High Court concerned. The power of
appointment of person to the post of District Judge in a State lies with the
Governor of that State who exercises that power in consultation with the High
Court of the State concerned. Now, in this Bill that power has been given to the
Chief Justice of the High Court of that State. As recommended by the Standing
Committee, appointment powers of the State Government should be left as
provided in the Constitution. So, the current provision is not in conformity with
the provision under article 233 of the Constitution.

Coming back to the class bias of this Bill, I would like to mention what has
been stated in the Statement of Objects and Reasons. It says that early resolution
of commercial disputes shall create a positive image to the investor world about
the independent and responsive Indian legal system. It is good. This Government’s
obsession with the notion of ease of doing business is well known and this Bill is
there to facilitate the ease of doing business. The Government is more concerned
about ease of doing business, but this Government is least concerned about the
ease of doing farming and the Government is not at all concerned about the ease of
life of the ordinary people of our country. Anyway, we do not have any complaint
if the Indian legal system is responsive to the investor world. It is all right. But
what is the responsiveness of our legal system to the common people of our
country?

In this regard, I would like to raise two or three issues. The Standing
Committee Report itself has shown that there is a large number of vacancies in
higher judiciary. According to a reply given in Parliament in March, 2015,
2,68,51,766 cases were pending in subordinate courts. This is an alarming number
and this figure has remained unchanged since 2012. In the last three years, there

has not been any improvement in clearing the pending cases. The number of
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pending cases in all courts is estimated to be more than three crores. One of the
major reasons for this huge backlog is the enormous number of vacancies of the
post of judges remaining unfilled.

The Law Ministry has, in a reply given in Parliament in August this year,
accepted this fact. According to the Law Ministry, High Courts had a shortfall of
384 out of the sanctioned strength of 1,017 posts. But according to the Standing
Committee, on 1* September, 2015, out of 1,017 sanctioned posts of judges, 392
posts are lying vacant in various High Courts. In August, the vacancy figure was
384, but in September it has increased to 392. This is the state of affairs. In
December, 2013, the Supreme Court has stated that out of a sanctioned strength of
19,518 posts in the subordinate courts, there were 4,403 vacancies. So, from the
subordinate courts to the High Courts, a large number of vacancies are lying
unfilled. What about filling up of these vacancies? What is the cost of these
unfilled vacancies? The Allahabad High Court is operating at less than 50 per cent
of its sanctioned strength and there are one million cases pending before this High
Court alone.

The National Judicial Data Grid (NJDG) set up by the hon. Supreme Court
of India stated that as of 25" September, 2015, there were two crore cases pending
before the District Courts and two-thirds of these cases are criminal cases.

Sir, 10 per cent cases are pending for more than 10 years. In Gujarat,
nearly 25 per cent are pending for over ten years. Nearly 18 per cent cases are
pending for ten years on a national level. Around 30 per cent cases are pending
between two to five years.

Sir, about 56 lakh cases across 15,000 courts are pending for more than five
years. At the current rate of disposal, Districts courts will take 10 years to clear
pending cases. What about speedy disposal of civil and criminal cases keeping in
view the poor and ordinary people of our country? It will take ten years to clear

all this if we will go at this pace. Bihar, Gujarat, Maharashtra, West Bengal,
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Jharkhand and Jammu and Kashmir would never be able to clear all pending cases.
This is the situation.

Sir, why is there a huge number of under-trials in our jails? It is because of
failure of our justice delivery system. The Justice delayed is justice denied. That
maxim has become a cliché. We have been listening this almost each and every
day. What is our position? According to National Crimes Record Bureau Data
2013, two-third of prisoners in India are under-trials. Over 3,000 of the 2.8 lakh
have been in jails for over five years. Here Salman Khan’s example was given by
one hon. Member. We all know about the prime accuse in Coimbatore Bomb
Blast case. He spent nine years in jail and finally he was acquitted. Among these
under-trial prisoners, Muslims, dalits and tribals people constitute majority of
these under-trial prisoners.

15.58 hours (Hon. Deputy-Speaker in the Chair)

Near about 21 per cent of under-trial prisoners are Muslims. Only 17 per
cent out of them are convicted. Hon. Law Minister may recall one instance. It is
my personal experience also. When he was the Chief Minister of Karnataka, one
tribal MCA student and his father was booked under serious charges of waging
war against a State, branding them as Maoists and he was put behind bars. Both of
them spent more than one year. I myself went to Bengaluru and met the then
Chief Minister Sadananda Gowdaji. I am very thankful to him that he looked into
that seriously and finally all cases against them were dropped. But they had to
spend one year in jail. At the age of 22, a brilliant MCA student, who was an
activist of our own organisation Democratic Youth Federation of India, had to
spend one year in jail. Finally, after the then Chief Minister’s intervention, police
had dropped all charges against them. So, dalits, tribals and minorities are
languishing in jails as under-trials.

The Government is very much concerned about ease of doing business,
speedy disposal of commercial suits and high valued commercial suits. But what

is your priority? What should be your priority? Why has the Government not
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concerned about making Indian legal system more responsive to ordinary poor and
common people of our country? Why has the Government not bothered about the
large number of cases pending? Why has the Government not bothered about a
huge number of under-trials languishing in our jails? That is why I said that this
Bill is a class-bias. There is a class-bias in Indian legal system also.
16.00 hours

So, I would like to make an appeal to the hon. Minister to address these
serious issues which concern the ordinary and poor people rather than those
business people and their high value commercial suits.

Thank you.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Hon. Deputy
Speaker, Sir, I thank you for giving me this opportunity. I compliment the present
and also the past Government for bringing out legislation like this.

Coupled with the establishment of courts and coupled with the proposed
Bill of Arbitration and Conciliation, this will definitely bring out good legal
reforms in India. ... (Interruptions)

SHRI P. KARUNAKARAN (KASARGOD): Sir, it is very sad that most of the
Treasury Benches are empty. ... (Interruptions)

HON. DEPUTY SPEAKER: All right. Shri Varaparasad Rao, you please continue.
SHRI VARAPRASAD RAO VELAGAPALLI: Since already the issue of
establishing commercial courts has been referred to the Standing Committee and
the Law Commission has dealt with it twice, I think, it is high time that we
established commercial courts quickly.

In most of the high value commercial disputes, the facts are complex and
the questions of law are intense. Therefore, proper judges may be appointed. We
also compliment the Law Commission for bringing out various issues and to
establish the commercial courts quickly. The limit of Rs.1 crore is also found to
be reasonable. Less than that, in any case the existing legal system will take care.
More than that, since the commercial cases are complex, the special courts will
take care.

We also strongly believe that justice delayed is justice is denied. Therefore,
just as the hon. Minister has suggested, the timeframe in the Arbitration and
Reconciliation Act, perhaps should also be put in respect of some of the cases,
particularly the cases of commercial nature. We all believe that the establishment
of commercial courts will definitely improve the economic growth where the
present Government is looking forward. In the existing system if anybody wants to
open a company in India, they have to satisfy as many as 40 Acts. Therefore, to

minimize the number of Acts that they have to be crossed and to enable investors
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to come to India, I think, this is a good step forward. This will also improve the
faith of investors both from India and abroad.

Till now, India is in a very bad shape as far as ease of doing business is
concerned. Since the present Government has a very high ambition of
accelerating the economic growth, this will also definitely help in ease of doing
business in India. As I was suggesting, timeframe is very essential to bring out
efficiency in these cases.

We all know that there is a huge backlog and a large number of vacancies
in courts. My earlier speaker, Shri M.B. Rajesh has given elaborate details. While
we say that justice should be given expeditiously, the Government is not taking
any effective steps in filling up the vacancies in the lower courts, high courts and
supreme courts. Unless that is taken care of, any number of creating additional
machineries may not solve the problem of the accumulation of cases.

Now, these Commercial Courts are going to deal with different kinds of
things like the transaction of the merchants, bankers and financiers. At the same
time, they are also going to tackle the important technical issues like Intellectual
Property Rights. I doubt whether the value could be fixed at like Rs. 1 crore as
far as the intellectual properties are concerned.

Secondly, not every Judge could sit on the Judgments of the Intellectual
Property Rights. While the power has been given to the Chief Justice of the
respective courts to nominate the Judges as far as the Special Courts are concerned,
I would request the hon. Minister that a special mechanism could be evolved
where trained Judges could be considered, where efficient people could be
considered, and where honest Judges could be considered.

Now, Sir, we are evolving the multiple systems. Multiple bodies are there.
Regular courts are there; commercial courts are also coming up; and arbitrators are
going to be established. So, we should ensure that the multiple bodies should not

affect the existing legal system.
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As my learned colleagues were speaking, which is a very serious issue,
three-fourths of the under-trials are coming from the minorities, dalits and tribals.
Every fortnight, it is appearing in the newspapers in big letters. But I do not see
the Government taking any steps towards this, for the simple reason that these
communities are extremely week, socially and economically. The Government
has put in a system of legal assistance. But I must say that it is extremely
ineffective. The Advocates are picked up without following any sysem and some
of them even do not know why the legal system for the poor people has been
established in India. That is one of the reasons why these vulnerable sections are
remaining under-trials for a number of years in the jail. The Hon. Minister may
kindly look into this aspect and try to help the weaker sections of society.

Sir, the hon. Minister has considered the penalty, incentives and
disincentives as far as the Arbitration and Conciliation Act is concerned. But he
has not considered this aspect in this Bill. So, unless these two are matched, the
efficiency and the speedy justice will not come forward.

To avoid any selfishness or corrupt practice, I consider it on the lines of
several Indian Services Systems. We have Indian Civil Services, Engineering
Services and all that. It is the need of the hour that the Government takes up steps
to establish the Indian Judicial Services as well so that they are accountable and
answerable like all other Civil Servants.

Sir, the hon. Minister has also considered the Summary Judgments in this
regard. That means, one does not have to record the oral evidences here.
Considering the present system that we have, be it in the arbitration system or here,
it may lead to the misuse of the provisions. So, I would request the hon. Minister
to kindly consider this aspect of the Summary Judgment without recording the oral
evidences and see how it could be effectively implemented.

The last point, which I would like to mention is this. Earlier speakers have
also mentioned about it. Several States have a lot of objections as far as the

establishment of the Commercial Courts is concerned, for the simple reason that a
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very high cost is involved there. Secondly, all the retired people will be coming
and sitting there. Therefore, basing on the cases, the respective States could be
given the opportunity either to establish it where there are lots of case or not to
establish it where the number of cases is very small.

Sir, with these few suggestions, I would once again thank the Chair for
giving me this opportunity and I also thank my leader Shri Jagan Mohan Reddy

for this chance to speak. Thank you so much.
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SHRI P.P. CHAUDHARY (PALI): Hon. Deputy-Speaker, Sir, I am thankful to
you for giving me this opportunity to participate in the debate on the Commercial
Courts, Commercial Division and Commercial Appellate Division of High Courts,
Bill, 2015.

I rise here to support the Bill. This Bill, in fact, is the need of the hour. As
on today, there are all types of commercial disputes. Despite the fact that the
cause of action arose in our country, some of the disputes are being resolved
outside the country.So, with this Bill, it will improve the faith of the investors in
legal culture of the nation, improve the international image of the Indian Justice
Delivery System and consequently, it will accelerate the economic growth of the
country. In the globalized economy and in the international trade, the commercial
disputes have increased to a large extent. We need specialized courts for this
purpose. All over the world, the specialized courts have been set up and we are far
behind for setting up of these specialized courts. I would like to name some of the
countries. So far as the United Kingdom is concerned, it has set up its specialized
courts. Apart from that, at least 17 countries of the world, have set up the
specialized commercial courts and these commercial courts are dealing not only
with the domestic disputes but also are dealing with the international disputes. I
would like to name Singapore and Dubai where they are not only dealing with the
domestic disputes but they have also set up the commercial courts of such a nature
for resolution of the commercial disputes and they are treated as Commercial
Dispute Resolution Hub.

Now, in Singapore, they have Singapore International Commercial Court.
It was started recently in 2015 and in these courts, not only the Judges of that
Court, even the Judges from outside are being appointed to participate in the
Justice Delivery System and the lawyers from abroad are also being allowed to
argue the cases before these courts and in case of Dubai, International Financial

Central Court, it also decides cross border disputes. So far as India is concerned,
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we are far behind in it and in our Justice Delivery System, delay is being caused.
In legal parlance, it is well-known and said that the ‘Justice delayed is Justice
denied’ but at the same time, it is also said that the ‘Justice hurried is Justice
buried’. We are not finding the second part in our country. If we see the
pendency of cases in the subordinate and High Courts, about three crore cases are
pending. So, in India, we take at least on an average four years to decide the
commercial disputes whereas in other parts of the world, like in Singapore, only 5
months are being taken.

I congratulate hon. Law Minister that six months time has been provided to
dispose of the matter and it will certainly attract investment in the country and the
FDI will also be increased. It will also instil confidence in domestic as well as
foreign investors. The Law Commission also in its report feared about the delay
in adjudication in Court and that amounted to breach of India’s obligation under
bilateral and multilateral investment treaties. In India, so far as the civil disputes
are concerned, if we count them, only in five High Courts where original
jurisdiction is there. In terms of percentage, it is 51.7 per cent civil cases where
the original jurisdiction is there. In a globalized economy, bilateral investment
treaties have been signed by the Government of India and the countries who are
signing these treaties are making it sure that in case of any dispute, despite the fact
that the cause of action is in India, those disputes can only be resolved outside the
country because in Justice Delivery System, they know it that delay is there and
for enforcement of any contract, it will take longer time. The commercial courts
are proposed to overcome the delay in judicial process and so far the Government
of India is committed to create an FDI friendly environment to attract more
foreign investment in economic growth of the country. In the ‘Ease of Doing
Business Report, 2015 of the World Bank, India has slipped to 142 out of 189

countries.
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There is an endeavour. I am happy that the Government is very conscious
of this fact and if this happens, then it is a feather in the cap of the Government. In
our country, there is an endeavour from the Government to improve this position
of the country by placing it within top 50 countries of the world.

Now, if we see the Bill, basically, it creates courts where the original
jurisdiction of the High Court is also there. But so far the original jurisdiction of
the five High Courts, namely, Chennai, Kolkata, Mumbai, Delhi and Himachal
Pradesh, is concerned, I fail to understand this because the original jurisdiction of
the High Court was created during the colonial time and that was created to serve
the purpose of the colonies. Still, we are continuing with it. No doubt, recently the
amendment was made in the Delhi High Court Original Jurisdiction Act with
respect to enhancing the jurisdictional limit from Rs.20 lakh to Rs.2 crore. Now, in
the present Bill, the limit is only Rs.1 crore.

So far as Delhi is concerned, it will be a problem. If the cases are
transferred on account of the Delhi High Court Bill, then those cases will go to the
district court but under this Bill Rs.1 crore limit is there. So, my suggestion to the
hon. Law Minister is that either the original jurisdiction of all the High Courts may
be repealed and uniform jurisdiction of all the High Courts to be created in the
country or in the alternative, so far as the Delhi Act is concerned, there also the
limit may be increased to Rs.2 crore.

The commercial dispute has to be heard by experts with demonstrable
expertise than those people having the commercial law because it is not the
institution that we are creating. The judge who is manning the court is very
important. We can see the quality of judgment when we appoint specialised judges.
Specialised judges can only be appointed by a transparent method. We have to
evolve a transparent method of appointment of judges and appoint those judges
having specialised knowledge in commercial law because we are in a globalised
economy and specialisation in every subject is very necessary. That is why, we are

talking about the All-India Judicial Services whereby we can recruit judges. Just
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like the Indian Administrative Service, Indian Foreign Service, Indian Forest
Service, Indian Police Service, we can recruit the judges in commercial courts,
especially, those who are having knowledge in commercial law. But if we are
recruiting judges having knowledge of general law and not having specialised
knowledge of commercial law, then the same situation will arise where it is not the
system which would fail us but we will fail the system itself. So, we have to devise
that method also. By this method, since a large number of Tribunals are there, the
cases will automatically be transferred after the coming into force of this Act and
the delay which is being caused in the Tribunals like Competition Appellate
Tribunal, Debt Recovery Appellate Tribunal, Intellectual Property Rights
Appellate Board, Company Law Board, National Company Law Tribunal,
Security Appellate Tribunal, Telecom Dispute Settlement and Appellate Tribunal,
will be reduced. So, the cases will go to the Commercial Appellate Division of the
High Court to hear appeals arising out of these Tribunals.

So, time limit has also been prescribed under this Bill. Under this Bill, the
oral and written argument should be completed within the stipulated time by the
advocates and the Judge is also required to give the judgement within the
stipulated time. He cannot keep the judgement pending after hearing the
arguments for more than three months. These are all welcome moves and I
congratulate the hon. Law Minister that by this process the commercial dispute, at
least, will be decided within the stipulated time.

We are also seeing that in article 226(3), the amendment was made long
back that in case the ex-parte interim order is passed by the court and in case any
application is moved, then that application has to be decided within a period of 14
days. Our experience shows in how many cases those applications are being
disposed of! So, it is not the law but at the same time it is the implementing

agency which has to be taken care of.
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So, enforcement is also a very important aspect of the matter. No doubt, in
the present case no provision has been made to file any appeal or further
proceeding against the interlocutory order made because there is no final
adjudication. In case such type of provision is there, then it will certainly delay the
process for disposal of the cases because the very purpose for disposing the cases
within six months will be frustrated.

Apart from this, in advanced countries in Europe and America, the process
of pre-litigation mediation is there. Any party approaching any process of court
can have a pre-litigation mediation and around 75 per cent cases are resolved by
this process. But in our country we are not finding such any law. No doubt, the
Arbitration and Conciliation Act is there but that cannot redress their grievance.
Pre-litigation mediation is entirely different where without invoking the
jurisdiction of any court or authority one can have a pre-litigation mediation,
where both parties get together and decide whether they can argue their cases at
their own level and they can dispose of the matter without approaching the court.
If this provision is taken into consideration, like other countries we can also
mitigate these grievances to a large extent and around 75 per cent cases can be
reduced in our country. Thus, the pendency of cases can be reduced to a large
extent. So, it is also one of the big judicial reforms. This judicial reform is the
need of the hour.

In respect of some of the provisions, I would like to make a few things clear.
In respect of provision regarding commercial dispute, the definition has been
given under Section 2 (c). My suggestion to the hon. Law Minister is that instead
of doing this, we can include all those Acts which are dealing with the commercial
disputes. It is because we have a galaxy of Acts, which deal with the issue of
commercial disputes. Those Acts can be clubbed together and can be made as a
part of the Schedule of this Bill. Whenever any Act is enacted, the principal Act
can be amended and added. Otherwise, the definition of the word ‘commercial

dispute’ is very exhaustive and can create a lot of problems in deciding whether a
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particular dispute is a commercial dispute or not. So, it is better if a particular
enactment defines the commercial dispute. Otherwise, some of the disputes of that
Act would fall within the definition of the commercial dispute which has already
been given and some of the disputes will not fall within the meaning of the
commercial dispute. So, it is my suggestion to the hon. Law Minister that though
the word ‘commercial dispute’ has already been defined, it again needs to be
reviewed. Not only this, it may include the Schedule along with the Bill, including
all the Acts.

Since we are creating these courts and they are the new courts, we have to
establish them on a pilot mode. Otherwise, what will happen is that the cases from
various tribunals will be transferred to these courts. The question that comes is
whether we require transferring of those cases pending with various courts or not.
They may be at various stages; some of the cases will be at advanced stage of
hearing; and some of them will be very old. If all the cases are transferred
altogether, the system may crumble itself. So, we have to take into account that we
establish these courts on pilot basis. Not only this, we have to create adequate
funds, the state of the art infrastructure and human resources including judges and
staff. So, this is to be taken care of. Otherwise, the very purpose for enacting this
Act will be a futile exercise.

So far as pecuniary jurisdiction of the original High Court is concerned, |
have already stated that it will create basically a chaotic situation in respect of
Delhi High Court where the original jurisdiction of the Court is Rs.2 crore whereas
in the present case it is only Rs.1 crore. Below rupees two crore, all the cases
from the High Court shall be transferred to the district courts. But herein, by this
Act, all the cases above rupees one crore will be transferred to the High Court. So,
this controversy has to be resolved and taken care of.

There is an official amendment in regard to appointment of judges. So far
as appointment of judges in the commercial courts is concerned, it is to be made

by the High Court whereas Articles 233 and 234 of the Constitution specifically
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provide that the appointment of judges in the district courts and the appointment of
judges in the munsif courts is to be made by the State Governor in consultation
with the High Court and by the Governor in consultation with the Public Service
Commission respectively. After the official amendment, which I have received
today, it has been clarified.

Sir, I have been allotted 30 minutes because the first speaker of my party
took only five minutes. ... (Interruptions) 1 extend my thanks to him.

Sir, an official amendment is there on this issue which the hon. Law
Minister has brought. Otherwise, we would have been required to amend the
Constitution. The Constitution provides for appointment of judges in the district
court to be made by the Governor of the State in consultation with Chief Justice of
the High Court and the appointment of judges in the Subordinate Judiciary is to be
made by the State Governor in consultation with the Public Service Commission.
So, in case the appointment of judges in the commercial courts is to be made by
the High Court only, then it is in contravention of the mandate of Articles 233 and
234. Therefore, an official amendment has been brought so that the appointment
shall be made in consonance with Articles 233 and 234. For this purpose, I extend
my thanks to the hon. Law Minister.

Not only for the purpose of disposing of commercial litigation and
commercial disputes, the time has come for having other specialised courts as well.
We are having specialised professors and we are having specialised doctors. Then,
why are we not having the specialised courts in our country? If we have
specialised courts, then our justice delivery system will also be of international
level. As a result, the FDI will increase and consequently, the economy of the
country will grow.

There are two types of justice delivery system — criminal and civil. In these
commercial courts, we have to spend a huge amount of money. For whom do we
do it? The arguments also came that this money is spent for deciding disputes with

respect to big companies, whether they are domestic companies or international
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companies. Who is paying for it? Why should the Government pay for it? Why
should it be done at the cost of the Public Exchequer? So, we have to make a
distinction between the criminal justice delivery system and the civil justice
delivery system.

So far as the criminal justice delivery system is concerned, it is the
sovereign duty of the Government, but so far as civil justice delivery system is
concerned, it is a service being rendered by the Government. So, for that service,
the Government should be compensated suitably. For this purpose, a professional
cost accounting wing should be established in every High Court. It should assess
the amount to be charged and how much court fees needs to be levied from a
particular litigant. Or, it may fix a common court fee for this purpose. It should
also look into the issue of adjournment.

Since I come from the legal fraternity, I know the adjournment part of
litigation process. No doubt, the adjournment part has been curtailed and taken
care of. No adjournment is permissible, but the cost has not been provided. The
cost should be provided for seeking an adjournment and it should increase
gradually. It should be a particular amount for the first adjournment, and thereafter,
for the second, third and fourth adjournments it should increase gradually. It
should work as a deterrent for those persons who are seeking adjournment and
adopting the delay tactics.

We can enact the law, but at the same time enforcement is equally very
important. Articles 145, 227 and 229 provide the Supreme Court and High Court
to frame rules subject to the law made by the Parliament or State Legislatures
respectively. So, the Supreme Court and High Court are required to provide it in
the law with respect to case management, cost management and time management.
Hence, all these factors are to be taken into consideration, and then only we can
implement this law properly and instil faith in the justice delivery system.

Now, in arbitration, conflict can also be there. So, as regards the Arbitration

and Conciliation Act and commercial courts, the choice should be given to the
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litigant. If one approaches for arbitration and thereafter he is coming to the
commercial court, but in case one approaches for arbitration, then the sunset
clause should be there and it should come to an end. I am saying this because
arbitration is the choice of the litigant. Once they go there, then ultimately, they
should not be permitted to touch the fountain of justice by way of approaching the
commercial courts. Otherwise, it will again delay the justice delivery system.
Further, the verdict given by the arbitrator should also be binding on him.

Sir, I thank you very much for affording me an opportunity to participate in

the debate.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you, Mr. Deputy-Speaker,
Sir.

I rise to oppose this Bill. The Statutory Resolution disapproving the
Ordinance was in my name but unfortunately I could not be present on that day
because of the boycott in the Parliament; so, the Statutory Resolution was taken up
but it was not moved and the discussion was postponed for today.

First of all, even the introduction of this Bill before this House and the
discussion on this Bill is against the Rules of Procedure and Conduct of Business
in the Lok Sabha. I would say that this Bill has originated as a part of the
recommendations in the 188™ Report of the Law Commission. As a part of those
recommendations, the Commercial Courts and Commercial Appellate Division of
High Courts Bill, 2009 was introduced in this House and it was passed by this
House. Subsequently, it was transmitted to the Rajya Sabha. When it went to the
Rajya Sabha, there was a dissenting view expressed by many Members in that
House. Therefore, it was again transmitted or referred to the Law Commission.
Subsequently, the Law Commission submitted a new report, the 253™ Report.

On the basis of the new report, a new Bill was drafted and presented before
the Rajya Sabha on the 24™ April, 2015. The interesting fact to be noted is that
when it was introduced, the Bill was directly referred to the Standing Committee.
When the Bill was pending before the Standing Committee, the Ordinance was
promulgated. That is why I had given a Statutory Resolution to disapprove the
Ordinance. The matter is pending scrutiny of the Standing Committee, which is a
Joint Committee consisting of Members of the Lok Sabha and the Rajya Sabha. So,
the matter is under scrutiny of this House but an Ordinance is promulgated and in
order to replace the Ordinance a new Bill is introduced in this House during this
Winter Session when an identical Bill is still pending in the Rajya Sabha and the
matter is under the scrutiny of the Standing Committee.

Though I may not use the word ‘callous’ to describe the Bill drafting and

legislative process, you may kindly see how it has been done. When the Bill was
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under scrutiny of the Standing Committee and the Report has not been submitted
to the House, the Bill is taken for consideration. The Bill has been taken for
consideration on the last day though the Standing Committee Report has not been
submitted before this House. ... (Interruptions) All right, it was submitted in the
morning; in the afternoon you have moved for consideration and my Statutory
Resolution is killed!

The way the legislative process is going, the Treasury Benches are not
serious and the Opposition is also not serious. The very purpose of the legislature
is to make law or to legislate. Unfortunately, the procedure, rules and the
legislative process is being taken for granted. That is the first objection which I
would like to raise. It is against the Rules of Procedure and Conduct of Business
of this House and also against the basic principles of Constitution. I will come to
that in a second.

Coming to this Bill, why I am opposing this Bill is, all the enactments or
the legislation coming in this House is for ease of doing business. We have passed
last week, the Negotiable Instruments Act. The next Bill which is coming before
the House is Arbitration and Conciliation Bill. Then we have the Land Bill.
Almost all the legislation which is being aggressively pursued by this Government
is for ease of doing business and not for the common downtrodden people of this
country. Can you suggest any Bill which is for the common people of this country?

After assuming power, during this one-and-a-half years of power in
Government can the Government suggest or cite an individual Bill which is a
beneficial legislation as far as the common people are concerned? Has any such
original Bill been introduced in this House? They keep on saying that this is the
original Bill. Every legislation is for the rich, the corporates, for the haves and not
for the have nots. This is the thinking and mindset of this Government. How
much interest the Government has taken in promulgating an Ordinance when the

Bill is pending for consideration of a parliamentary Standing Committee? What is
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the urgency and what is the extraordinary situation in promulgating such an
Ordinance? Can the Government explain it?

There was no exigency. The only thing is to by-pass the Rajya Sabha. The
Bill was pending in the Rajya Sabha under the scrutiny of the Standing Committee.
The Government has to by-pass the Rajya Sabha so as to introduce the Bill in the
House and for that purpose the Government has promulgated an Ordinance and in
order to replace the Ordinance the Bill is introduced in the House. The indirect
way by which the Bill is being pushed through or bulldozed through the Lok
Sabha with the huge majority of the Government is my first objection.

Sir, I now come to the contents of this Bill, This Bill has been introduced
with a bona fide for the rich corporates to have a fast track mechanism for disposal
of commercial disputes of specified value of Rs.1 crore or more. You may kindly
see the constitution of commercial courts at the district level, constitution of
commercial division courts in the High Courts and the commercial appellate
division in the High Court. I reasonably believe that Shri P.P. Chaudhary will
endorse the view which I am going to make. Shri Satpathy has also touched upon
that issue.

Sir, I am referring to the definition clause, Clause 2 (c). In my limited
experience of legislative process this is the first time in the House that the
definition is being stated in such a way. Sir, I may be given some time so that I
can substantiate my point. Clause 2 says:

“Commercial courts mean commercial courts constituted under sub-
section 1 of section 3.

(c) Commercial dispute means a dispute arising out of (one to 21)
various kinds of commercial transactions in which dispute arises. ”

Everything under the sun will come within the definition. Kindly see 22 which
says:

“Such other commercial disputes as may be notified by the Central
Government.”
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Now whatever will be the whims and fancy of the Central Government that
will be a commercial dispute.  Then my humble clarification from the hon.
Minister would be as to why these 22 sub-clauses are there. Instead of having
these 22 sub-clauses, you can very well say that a commercial dispute means a
dispute arising out of a commercial transaction and such other commercial
transaction as may be prescribed by the Central Government. It means the right of
the Parliament to define what is a commercial dispute is being taken away from
the Legislature by the Executive with the connivance of this Government for
which I cannot agree. I have moved an amendment for this. Kindly that
amendment may be carried out. Otherwise, what is the meaning of legislation.
The Executive is given ample power to define what is a commercial dispute. Even
the Parliament is not having the authority to define the crux of the legislation.

The same thing is there for specified value also. I am not going into the
provisions because of the paucity of time. In respect of specified value also it is
being described that it would be not less than Rs.1 crore or more as prescribed by
the Central Government. So the specified value of the commercial dispute will be
determined by the Government or the Executive. What is a commercial dispute
that will be determined by the Executive and what is the intent of the legislator, it
is still not known. The hon. Minister or the Government is submitting to the
Parliament that you pass the law and we will define the commercial dispute later
according to the whims and fancy of the Government. This is not a due process of
law making. That is the point which I would like to make.

As regards Chapter V of the Bill, there is a provision regarding transfer of
pending suits in various courts. Section 15 (1) says:

“All suits and applications, including applications under the
Arbitration and Conciliation Act, 1996, relating to a commercial
dispute of a Specified Value pending in a High Court where a
Commercial Division has been constituted, shall be transferred to the
Commercial Division.”

Clause 10 says:
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“Where the subject-matter of an arbitration is a commercial dispute
of a Specified Value and —

(1) If such arbitration is an international commercial arbitration, all
applications or appeals arising out of such arbitration under the
provisions of the Arbitration and Conciliation Act, 1996 that
have been filed in a High Court, shall be heard and disposed of
by the Commercial Appellate Division where such Commercial
Appellate Division has been constituted in such High Court.”

So this has been stated in Clauses 10 and 15... (Interruptions).

HON. DEPUTY SPEAKER: He is explaining it in his own way. The Minister
will reply to him. You need not worry.

... (Interruptions)
HON. DEPUTY SPEAKER: You need not explain to anybody. You come to the
point.
SHRI N.K. PREMACHANDRAN (KOLLAM): In Clause 2, 22 items are
described to explain what a commercial dispute is. What about 22™%? Chapter V
of the Bill deals with the transfer of pending suits and application under the
Arbitration Act to the commercial courts. It is also contradictory. I will explain it
once again.
HON. DEPUTY SPEAKER: Mr. Premachandran, you come to the point. You
need not explain it again. There is paucity of time.
SHRI N.K. PREMACHANDRAN: Soon we are going to take the Arbitration and
Conciliation (Amendment) Bill, 2015. In that, there is no definition as far as
commercial dispute is concerned.
17.00 hours
There is no definition as far as the commercial disputes are concerned. There is no
definition as far as the commercial courts, or the commercial Divisions or the
Commercial Appellate Tribunals are concerned. What is the basic principle of
legislative process? If you draft legislation, then the legislation should be distinct,

independent and comprehensive. If you go through the Arbitration and



16.12.2015 187

Conciliation Act, all the arbitrations which are related to the commercial disputes
are to be transferred to the commercial courts or commercial Divisions or
Commercial Appellate Division. What does it indicate and what does it mean? The
Arbitration and Conciliation Bill of 2015 is silent about the definition of
commercial dispute. Even this Act also is silent about the arbitration proceedings.
So, there is an alternative dispute redressal mechanism in the Arbitration and
Conciliation Act. There i1s also a constitution of High Court and the original
jurisdiction is given as far as the international commercial jurisdictions are
concerned. What mechanism will be applicable in a case where the specified value
is more than Rs. One crore which is also a commercial dispute. I would like to
know whether such a case will be decided by the High Court as per the original
jurisdiction envisaged in the Arbitration and Conciliation Act or it will be done by
the Commercial Division. That is why I am saying that either in the Commercial
Act or in the Arbitration and Conciliation Act this matter has not been specified,
defined and explained. So, that contradiction has to be explained by the hon.
Minister in respect of ... (Interruptions)
SHRI KIRTI AZAD: Arbitration is always outside the court and not inside the
court... (Interruptions)
HON. DEPUTY-SPEAKER: Shri Premachandran, you make your points.
SHRI N.K. PREMACHANDRAN : Then you have not read the Arbitration Act.
As per the proposed Act the original jurisdiction for an international commercial
transaction will be High Court... (Interruptions) If the hon. Minister can convince
us on this, then it is all right. We are going to create a new court as per the
Arbitration and Conciliation Act in which the original jurisdiction is going to be
provided. This contradiction has to be explained as far as these two Acts are
concerned.

The third point is regarding article 14 of the Constitution. I feel that if this
legislation goes to the Supreme Court, or High Court, definitely this will be struck

down. This is why because commercial dispute which involves Rs. One crore or
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more is being given a special treatment. As per article 14 of the Constitution, there
should be equality before law and equal protection of law. The discrimination
should be justified on reasonable grounds. What is the reasonable ground? Hon.
Member Shri Satpathy read out the provision regarding oil exploration. Who 1is
doing these oil explorations and coal mining and all those activities which result in
commercial disputes? From the hon. President to the police constable, from the
Prime Minister to the peon, all are equal before law. If that is the case, in the
judicial system, the Multi-National Companies and the rich people in the country
are dealing with huge amounts of commercial transactions. They are getting a
special treatment in the judicial system. This is absolutely a discrimination against
the poor common people in this country.

Therefore, my point is that this provision or this Bill is against the principle
of equality before law and equal protection of law. Otherwise, the Government has
to substantiate the reason for this... (Interruptions) Your classification is that rich
will be getting speedy justice and poor people will be getting delayed justice. That
classification is not a reasonable classification. If my commercial dispute is in
respect of Rs. 10 crore, then I will be having a special preference in the High
Court and I can have an original jurisdiction in the High Court and the dispute will
be resolved within a maximum period of 18 months, but a poor man whose
commercial dispute involves a sum of Rs. 10 lakh, he will be have a lesser
preference. This means that a poor man will have a poor treatment and the rich
will have a better treatment.

Is it a reasonable classification, Shri Chaudhary? ... (Interruptions) Is it
that family courts are exclusively for a particular class of people? There is no
distinction in family courts as rich family and poor family. If it is a dispute in the
family of Reliance, then their cases will be heard first and if it is a case in the
family of a common worker’s family, then that will be heard later. There is no
such provision. It is exclusively for family matters and that is common for all,

whether they are rich or poor. Here, in this Bill, I make a very serious allegation
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that we, the Parliament, are making a classification like poor versus rich.
(Interruptions)
SHRI P.P. CHAUDHARY: The Supreme Court and the High Court have already
created it in the month of July.... (Interruptions)
SHRI N.K. PREMACHANDRAN : That is why, I am asking as to why the Bill is
withdrawn from the Rajya Sabha. Why was this Bill withdrawn from the Rajya
Sabha? The elders have shown all these points. That is why, the Bill was again
referred to the Law Commission and it has again come back. It is because of
political influence and political pressure, and the influence of the multinational
corporates on the Government. That is why, the Bill has again come with the
recommendations of the Law Commission.

My point is, this has to be taken care of as far as poor and common people
are concerned. You have said that delay defeats justice. Yes, it is absolutely a
common principle. So, considering all these points like from the date of the
introduction of the Bill in 2009, the introduction of the Bill in Rajya Sabha,
sending it to the Standing Committee, promulgation of the Ordinance and further
replacing the Ordinance, things are done in a hurried manner. There is haste and
hurry so as to pass this Bill and this itself means that it is not for the common
people of the country and it is only for a particular class of the society.

So, I strongly oppose this Bill.
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"SHRI SHER SINGH GHUBAYA (FEROZEPUR) : I thank you, Hon. Deputy
Speaker Sir, for giving me the opportunity to speak on the important bill — “The
Commercial Courts, Commercial Division and Commercial Appellate Division of
High Courts Bill, 2015”. This is a wise and sagacious move by the Hon. Minister
and I congratulate him for this timely initiative. It is the need of the hour and I
rise to support this bill.

Sir, several Hon. Members have given their pertinent suggestions regarding
this bill. I would like to speak on the issue of empowering the Panchayati Raj
institutions. Lakhs of cases are pending in various courts. If trivial or small cases
could be dealt at the level of Panchayats, the burden on higher judiciary will
decrease. So, the cases should be sorted out on the basis of their nature or their
value. The lower courts can dispense justice in the cases that are not of very high
value or importance. Only cases of very high value or importance should be taken
up by the higher judiciary.

Sir, it is a known fact that the rich, the influential and the business
magnates and tycoons wield immense clout. They are able to get speedy justice
and have the capability to influence the legal system in their favour. However, the
poor people do not stand any chance at this level and justice is delayed for them.
They cannot bear the costly litigation and justice becomes a casualty in their case.
Thus, the poor people lose out to clout and wealth. So, the cases should be
evaluated in the beginning and the Panchayats should also be involved, depending
upon the nature and value of the cases.

Hon. Deputy Speaker Sir, the same holds true for criminal cases or cases
pertaining to financial irregularities or banks. Over 2 crore cases are pending in
the courts. Although Lok Adalats have tried to dispense speedy and economical
justice, but the rot in the system has not yet been fully stemmed. The sheer
number of cases is overwhelming. So, timely and speedy dispensation of justice is

needed. Disposing of cases within a fixed time-frame is one solution to the

* English translation of the speech originally delivered in Punjabi.
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problem. It will go a long way in providing justice to the poor. Although, all are
equal in the eyes of law, but in reality, influential and rich people are more equal
than others. Hence, I urge upon the Hon. Minister to kindly look into my
suggestions seriously.

Sir, the criminal cases bring out the worst flaws in our judicial system.
People are wrongly convicted at times in cases of Cr Pc 302. So, justice becomes
a casualty at the alter of clout and influence wielded by the rich and the powerful.
The Government must come to the aid of the poor people. They cannot be left in
the lurch. It is the responsibility of the Government in a welfare state to ensure
that speedy justice is provided to the poor and the common man without fear and
favour.

Sir, there should be transparency in the banking transactions. Farmers
generally take agricultural loans. If their standing crops are destroyed due to
natural calamities, the farmers fail to return their loans in time. Similarly, small
industrialists take loans from the bank for setting up industries. However, if their
industries fail due to any reason, they too are not in position to repay their loans.
The interest keeps on accruing. So, the Government must bail out such hapless
people.

Sir, in the end, let me say that the small families will gain out of this bill.
The amount of Rs.10,000/- will be sufficient for them. I urge upon the Hon.
Minister to make the necessary change in the bill. This is a landmark bill and I

support it. Thank you.
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THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Mr. Deputy Speaker, Sir, at the outset I thank all the hon. Members
who have participated in this debate. Even though the Bill is for a particular issue,
my friends have traversed almost all the areas of the Judiciary, right from
appointment of judges, criminal justice delivery mechanism etc.

HON. DEPUTY SPEAKER: That is the practice in the parliamentary system.
SHRI D.V. SADANANDA GOWDA: Yes Sir. I thank them only for this. There
are so many areas which need to be taken care of and they have been brought to
my notice by my friends here.

Now I would like to say few things about this Bill. What is the intention of
bringing this Bill? I made it very clear to the House that the purpose of the Bill is
to accelerate economic growth, improve the international image of the Indian
justice delivery system, and the faith of the investor world in the legal culture of
the nation. Today everybody spoke about ease of doing business and we all know
what the ranking of our country is. But nothing has been done to take it forward.
So, this is an attempt to take our country forward so that our ranking goes up in the
Ease of Doing Business Index of the world. This Bill has been brought only with
that aim in mind.

With regard to commercial cases, we need speedy and time-bound disposal.
That is the need of the hour. Some of my friends have stated that in Singapore, the
time consumed for disposal of a commercial dispute is 125 days and in our
country it is more than four years. So, we need to improve the situation and we
have to make an attempt to see that speedy disposal is brought.

Then, ease of doing business is another area which needs to be taken care of
because we are a developing country. A country like India can go forward only
when you accelerate this process. Commercial disputes require better
understanding and specialization. So, continuously keeping some judges who are
not specialized in the subject also creates delay in the disposal of the cases.

Commercial disputes involve complex facts and complex question of law. Here, in
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the Bill we have made a provision as to how persons who are specialized in
commercial matters would be posted and how they are to be trained. So, to say
that this Bill has been brought only to favour some industrialists, big people and it
violates article 14 of the Constitution is not correct. I do not understand the
argument of my learned friend Shri N.K. Premachandran. He is one of the best
parliamentarians I have seen. Now there are special courts like Family Courts to
deal with family disputes; there are special courts to deal with corruption cases;
there are Gram Nyalayas and TADA Courts etc. Similarly, commercial matters
should be dealt with separately. So, this Bill does not violate article 14 of the
Constitution and it does not infringe upon any right of poor people. I would like
to inform my friend Shri N.K. Premachandran that by taking away commercial
matters from the normal courts, they can deal with other cases quickly and speedy
disposal can be brought about. Automatically, the number of cases will be
lessoned in that court and speedy disposal will also be there. We should see the
other side of the coin also. When we say all these things, there should be some
basis.

I would like to answer the question raised by hon. Satpathy ji. He raised
two valid points. One of them is, what was the necessity of an Ordinance when
the Bill was pending in the Rajya Sabha? Shri Premachandran has also raised the
same issue. He also said when the Bill was pending and the Standing Committee
has not submitted its Report, why have you brought out this Bill in this House in a
hurried manner? Shri Premachandran knows very well that his friends are not
allowing that House to function. Nothing can be taken there. At least, after
hearing the debate in this House, let them think that this Bill is one of the best
Bills and that should be passed in the Upper House. Recently, we passed a Bill, the
Delhi High Court (Amendment) Bill, 2015 where we have enhanced the
jurisdiction of the District Court of Delhi from Rs. 20 lakh to Rs. 2 crore. There
were agitations and other things. Hon. Deputy Speaker knows it very well as to

how the agitations were going on for a long time and finally we got this Bill
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passed. Almost all the parties supported this Bill. After it was passed, we got the
President’s assent, and we wanted to notify it. Meanwhile, the proposal of
bringing this Commercial Courts Bill was also tabled. In Commercial Courts Bill,
the original jurisdiction of the Delhi High Court is Rs. 2 crore and above. Once
the Delhi High Court (Amendment) Bill is notified, automatically all the cases of
commercial disputes below the value of Rs. 2 crore will be transferred to the
District court. If the Bill relating to commercial disputes will be passed, then again
the disputes of commercial nature of more than Rs. 1 crore have to be taken back
to the High Court. So, there will be confusion not only for the litigants and
advocates but also there will be delay in the disposal of these cases. So, we
thought it fit that both these legislations should be brought together. As a result,
the Delhi High Court Bill was notified and simultaneously, the Commercial Courts
Ordinance was promulgated. Afterwards, we wanted to bring the Bill before the
Parliament. For that reason, I would like to inform my friend Shri Premachandran
that this Bill is not there in the Upper House. It has already been withdrawn.
Only this Bill, which you are debating here, is there. Satpathy ji, we promulgated
this Ordinance in Delhi just to avoid confusion. Now, we are bringing this Bill
before Parliament.

Sir, a few of our friends said that, it ought to have been referred to the
Standing Committee again. The Standing Committee submitted its Report on the
9™ of this month. When the Standing Committee was taking evidence from
various stakeholders, the Ordinance was brought to the knowledge of the Standing
Committee. In its Report everywhere they observed that this Ordinance has been
promulgated and concurred with it. Except in a few areas, they concurred with the
present Bill. Certainly, I can rely upon the 78" Report of the Commercial Courts
and Commercial Divisions and Commercial Appellate Divisions of High Court
Bill, 2015. This was the Bill which was withdrawn in the Rajya Sabha. ...

(Interruptions)
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SHRI M.B. RAJESH (PALAKKAD): The Committee has not concurred with one
thing, that is, regarding appointment of judges. ... (Interruptions)

SHRI D.V. SADANANDA GOWDA: I have brought an official amendment after
going through the Report. After seeing the versions of the Committee Members
and the Chairman, I have brought an official amendment, which is before the
House. ... (Interruptions) 1 will not again answer that because there may be views
that the rights of the Legislature have been taken away and the rights of the State
Government have been taken away. That will be complied with by bringing that
amendment.

This Report says:

“The Committee also notes that the Ordinance issued by the
Government has omitted Clause 14 of the Bill and thereby excluded
all the six Tribunals/Boards from the appeal to be heard and
disposed by the Commercial Appellate Division of the concerned
High Court. The Committee is in agreement with such exclusion.”

The Committee has observed in so many areas. It says:

“The Clause 5(3) of the Bill, however, gives that power to Chief
Justice of the High Court concerned. This is not in conformity with
provision under Article 233 of the Constitution. The Committee
feels that the appointment of judges of Commercial Courts ...~

Finally, it says:

“The Committee also takes note of the Clause 3(3) of the Ordinance
issued by Government on the 23rd October, 2015. The said Clause
empowers the State Government in consultation with the concerned
High Court to appoint judges of Commercial Court from the Higher
Judicial Service of the State. The Committee feels that this Clause is
in conformity with the constitutional scheme.”

So, all the matters had been debated and discussed, and the 780 Report was
submitted by the Committee.
My friends raised certain small queries. Some of the Members mentioned

about pecuniary jurisdiction, and asked as to why it should be only Rs.1 crore and
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above. Some Member has said that it should be Rs.50 lakh; some other Member
said that it should be more than Rs.10 crore or something like that.

Section 2 (1) (i) gives a direction to the Central Government to increase the
limit, one of the corresponding requirements is that at any time the specific value
by notification may be increased. After some time, if the Government feels, it can
certainly enhance the pecuniary jurisdiction of the court as per the provision that is
provided under the Act.

One of my friends asked as to why appeal has to be made in the High Court
only. There are few High Courts in Chennai, Kolkata, Mumbai, Delhi, Himachal
Pradesh, and other States. They have got some original jurisdiction. Where there
is an original jurisdiction, the Commercial Bench will be established there and
Commercial Appellate Division also will be there. That will be a Bench consisting
of two judges. So, automatically the appeal will go from the original side to the
appellate side. Other appeals will go directly from the district court to the appellate
division. So, there is also clarity.

I do not want to explain Sections 3 and 4, which deals with the appointment
of judges because this has been observed by the Committee and that Committee
concurred with it.

Sir, some of my friends talked about judicial reforms, pendency of cases
with regard to appointment of judges and all those things. Practically, my friend
said that there is a huge pendency, it is increasing and no steps have been taken
either by the Government or by the judiciary to reduce the pendency in the courts.
It is not true. I will give certain facts. Shri M.B. Rajesh has raised this issue. The
pendency in the Supreme Court as on 31-12-2012 was 66,692.

But as on 30/11/15 -- these are the latest figures, which I have collected. --
it has reduced to 58,870 cases. But I do concede this huge pendency should not
be there.

SHRI M.B. RAJESH: Mr. Minister... (Interruptions)
SHRI D.V. SADANANDA GOWDA: Please wait. I will conclude, now.
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Practically, there is a small decrease in the pendency. It has started, now.
This Government has taken several initiatives and that is why so many cases have
been disposed of rapidly in various courts.

Sir, about pendency in the High Courts, as on 31/12/2012, it was 44.34
lakh; and as on 31/12/2014, it had come down to 41.53 lakh. Now, have also
started computation of courts. Phase I is completed; and the Phase II has already
been taken up. We will computerize all the courts. As on today, we have
computerized more than five crore disposed and pending cases. Nearly, 1.92
crore judgments have also been computerized.

Therefore, we are taking all these steps so that anybody, be it public, be it
litigant, be it the Advocate or be it the Judge, can very sell how many cases are
pending and how it can be taken up.

Sir, about pendency, in the District and Subordinate Courts, as on
31/12/2012, it was 2.68 crore but as on 31/12/2014, it had come down to 2.64
crore. So, the pending cases have been reduced by four lakh. The Lok Adalat is
doing extremely well. About a week back, a Lok Adalat was conducted and
nearly, 18 lakh cases have been disposed of by that Lok Adalat. Similarly, we
have brought so many legislations, especially the Motor Vehicles Act, Negotiable
Instruments Act, Commercial Disputes Act, and the Arbitration Act, which is
tabled for consideration.

So, Sir, all these imitations have been taken up by this Government; and we
will see that there will be a big reform in the Judiciary also. I hope that this Bill is
one the most important Bills, which is the need of the hour. It will have a bigger

impact on Judicial Reforms. Thank you.
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HON. DEPUTY-SPEAKER: The question is:

“That the Bill to provide for the constitution of Commercial Courts,
Commercial Division and Commercial Appellate Division in the
High Courts for adjudicating commercial disputes and for matters

connected therewith or incidental thereto, be taken into
consideration. ”’

The motion was adopted.

HON. DEPUTY-SPEAKER:The House will not take up clause-by-clause

consideration of the Bill.
Prof. Saugata Roy — Not present.
Shri N.K. Premachandran

Clause 2 Definition
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
Page 2, omit lines 36 and 37.” 3)

Page 2, line 40,--
after “immovable property”

insert “given as security or is subject matter of a commercial
dispute”.

4)
Page 21, line 42,--

after “immovable property”

insert ‘“given as security or is subject matter of a commercial
dispute”.

)
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Page 3, for lines 17 and 18,--

omit “or such higher value, as may be notified by the Central Government”.

(6)

Sir, about my Amendments No. 3 to 6, I may be permitted to just explain. I
am not against all these things. My point is that when we legislate things, they
should be in proper sense. My first Amendment is regarding Section 2 --
Definition. My submission is about ‘such other commercial disputes as may be
notified by the Central Government.” 1 would appeal to the whole House that this
is where we are going to start a new precedent, by giving the Executive an
authority to define what the legislature intends to legislate. This is not correct.
That is my Point No.1. It is a harmless Amendment and I hope that the Minister
will also reply on it as he forgot, while replying to the debate, to answer my
submission, which I made during my speech earlier.

Sir, another Amendment is very, very important. I think it is a mistake on
the part of drafting. Explanation says: ‘(a) it also involves action for recovery of
immovable property...”

Sir, kindly see. It says: ¢ Explanation-- A commercial dispute shall not
cease to be a commercial dispute merely because -- (a) it also involves action for
recovery of immovable property...’

That means, action for immovable property will also come within the
purview of commercial dispute. My Amendment is harmless. You kindly go
through it. Just that the proposal of Amendment coming from the Opposition

will be negatived, is not a healthy legislative process.
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What is my amendment? My amendment is that it also involves action for
recovery of immovable property given as security or subject matter of the
commercial dispute. If the immovable property is the subject matter of the
commercial dispute or if it is given as a security for the commercial transaction,
then it will come within the purview of the commercial dispute, otherwise, all the
actions for the recovery of the immovable property will definitely come within the
purview of the commercial dispute. This is part one.

Part two is correct. The response is correct. The second part of the
definition is absolutely correct. That will be a commercial dispute. So, here also,
my suggestion is given as security or as subject matter of a commercial dispute,
then the definition will come within the full definition of commercial dispute.
That is the thing which I would like to say regarding these two amendments.
Kindly approve these amendments.

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 3 to 6 to Clause 2
moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chaudhary — Not present.
The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.
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Clause 3 Constitution of Commercial Court,
Commercial Divisions and
Commercial Appellate Divisions

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:

“Page 3, line 35, -
for “one or more persons”
29 9

substitute “a person”. (7)

“Page 3, line 36, omit “or Judges”. (8)

Sir, in Clauses 7 and 8, a person will be appointed as a Judge.

206

Here,

persons will be appointed as judges of a court. Then, you have to draft ‘of courts’.

If you are drafting it and making it‘of a court’, then it will be singular. That will

be a person. That will be a person and the other one will be a Judge. There is

nothing harm for the Government accepting these amendments because even the

literal sense of this drafting is not correct for ‘a judge’ and ‘a person’.

HON. DEPUTY SPEAKER: I shall now put amendment nos. 7 and 8 to Clause 3

moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.
Clauses 3 was added to the Bill.
Clauses 4 to 6 were added to the Bill.
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Clause 7 Jurisdiction of Commercial
Divisions of High Court

Amendment made:

“Page 4, line 20, -
after “and filed”
insert “or pending”. ”’ (19)
(Shri D.V. Sadananda Gowda)
HON. DEPUTY SPEAKER: The question is:

“That Clause 7, as amended, stand part of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 Bar against revision application or

Petition against an interlocutory order

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
“Page 4, line 28, -
for “including”

99 95

substitute “except”. 9)
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HON. DEPUTY SPEAKER: I shall now put Amendment No. 9 to Clause 8 moved

by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That Clause 8 stand part of the Bill.”
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The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Clause 10  Jurisdication in respect of

Arbitration matter

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
“Page 4, for lines 47 and 48, -

substitute “of under the Arbitration and Conciliation Act, 1996.”.” (10)
“Page 5, lines 4 and 5, -

for “the Commercial Appellate Division where such Commercial
Appellate Division has been constituted in such High Court.”

substitute “the courts having jurisdication as per the Arbitration and
Conciliation Act, 1996.”.” (11)

“Page 5, lines 10 and 11,-
for “the Commercial Court exercising territorial jurisdiction over such

arbitration where such Commercial Court has been constituted.”

substitute “the courts having jurisdiction as per the Arbitration and
Conciliation Act, 1996.”.” (12)

Sir, Amendment nos. 10 to 12 are also having correction which I am
proposing. Everywhere in the provisions, it is being said that “Commercial
Appellate Division where such Commercial Appellate Division has been
constituted in such High Court”. There is no need of saying so. Under the
Arbitration and Conciliation Act, that will be the proper drafting of the Bill. If the

Government is interested, I am that moving that amendment.
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HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 10 to 12 to Clause
10 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
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Amendments made:

“Page 4, for line 47, -

substitute “of by the Commercial Division where such Commercial
Division (20)

Page 5, line 4, -

for “Commercial Appellate Division”

substitute “Commercial Division”. (21)
Page 5, line 5.-

for “Commercial Appellate Division’

substitute “Commercial Division”. (22)

(Shri D.V. Sadananda Gowda)

HON. DEPUTY SPEAKER: The question is:
“That clause 10, as amended, stand part of the Bill.
The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 and 12 were added to the Bill.
HON. DEPUTY SPEAKER: Prof. Saugata Roy — Not present.
Shri Adhir Ranjan Chowdhury — Not present.
The question is:
“That clauses 13 to 19 stand part of the Bill.”

The motion was adopted.

Clauses 13 to 19 were added to the Bill.
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Clause 20 Infrastructure facilities
HON. DEPUTY SPEAKER: Shri B. Vinod Kumar to move Amendment No.16 to
clause 20. Are you moving?
SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, I beg to move:
“Page 7, after line 28 insert,--
“(2) The Central Government shall constitute a panel of eminent and
objective financial experts comprising of chartered accountants,
company secretaries, economists, tax lawyers and such other experts
who may be consulted by the Commercial Courts, Commercial
Divisions or the Commercial Appellate Divisions of High Courts on
the relevant subject matter.” (16)
Sir, this amendment is only to fine tune Section 20. Section 20 deals with
training and continuous education for the judges. This amendment, which I moved,
is with regard to having financial experts. In the event if the judges want to have
an expert opinion, they may take their opinion. So, in order to have that facility, |
am moving this amendment because this is fine tuning the existing Act. I hope the
Minister will accept this amendment.
HON. DEPUTY SPEAKER: I shall now put Amendment No. 16 to Clause 20
moved by Shri B. Vinod Kumar to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That clauses 20 and 21 stand part of the Bill.”
The motion was adopted.
Clauses 20 and 21 were added to the Bill.
HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chowdhury — Not present.
The question is:
“That clauses 22 and 23 stand part of the Bill.”
The motion was adopted.

Clauses 22 and 23 were added to the Bill.
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Schedule
HON. DEPUTY SPEAKER: Shri B. Vinod Kumar to move Amendment Nos. 17
and 18 to Schedule.
SHRI B. VINOD KUMAR (KARIMNAGAR): I beg to move:
“Page 19, after line 28 insert, --
“4A. The Court shall, in addition to recording the oral evidence of
witnesses, also ensure video recording of the same.”. (17)
“Page 20, after line 38, insert,--
“Provided that not more than three adjournments shall be granted.”.
(18)
It is the same thing here also.
HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 17 and 18 to
Schedule moved by Shri B. Vinod Kumar to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That the Schedule stand part of the Bill.”
The motion was adopted.
The Schedule was added to the Bill.
HON. DEPUTY SPEAKER: The question is:
“That Clause 1, the Enacting Formula and the Title stand part of the Bill.”
The motion was adopted.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill, as
amended, be passed.

SHRI D.V. SADANANDA GOWDA: Sir, [ beg to move:
“That the Bill, as amended, be passed.”
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HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.

The motion was adopted.
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17.54 hours
STATUTORY RESOLUTION RE: DISAPPROVAL OF ARBITRATION
AND CONCILIATION (AMENDMENT) ORDINANCE, 2015
&
ARBITRATION AND CONCILIATION (AMENDMENT) BILL, 2015

HON. DEPUTY SPEAKER: Now, the House will take up Item No.24 and 25 —
Statutory Resolution and Arbitration and Conciliation (Amendment) Bill.

Shri N.K. Premachandran to move your Statutory Resolution.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I wish that
everybody like the hon. Member, Shri N.K. Premachandran studies the Bill, does
the homework and comes to the House and spends this much time so that we can
have an enlightened debate. I am really happy. We may agree or we may disagree
with him but I should appreciate the hard work done by him in studying all this.
This should be a model to us, and Parliament is meant for that purpose only.

Sir, that is why you have seen that almost all the recommendations made by
the Law Commission and then by the Standing Committee were agreed. But still
we discuss it for hours together. That is the beauty of democracy. That spirit has to
be kept in mind by all. I thought that I should at least compliment this one hon.
Member. It is not that there are not other Members, there are also many Members.
But particularly I mentioned about him.

SHRI N.K. PREMACHANDRAN (KOLLAM): I thank Shri Venkaiah Naidu, the
hon. Parliamentary Affairs Minister. ... (Interruptions) Thank you very much for
the observation made.

HON. DEPUTY SPEAKER: Let the hon. Minister move the Resolution.

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
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“That this House disapproves of the Arbitration and Conciliation
(Amendment) Ordinance, 2015 (No.9 of 2015) promulgated by the
President on 23 October, 2015.”

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to move:

“That the Bill to amend the Arbitration and Conciliation Act, 1996,

be taken into consideration.”

Mr. Dy. Speaker, Sir, this is another landmark Bill that this Government is
placing before the Parliament. Most of the commercial agreements between Indian
national/ companies and between Indian nationals and foreign nations/ companies
usually contain an arbitration agreement where parties agree to settle any
prospective dispute through arbitration instead of going to court. The Arbitration
and Conciliation Act, 1996 is the governing law regarding arbitration proceedings
and enforcement of foreign arbitral awards.

Our Government has under its active consideration proposals for making
Arbitration as a preferred mode for settlement of disputes by making it more user-
friendly, cost effective and for expeditious disposal of cases. The Law
Commission of India in its 246™ Report and Supplementary Report has
recommended various amendments in the Arbitration and Conciliation Act, 1996,
so that India may become a hub of International Commercial Arbitration.

Taking into consideration the Law Commission’s recommendations and
suggestions received from other stake holders we have decided to amend the
Arbitration and Conciliation Act, 1996.

Urgent steps were required to be taken due to the large pendency of cases in
courts and slow process of dispute resolution through arbitration. Due to this, India
does not enjoy a good position in contract enforcement in the World Bank Doing

Business Report and has been ranked at 178 out of 189 countries in enforcing
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contracts. Quick enforcement of contracts, easy recovery of monetary claims and
award of just compensation for damages suffered are absolutely essential to
encourage investment and economic activity. Hence, as Parliament was not in
Session and immediate steps were to be taken with a view to reduce the said
pendency, taking into consideration the Law Commission’s recommendations and
after considering other suggestions received, the Arbitration and Conciliation
(Amendment) Ordinance, 2015 was promulgated on 23™ October, 2015.

The Arbitration and Conciliation (Amendment) Bill, 2015 has been
introduced in this House to replace the Arbitration and Conciliation (Amendment)
Ordinance, 2015. The salient features of the Bill are as follows:

The Arbitral Tribunal shall make its award within a period of 12 months
from the date it enters upon the reference. Parties may however extend such period
up to six months. Thereafter, it can only be extended by the Court on sufficient
cause. Further, if the award is made within a period of six months, the arbitral
tribunal shall be entitled to receive additional fees, as the parties may agree, which
will be an incentive to promote quick disposal of cases.

Parties to dispute may at any stage agree in writing that their dispute be
resolved through fast track procedure. Award in such cases shall be given in six
months period.

A Model Fee Schedule is inserted in the Act for guidance of the High Court
for the purpose of determination of fees of arbitral tribunal, where the High Court
appoints arbitrator.

Neutrality of the arbitrators is ensured. When a person is approached in
connection with possible appointment of arbitrator, he shall disclose in writing
regarding existence of any relationship or interest of any kind which is likely to
give rise to justifiable doubts. Further, if a person is having specified relationship,

he shall be ineligible to be appointed as an arbitrator.
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The next one is to restrict the term ‘public policy’ because on the ground of
public policy, the parties used to go to the court and there were inordinate delays.
So, to restrict the term “public policy’ as a ground for challenging the award is also
there.

HON. DEPUTY SPEAKER: Hon. Minister, just stop for a minute.

Now, it is 6 o’clock. If the House agrees, we can extend the time of the
House until the Minister’s remarks and thereafter, the speech of Shri N.K.
Premachandran is over.

SEVERAL HON. MEMBERS: Yes.

SHRI M. VENKAIAH NAIDU: Today, let us conclude the Minister’s remarks
and then, the speech of Shri N.K. Premachandran. The Bill can be discussed
tomorrow.

SHRI D.V. SADANANDA GOWDA: An application to challenge the award is to
be disposed of by the court within one year.

Mere filing an application for challenging the award would not amount to
automatic stay of execution of the award. An award can only be stayed where the
court passes a specific order on an application filed by the party.

The court, while considering any application for appointment of an
arbitrator, shall examine only the existence of a prima facie arbitration agreement
and not otherwise.

The amendments proposed in the Bill will ensure that the arbitration
process becomes more user-friendly, cost effective and also leads to expeditious
disposal of cases.

Hence, I seek that the Bill may be taken for consideration.
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SHRI N.K. PREMACHANDRAN : Sir, the main reason behind my disapproving
resolution is that it is a well established constitutional position that an Ordinance
legislation under Article 123 can be promulgated only in an extraordinary situation
or in extraordinary circumstances. It is an independent legislation promulgated by
the Executive and not by the Parliament or the Legislature under Article 123. Also,
a very interesting fact to be noted is that as per Article 123, there is no provision in
the Constitution to replace an Ordinance by an Act of Parliament, but it is only by
means of parliamentary conventions and precedents, we are replacing an
Ordinance by means of an Act of Parliament.

Sir, this Ordinance route of legislation is not a good sign for good
governance. Recurrent promulgation of Ordinance is not good as far as
parliamentary democratic system of governance is concerned, but I do concede
with the Government that in certain extraordinary situations, inevitable situations,
the Government is forced to promulgate Ordinances in order to meet the urgent
situations.

As far as this Bill is concerned, that urgent situation is lacking. There is no
urgent situation in regard to this Bill. What was the urgent necessity of
promulgating an Ordinance with regard to the Arbitration and Conciliation
(Amendment) Bill of 2015? There is no urgency and nothing is there because this
Bill has been pending in Rajya Sabha for the last 12 years. The case of this Bill is
the same as that of the Commercial Courts Bill.

Sir, if you go through the aims and objects of the Bill, it is very clear that
this is also as per the recommendations contained in the 176™ Report of the Law
Commission.

SHRI D.V. SADANANDA GOWDA: Sir, I have no objection as far as the
arguments of Shri Premachandran are concerned, but there are precedents that
when a resolution to disapprove an Ordinance is tabled before the Parliament,
usually this will be debated along with the deliberations. There are so many

precedents. I will just take one minute to read out this.
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A resolution seeking to disapprove an Ordinance cannot bar the progress of
a Government Bill which seeks to replace that Ordinance. It was in the year 1957
itself. From then onwards, so many precedents have been there in Parliament. The
Speaker ruled out the point of order and observed:

“It is true that when once an Ordinance is promulgated, it has to be
placed on the Table of both Houses of Parliament soon after
Parliament assembles and it expires at the end of six weeks, even
earlier if a resolution disapproving of it is passed. The bringing of a
Bill before the House is one of the rights conferred under the
Constitution. Therefore, a Bill can be introduced in the House as
soon as the Ordinance is placed on the Table of the House, after the
House re-assembles.”

“...The further question is whether a Bill, which can be introduced
ought not to be taken up until the Resolution is disposed of on the
Bill, one has got a greater opportunity to discuss this matter than
even on a Resolution. Hon. Members may say whatever they have to
say from all points of view, whether the Ordinance should be passed
at all or in what respect it should be improved and so on. After all,
the Bill is only an extension of the Ordinance. Whatever can be said
on a Resolution, to throw out or disapprove the Ordinance, possibly
all the arguments can be made out here. In these circumstances, I do
not think that this House is not competent to proceed with the
Bill ...”

So, whatever is there, he can argue about it during the deliberations or
debate, but at this stage it is not ... (Interruptions)
HON. DEPUTY SPEAKER: No, he says that at this stage it has to be mentioned,
and if necessary you can answer it. This is what I have to say on this issue.
SHRI N.K. PREMACHANDRAN: Sir, I am fully agreeing with the hon. Minister.
Yes, from 1957 onwards, there have been precedents to replace Ordinance with a
Bill. But what I am saying is that there is no specific provision in the Constitution
to replace an Ordinance by an Act. This is the only point that I am suggesting.

There are lots of precedents from day one, and I am not disputing it and raising a
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point of order also. The point that I would like to make is that this Bill is pending
in the Rajya Sabha for the last 12 years.

In the 178" Report of the Law Commission, it recommended that the
Arbitration and Conciliation Act has to be amended. It is because the original Act
was of 1996. After the implementation of the 1996 Act, the experience shows that
it was intended for speedy disposal of cases relating to arbitration with least court
intervention. Actually, this was the purpose of the 1996 Act. Unfortunately, after
the experience, it has come to light that most of the provisions of the Arbitration
and Conciliation Act of 1996 were interpreted by the court and it was delayed. So,
the very purpose of the Act was defeated. Hence, the Law Commission has
recommended that a new amendment is required for having speedy and
expeditious disposal of arbitration cases so as to meet the ends of justice. Hence,
this Bill was introduced in the Rajya Sabha in 2003.

The point here is that this Bill was referred to the Standing Committee in
2003. ... (Interruptions)

SHRI D.V. SADANANDA GOWDA : No, no Bill is pending in the Rajya Sabha.
SHRI N.K. PREMACHANDRAN: No, not now. I will tell. Please bear with me.
In 2003, the Bill was referred to the Standing Committee, and for two years the
Standing Committee has conducted detailed and in-depth scrutiny of the Bill and
the Standing Committee had reported that it would be better to withdraw the Bill
as there were so many contentious provisions in the Bill. So, the Standing
Committee, which involves both Lok Sabah and Rajya Sabha, itself has reported
to the Rajya Sabha that you withdraw the Bill. In the year 2005 the Bill is
withdrawn as per the recommendation of the Standing Committee.

This Government, after coming to power and after assuming office, has
again referred the matter to the Law Commission, and the Law Commission has
submitted its 246" Report — amendments to the Arbitration and Conciliation Act,
1996. This was submitted in August 2014, that is, during the time of this NDA

Government. This Government has drafted this Bill.
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What is the right course of action? This is my point because a Bill that was
introduced in the Rajya Sabha; sent to the Standing Committee; the Standing
Committee had a thorough legal scrutiny of the Bill; and then they said that it
would be better to withdraw the Bill. When a new Bill is introduced, then
definitely that Bill ought to have been brought before the Rajya Sabha. It is a
question of propriety and it is not legal as it can be presented in any of the Houses,
but unfortunately it was not done and this Bill has come for consideration of this
House. Definitely, we agree with the provision, but the thing is this. What is the
urgency for it? This is the question that is to be answered by the Government. On
the basis of the recommendation of this Bill, now it is before the Lok Sabha.

I strongly oppose the promulgation of Ordinance on the following grounds.
Firstly, there is no urgency as this matter is pending since 2003. The conditions
stipulated in Article 123 are not applicable as far as this Ordinance is concerned.
Further, you may also kindly see that this matter is a very important matter, but by
bypassing the Parliament and without sending the Bill to be scrutinized by the
Parliament you are promulgating an Ordinance.

There is no exigency, there is no urgency, there is no extraordinary
situation. So, merely bypassing the Parliament promulgating an Ordinance is not a
sign of good governance. That is the point on which I would like to oppose the
promulgation of Ordinance.

Secondly, as I just mentioned, as a matter of courtesy and propriety, it
should have been brought in the other House. Though there is no provision
restricting placing of the Bill in the other House, ordinarily when a Bill is
withdrawn as per the recommendation of the Standing Committee in the other
House, this Bill ought to have been presented in the other House. That is the
second point based on which I would like to oppose this.

Regarding the contents of the Bill also I would like to make a few points.
The main aim and objective is that India stands at 178" position out of 189 nations

in the world in the enforcement of contracts. So, definitely I do appreciate the
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motive of the Government in having such a legislation because quick enforcement
of contracts is required, and easy recovery of monetary claims or award or
compensation for damages suffered, reduce the pendency of cases in courts, speed
up the process of dispute resolution through arbitration so as to encourage
investment and economic activity.

What is the present situation in respect of arbitration cases? In the present
arbitration cases, whenever the matter is getting delayed, the arbitrators as well as
the claimants are being benefited. I have the experience of five years as the
Minister in Water Resources Ministry in Kerala. I could see, whenever a matter is
referred to arbitration, the burden is upon the Government to pay ten times or
hundred times more than the contract amount. This is actually a loot by the
contractors in connivance with the officials and in connivance with the arbitrators
also. My point is, why this arbitration? Some other dispute redressal mechanism
has to be followed. Most of the retired Chief Engineers and other experts will be
nominated as arbitrators and it is delaying matters.

I am not participating in the discussion on the Bill. Along with this I will
make two points and conclude. The High Court will be getting original jurisdiction.
That is a point which I have already made in the discussion on the other Bill. I
have mentioned Article 14 also in the other case. I would like to make a legal
point now. If you critically analyse the provisions of the Bill, they have very
serious and far-reaching consequences. In the other Bill which we have discussed,
I said that Parliament is submitted to big corporate houses. But here in this case it
is the judiciary. Clause 18 of the Bill is very very important on which I would like
to seek a clarification from the hon. Minister.

As regards clause 18, the original section 34 of the Act has to be replaced
and a new provision 2A is added. It says, “An arbitral award arising out of
arbitration other than international commercial arbitration may also be set aside by
the court if the court finds that the award is vitiated by patent illegality appearing

on the face of the award provided ...” — my objection is to the proviso — °... that
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award shall not set aside merely on the ground of an erroneous application of law
or by the re-appreciation evidence.

If there is erroneous application of law and re-appreciation of evidence, on
these two grounds you cannot set aside an award. My point is, then what is the role
of the court? What is the role of the court if you are appropriating law in an
erroneous way, if you are interpreting law in an erroneous way and if appreciation
of evidence is arbitrated in a wrong way and you cannot re-appreciate the evidence?
Also, erroneous application of the law means, this can never hold good because
the basic principles of judicial system are being taken away. So, that has to be
taken in to consideration.

With these observations, I conclude my speech.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the
17" December, 2015, at 11 am.

18.16 hours
The Lok Sabha then adjourned till Eleven of the Clock on Thursday, December 17,
2015 / Agrahayana 26, 1937 (Saka).




